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LOK SABHA 
Thursday, December 1, 1960/ Agraha.. 

yana 10, 1882 (Saka) 

The Lok Sabha met at Eleven of the 
Clock. 

[MR. SPEAKER in the Chair] 

ORAL ANSWERS TO QUESTIONS 

Master Plans for Flood-control 

·605. Shri S. M. Banerjee: Will the 
:Minister of IrrigatiOn and Power be 
pleased to refer to the reply given to 
Starred Question No. 680 on the 23rd 
August, 1960 and state: 

(a) whether State Governmenta 
have finalised the broad features of 
their master plans for flood-contral; 

(b) whether Central aid will be 
given to them; and 

(c) if so, the amount likely to be 
given to each State? 

The Deputy Minister of Irrigation 
and Power (Shri IIathi): (a) No, Sir, 
except that the Government of Jammu 
and Kashmir have drawn up a Master 
Plan for flood-control in the Kashmir 
valley. 

(b) and (c). Master Plans contain 
technical details and costs of various 
schemes required for flood protection 
in each river basin. Cenu-al loan as-
I!istance is sanctioned to State Govern-
ments for the executiOn of thOSe flood 
control schemes proposed by them as 
are approved by the Centre and not on 
the basis of the total cost of 1>.lJ.e 
schemes included in the Master Plans. 

Sbrl S. M. Banerjee: In reply to a 
previous questiOn it was stated that 
no State Government has so far given 

1442 (Ai) LS-l. 

its long-range flood-control plan Ma;y 
I know whether, in view of the recent 
floods in Punjab and U.P. and other 
places, these State Governments have 
submitted any short-range programme 
to control floods and, if so, what is the 
programme? 

Shri IIatbi: Th.ei'e were three kiniD 
of programme envisaged in 1954, the 
immediate programme, the short-term 
programme and the long-term pro_ 
gramme. The immediate programme 
has nearly been completed in Punjab 
and U.P. 

Shri A. M. Tariq: As the hon. Minis-
ter has said just now that only Jammu 
and Kashmir Government has prepar-
ed a master plan, may I know whd 
assistance was given by the Govern-
ment of India for preparing the plan, 
and what assistance will be given in 
!>he future to give practical shaPe to 
this master plan? . 

Shri IIathi: Technical expert advice 
was given. A soil expert was sent 
there. The Chief Engineer has also 
been deputed; he is stationed there al-
ready, on deputation :trom the Govern-
ment of India. And a plan of about 
Rs. 8 crores for the whole Valley 
below WuUar Lake has been drawn 
up. 

Shri Bagbunath Singh: In view of 
the recent floods in U.P., may I knoW' 
whether any master plan bas been 
drawn up for U.P., either short-term 
or long-term? 

Shri Hathi: The U.P. Government 
has not yet drafted a master plan, but 
they have prepared a long-range plan. 
This plan was considered by the high 
level committee on floods, and we have 
sent th~m our recommendations sug-
gesting certain modifications in view 
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of the technical advice thart the com-
mittee has given. 

Shri P. C. Borooab.: What is the cost 
of the master plan for Assam and 
what aid is the Centre going' to give 
to Assam for flood control? 

Shri Hath!: Assam has not yet aub-
mitted its master plan. 

Shri Bibhuti Mishra Tose-
Mr. Speaker: Order, order. Hon. 

Members will please hear me. Hon. 
Members are interested, each in hi» 
own State, and all of them jointly in 
the whole of India. Now, why not 
the hon. Minister, if it is possible, 
within a short period, say, within a 
we€k, or as early as possible, lay on 
the Table whatever information he hali 
got? 

8mt Hath!: Sir, We have submitted 
on the 21st November a statement 
giving all these particulars-what are 
the schemes, what have been sanc-
tioned, what is the assistance, what 
work has been done, what area has 
benefited, wnat is the execution, etc. 
We have submitted a statement on the 
21st November. 

Mr. Speaker: Was it laid on the 
Table? 

8hri Hath!: Yes, Sir. 

Mr. Speaker: I would advise hon. 
Members to read all that. (Interrup-
tions). Order, order. So far as the 
Inigation and'Power Ministry is con-
cerned, I have 'been receiving notices, 
at various stages of work that have 
been completed, with regard to 
Nagarjunasagar project which is in the 
State from which I come. Similarly, 
bon. Members must be receiving :from 
time to time reports relating to the 
works. So far as flood-control is con-
cerned, reports about that also may be 
sent to them, and then if ever they 
have any difficulty they may bring it 
up here. For, these are all dtmlili 
which we cannot take up here. 

Now, information about Assam is 
asked. Of course, every State is con-
cerned. About Bihar Shri Bibhuti 

Mishra evidently wanted to ask some-
thing. He got up, and in fact I was 
about to call him next. But I am 
making a suggestion for the benefit of 
all. I would also make this request 
to the hon. Minister: after giving them 
time for a week let him hold a con-
terence in the Central Hall to which 
all hon. Members might be invited, 
and they can go and tell him-of 
course, let there be no floods there. 

8hri Hath!: May I submit, Sir, that 
this Ministry has been furnishing pro-
gress reports, as you were pleased to 
say, to the Members on any project--
not only their own constituency but 
about any other project which they 
want, they will be given monthly pro-
gress reports. Secondly, we have also 
been convening meetings of the 
Members from all States, and we have 
,been holding meetings during every 
SessiOn in respect of two or three 
States. 'l1here we discuss all these 
questions. 

Mr. Speaker: Next question. 

Central Institute of Fisheries 
Education 

+ 
f 8hri A. M. Tariq: 

Shri Ram Krlshan Gupta: 
, Shri Warior: 
. 8hri Vasudevau Nair: 

.606 J 8hri 8ubodh Hansda: . t 8hri R. C. Majhi: 
I 8hri Narayanankutty MenOR: 
I 8hri A. K. GopalaD: 
I Shri Easwara Iyer: 
L 8hrl M. K. Kumarau: 

Will the Minister of Food and Agrl-
eulture be pleased to refer to the reply 
given to Starred Question No. 921 on 
the 31st August, 1960 and state: 

(a) whether the final decision with 
regard to the permanent location of 
the Central Institute of Fisheries Edu-
ca~ion has since been taken; and 

(b) if so, whether the Institute baa 
.tarted functioning? 

Tbe Deputy MInister of AcrJeu1lare 
(Shri. M. V. KrlIIbnappa): (a) Yell. 
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The proposed InStitute hall to provide 
training for District Fisheries Officen 
and for Fisheries Operatives. The 
ftrst will he done in Bomhay and the 
latter in Kerala. 

(b) 'I1he District Fisheries Officers 
training will start in Bomhay in July, 
1961. 

Shri A. M. Tariq: In the last session, 
the hon. Minister of Agriculture, Dr. 
P. S. Deshmukh, told this House 
that the question of having thjg Insti-
tute in Bombay has been dropped. 
May I therefore know what was the 
reason to have this Institute in Bom-
bay, if it was dropped? 

8hri M. V. Krlshnappa: I do not 
know what reply the Mjnister of 
Agriculture had given in the last 
8ession, because generally I deal with 
this question. And, as far as I know, 
the position in the last session was 
that we had deputed the Secretary 
Itf our Department to Kerala and we 
were expecting his report to take a 
decision. And now we have taken 
a decision On his report. 

8hri Ram Krishan Gupta: May 
know the approximate number of 
persons that wi! be trained at Bom-
bay? 

8hri M. V. Krishnappa: The expert 
committee felt that we would be re-
quiring in the Third Plan period 
nearly somewhere about 300 rustrict 
level officers, and it is the programme 
to train 300 people. 

8hri Warior: May I know what 
was the reason to shift this from 
Cochin to Bombay after three expert 
committees had investigated and re-
commended that Cochin is the best 
lui ted place for this? 

The Minister of Food and AP'klnl-
tnre (Shri S. K. PatiI): I have said 
in this House before that the expert. 
had not said what the hon. Member 
is alleging. The experts had said 
that Bombay is ideal, and equally 
Cochin also is ideal. Sometimes ex-
perts also make reports from which 
it is difficult to find which way they 
an inclined. When I saw that there 

was luch a keen feeling both on the 
part of Bombay and Cochin. I 
thought that I must do it in both 
places. And the House will remem-
ber that I said that I would have 
IOmething in both the places, so that 
the opinion would be satisfied. 
Therefore, we are having one Institu-
te in Bombay, and we are having the 
Operatives Institute in Cochin.They 
are of the same rank-the Operatives 
Insti tute will perhaps cost even more 
money than this-so that both Cochin 
and Bombay could be satisfied. 

Shri Vasudevan Nair: May I know 
whether the expert committee which 
included an expert of F.A.O. and a 
Norwegian expert had said that no 
brackish water or fresh water fish of 
any importance can be found in Bom-
bay and that Cochin is the liest site in 
the whole of India; and, if that is so, 
why the main Institute is not located 
in Cochin and is dragged away to 
Bombay? 

Shri S. K. Patll: The hon. Member 
is putting words iI' the mouth of the 
experts. Out of the two institutes, 
one is to be placed at Cochin and one 
has to be placed in Bombay. We 
came to this decision, because imme-
diately there are educational facili-
ties in Bombay. Therefore, we have 
not to wait. Therefore, we gave that 
institute to Bombay and the operative 
institute to Cochin. Han. Memben 
must be satisfied that in v:iew of the 
keen feelings on either side, Govern-
ment has come to the riEht decision 
and it will be welcomed. 

Shri A. M. Tariq: The hon. Minis-
ter said that 300 persons will be 
trained in this institute. May I know 
which are the State Government. 
which have been approached to send 
their representatives? 

Shri M. V. Krishnappa: Almost all 
the State Governments have been 
asked' to nominate their representa-
tives and most of them have done 
so. Even those who have not done so 
will be doing so by the time we start 
this institute. 
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Shri Maniyangadan: May I know 
when this operative institute will be 
narted in Cochin! 

Shri M. V. KrishDappa: The opera-
tive institute is more important than 
the administrative institute. Because 
the operative institute requires a lot 
of equipment far training of eneh1eers, 
etc., it takes some time. 

Shri Vasudevan Nair: The Deputy 
Minister, Shri Krishnappa, was pleas-
ed to state some time back that an 
institute will be set up and that will 
be in Cochin. Afterwards, we began 
hearing about a second institute. The 
Cochin institute is in the air, because 
it is coming up afterwards. First it 
will be in Bombay. I am not against 
Bombay, but we are so worried be-
cause there is an apprehension that 
the institute is planned in a place 
where the Ministers are interested. 
Such impressions should not be 
created. 

Mr. Speaker: The substance of what 
the hon. Member says seems to be, 
the report of the committee said that 
this institute should be esablished 
where fresh water fishery is available. 
He asks, what is the object of having 
it in Bombay where fresh water 
fishery is not available? 

Shri S. K. Pati1: The report doea 
not say exactly what the hon. Mem-
ber is saying. The report said, the 
ideal place is Bombay, but they were 
afraid there would be no land avail-
able there. That is Why they came 
to Cochin. All this information hal 
been given On the floor of this House. 
I can assure my hon. friend that on 
behalf of Government, I make a firm 
commitment that this operative insti-
tute would be at Cochin and as early 
as possible. It is of brick and mor-
tar. Therefore, it cannot be on the 
air; it will be on terra firma.. 

Shrl Warior: This report of the ex-
pert committee may be placed on the 
Table of the House. 

Shri S. K. Pati1: Certainly we shall 
place it on the Table. 

Loan for Hotele 
-607. Shrimatl Da Palchoudhurl: 

Will the Minister of Transport and 
Communications be pleased to state: 

(a) whether it is a fact that a loan 
of Rs. 1'5 crores which was given by 
the Industrial Finance Corporation 
to Mis. Oberoi Hotels (India) Ltd. 
Borne time during the financial year 
1959-60 for construction of new hotel. 
each at New Delhi, Agra and Bombay 
has not yet received the sanction of 
Government; 

(b) if so, the reasons for the dela,. 
in according Government's sanction; 
and 

(c) details of conditions attached 
to the loan? 

The Minister of State tu th~ MiDis-
try of Transport and Comunications 
(Shri Raj Bahadur): (a) Yes. 

(b) and (c). The matter is still 
under consideration and wi1l be fina-
lised on receipt of certain clarifica-
tions sought from the East India 
Hotels Ltd., of which Mis. Oberoi 
Hotels (India) Ltd., are the Manag-
ing Agents. 

Shrimati Da Palchoudhuri: It 
appears that they are going to build 
hostels in Delhi, Agra and Bombay. I 
would like to have a clarification as 
to why, if large sums are to be given 
to them, a hotel in Calcutta also is not 
being considered, because in view of 
the "Visit Orient" year, there will be 
many tourists visiting Calcutta? 

Shri Raj Bahadur: I would very 
much welcome it if they would also 
include Calcutta. Essentially as the 
scheme is at present, it is for Agra, 
Bombay and Delhi. Even that has not 
yet cleared of the obstacles and diffi-
culties that are there. They have got 
to satisfy the Ministry of Finance in 
regard to the terms and conditioll8 
on which they are going to get some 
loans from the foreign collaborators. 

Shri D. C. Sharma: May I know 
why this firm, of alI the firms in India, 
has been selected for this preferential 
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treatment for the grant of a loan? 
What are the reasons? 

Shri Raj Bahadur: I can assure t lo ~ 

hon. Member that there is no quc-. 
tion of any preference or discrimina-
tion being shown in favour of this 
firm. Absolutely not. In fact, it i8 
they who on their 01n1 initiative have 
come forward with a proposal, after 
making some arrangement about get-
ting some loans from foreign sources. 
We amended the Industrial Finance 
Corporation Act in order to include 
the hotel industry also for the pur-
pose of loans to be advanced from the 
Corporation. They are the first to 
apply to take advantage of that. 

The Minister of Transport and 
Communications (Dr. P. Subbarayan): 
May I add a word to what my col-
league has said? We do not go run-
ning after people who want loans. We 
want them to come to us. 

~~~:m:;m: ~, 

q-pro IRR ~ if it ~ iRT ~~, 
~'l'lU~~~ ~m~ 
mifm~~fif;'fi~if~mr 
;;[t~~~ 't<:~,~~ 

~,~~if ~if~ <tt~ 
~ '? 1+1<'1 ;;nlf . 

~ mI" ~ : ~ iPI" m-
~W: ~ ~~,;;ITm 
~ ~-"f mo ~ ~ <tt orrn en ~ 
~ lJ'!lc!T-IRR m ~ mr ~ 
IRR W:<i ~ <tt ~ <tt ~ ~ 
$fR~~;;rr~~1 
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""mI'~: ~~~t 
mit 'fT I ~ lI"m: iii ~Ill 'fit 
'I'tt ~ ~ iii lWof it ~ ~ 
'!'In t, ~ if; ~ it <mIT ~ ~ 
.~i!>'Tmtq1ff~I~ 

it W lI"m: if; fq"'ilji"''' '" ~ If': 
iPIR 'fiT lffifT'f 'fT I ~ ~ lfiT'llt 
m~¢~~<mITlfiT'Ij"~~ 
~I 

'" w;om;;t ~ : 'flIT ~ it; 
fq'ili<ie;"i1 ~~~~f.i;;;IT~ 
m'1" ~, ~ iJ1l:r!f1 it m ~ if; ~ 
~~,~~~~,<IW ~ 
~if; ~~~~'filif 

l!it'Mtm;;rrq? iflfT~if"if~~ 
~ ~, 1fT ~ ~ ~, 1fT ~~ ~ <n: 
~ <n: ~'fi" f<f"In: ~ 
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~. 

~~;;t~~~:~-~ ~~ 
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~R~ IlTR,..,,~if;~~ 
~ mm ~ ~ ~ mim, m 
~ q-( f<f"In: f.i;!fT;;rr!flTT, ~ ~ 
~<®~~I 

Shri Ansar Harvani: The hon. 
Minister said that he specially ~ot the 
Industrial Finance Corporation Act 
amended in favour of this project. 
May I know why it was not amended 
when other hoteliers approached for 
help! 

Sbri Raj Bahadur: I would like to 
disabuse the mind of the hon. Mem-
ber that I did not get this Corpora-
tion Act amended for this particular 
project. In fact, this Act was amend-
ed in order to include hotel industry .s a. whole in this project. It will be 
absolutely wrong to say that I have 
got it amended for this particular 
project. 

11ft ~ ~ : q'1ft-~ ;fr i\ 
if(I"<1"f!fT f.i; ~ iii ~ m-u ~"<t~ I 
1l'~~~f.i;;;IT~trt't;ff .. 
~ ~ ~ ~, ~ q-( mr-n m "" 
~ q1ff ~ fiA-fiA ~ it ~ 
~ ~? 

IIftmr~: ""~!lif;w: 
~ ~ ~~3!T~~I,"~ 
~ ~ ~ I ~ ;fir.r it '1ft ~ "<ZT ~, 
~~"lft~~ ~I ~it~q1ff 
~ I W ifRr 'fiT ~ W lWof ~ <® 'fT, 
~m~~~~if"((fT I 

~ ~ T'<' : iflfT ~ ;;nor ~ 
~ f.i; ~ Ifill i!>'T mr-n ~ RIfT 3!T 

~ ~ ~ ~ ~-m<'f if; ~ iflfT 
~~, ~ ~ ~f1wpT.,.~;-

, ? 
~. 

~ ~;;t ~~ : ~ 'lilt if -.it l!i1T 
'IiT~~ ~ ~.:;o <mr~~, r.mq-( 

~'" ~ "'i<Gl"{~Ii1 ~ QiS<m,J1(l 
~ if f<f"In: f.i;!fT, ~ orR ;Oi if 
f<f"In: f.!i<:rr ~ ~'f 'fi"~I~ '.( 0 <mr li 0 'liT 
fuq;yfur ~ tJt I ~ m1!" ~ m ~~, 
~ ~ ~ ~ f.i; ~ f'I;tr lI"m: 
~;;rrihn ~ ~~ ~ ~ f.i; 
~ WfiT'li~~ ~~ I 

Shri Tyagi: How much is the invest-
ment of the firm itself in it? 

~ mr ~~ : q;q J;fq;fi tr(l!i ~ 

~ q <mrlio ""~~~~ 
~~¥~, ~~<mr,IS'.(~ 
'liT ~ I 

Mr. Speaker: Shall we spend the 
whole question hour on hotels? 

11ft ~;rfVf ~ : ~. ~ 3!Tif'1T 
~ ~ f.i; iflfT frU ... ifta~lt~l ~ 
it 1ft' mft ~ ~ Mmvrr ~'T ~ 
~ q-( ~~ ~It"( ~m.r t m< ~ ~ 
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\Rfm ~ftR ~ ~f f~R1}t.mq' IIi't 
~q;nm~~1 • -.rr mf ~ : Ii. fit; mr:-
~,~,WIT~~~~if 
I'iIW !R ~ if; QfR' i!it iI'i'IW ~ 
t ~;r.rR;;mf ~ 11' ~ ~ 
~ ~ fit; i; ~ IIi't ~ !fit fit; 
,,~srm:i!it~~~~ 
~ ~ ifll<<tY(IU., ltiT 'rU-tU 
'IiT1m ~ I 

SoU Survey 

+ 
*i08. {Shri Radha Raman: 

Shrl Shree Narayan Das: 

Will the Minister of Food and Arri-
eu.lture be pleased to state: 

(a) whether any systematic survey 
of soils has been undertaken on a 
country-wide scale; 

(b) if so, the progress of work in 
this regard; and 

(c) if the answer to part (a) above 
Ite in the negative, whether there is 
any proposal to undertake such a sur-
vey in the near future? 

The Deputy Minister of Arricu.lture 
(Shri M. V. Krlshnappa): (a) Yes, 
Sir. 

(b) From 1958 upto the end of June 
1960, 88·46 lakh acres have been 
surveyed under the All-India Soil 
and Land Use Survey Scheme. 

(C) Does not arise. 

Shri Radha Raman: As a result of 
the survey of the areas may I know 
the nature of the soil and how it 
differs from State to State? 

Shri M. V. Krlslmappa: Indian soils 
have broadly been divided into three 
categories-alluvial soils of the north 
which are surveyed at the head-
quarters at New Delhi; black soils 
which are surveyed at Nagpur and 
the red and laterite soil surveyed at 

Khanlgpw" and Bangalore. The ~ 
are ~enerally basic and. applied whicll 
touch fertility, productivity, drainage, 
salinity, erodability etc. The sou. 
have to be surveyed and mapped. All 
this is being done. 

Shri Radha Raman: May I know 
whether Government is in possenio. 
of the fact that in a particular State 
the fertility of the soil is the best! 

Mr. Speaker: It is so. 

Shri M. V. KrisImappa: May be. 

Shri Radha Raman: Which State 
has the best soil? 

ShrI M. V. KrIsImappa: We cannot 
make such general statements. As tar 
as I know, the Andhra delta soils ue 
the best soils in India. 

ii5 tftfiR cmr: ~ a'ti ~ ~ 
ltiT m ~,~ Qft f;v.r -f;v.r U'ilif 
if ~ a'ti ~t ~ ~ ro ~ if'Jft aft 
Ifll ~ ~ fit; "c.Ta'ti If'E'lf m'I"T 
~ ~ <lW <ffiI1: ~ ~ ~ 
it ~m ~~~gt ~'I{if~, 
~<m<lW~~rn'I"T~ 
f.!;lrr ;;rr "W ~ ? 

-n lit 0 ~ 0 prrcqr : ~ ;;mm <R--
Cf!fflf ~ 11' ~ Ifll ~ I ~-~ 
~ ~ ~ ~ ~r f.!;lrr~, <lW!R 
~Ifllf.!;lrr;;rr~ ~ I 

-n~~:~~~ 
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11' ;;rTiAl ~ ~ f", ~ ~ ri ii 
~ ~ ~ ~ ~t r... 
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I'!I1V ft1n ~ ~ ( -n ~o ",",0 
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Qj'r ~ 1ft mri ~ f'!> ffi"lr.r ~ fQ 
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~ l{ it ~~~il:T;;mf~I1{ 
~ ;;ftir~ ~ ~f'I;~ ~ 
mrm~~f'I;~h~~ 
~ fl!;cr;rr ~ I 
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SOO B. K. Gaikwad: May I know 
whether any systematic survey is 
being carried out State-wise and, if 
so, whether that systematic survey is 
being carried out in Maharashtra? 

Shri M. V. Krishnappa: have 
earlier stated that Indian soils have 
been divided into three broad cate-
gories---the alluvial soils of the Indo-
Gangetic plain, the black cotton soil 
and the red and laterite soil. For 
te3ting these three kinds of soils there 
are stations, New Delhi for the alluvial 
soil, N agpur for the black cotton soil 
and Bangalore and Kharagpur for the 
red and laterite soil. 

Mr. Speaker: The han. Minister, 
while replying to the ques~ion, can 
add that Nagpur is in Maharashtra. 
Hon. Members must follow whatever 
is happening here. There is no pur-
pose in asking the hon. Minister to 
repeat the answer. 

f'hri Ranga: The hon. Mini~ter just 
now stated that the black cotton soil 
of the Andhra is the most fertile soil. 
But to test that he is having his 
research station at Nagpur. 

Mr. Speaker: Very well. He ma:v 
avail of another opportunity to press 
his case. 

Shri Goray: May I know whether 
at the time of the distribution of 
fertilizers the results of the surve:v 
will be taken into account? 

Shri M. V. Krlshnappa: have 
earlier stated that these soils are test-
ed for their fertility, productivity, 
drainage, salinity, erodability etc. 
While distributing fertilizers, tho 
main thing that is taken into conside-
ration is irrigation, because f .. rtilizers 
are required mostly where the lands 
get irrigation facilities. 

Shri Goray: My idea in putting tho 
ques;.ion was this. Certain soils re-
quire certain fertilizers and all ferti-
lizers are not suitable for all soils 
Therefore, while distributing fertili-
zers and setting up fertilizer factories, 
will this be taken into consicleration? 

The MInister of Food and Agricul-
ture (Shri S. K. Patil): It is 3 known 
fact that the soils differ and thl' quali-
t) of fertilizers differs. Therefore, 
!.he States, while !.hey propo,e !.heir 
p~ans that they reqUIre so much 
quant:.1m of fertilizers they always 
~tate what tVpi' of fertilizer~ they 
want. This is going on very smoothly. 

Shri Radha Raman: May r know 
whether this survey will be helpful 
:n reclamation of lands which are 
not yet reclaimed? 

Shri S. K. PatiI: No, Sir. It has 
aothing to do with reclamation, be· 
rause that is a different problem al-
together. ThIS is soil testi'1i as to 
""hat type of s(.il it is. what cropi 
c.n be grown, what type of fertili-
zers would be nee1ed for it etc. 
Therefore, that question does not 
(orne in. 

Shri Aehar: May I 
what kind of soil the 
comes. 

know 
West 

under 
Coast 

Shri M. V. Krishnappa: It comes 
ur:der the rad Ilnd laterite "oil fer 
which Banialore is the testing sta-
t.:C\n. 
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Shri Kunha.il: May I know whether 
any survey r.a, been 1..ndertaken in 
lterala during the Second Plan and, 
it so, what is the resuit? 

Shri M. V. Krishnappa: The soil at 
Kerala comes under red and laterite 
volriety, tor which the hea:lquarter~ 
are at Bangaio,,~ and Khar-.gpur. 

Inter-State Movement of t'ertillsers 

+ 
{ Shri Rami Reddy: 

·609. Shri Ram Krlshan Gupta: 

Will the Mini, ter at FOOd and Api-
culture be pleased to state: 

(a) w~ether Government h •• ve con-
sidered the question of banning inter-
atate movement of fertilizers; and 

(b) if so, the decision taken in this 
regard? 

The Dep~ty Minister ot AcrICDltare 
(Sbri M. V. Krlsbnappa): (a) and (b). 
·ree m.tter I:> unde' cor.'1deratioI! 
and the decision will be taken very 
shortly. 

Shri Ram Krishan Gupta: May I 
know whether under the present policy 
previous sanction of the Central Gov-
ernment is required before despatching 
fertilizer to another State? 

Shri M. V. Krisbnappa: At present 
there are no restrictions on the move-
ment of fertilizers. But in view of the 
fact that there are a number of com-
plaints that there is some smuggling of 
fertilizers from one State to another, 
in the recent Agriculture Ministers' 
Conference the Ministers unanimously 
fe' that it shOUld be stopped. In view 
of that we are taking action to see that 
some curbs are placed on the move-
man t of fertilizers. 

Sbri Chintamoni Panip-ahi: May I 
know whether reports have been 
received from the State Government 
at Orissa that large quantities of ferti-
lizers are being smuggled into Andhra 
and sold in the blackmarket and, if so, 
what steps have been taken to see that 
when Orissa gets supplies it is not 
smuggled into Andhra? 

The MInister ot Food and Agricul-
we (Shr! S. K. Patil): Yes, we have 

received the report. But the question 
is that by some kind of legislation we 
wero thinking of stopping inter-State 
movement and while we were doing 
that Madras approached us saying that 
it should not be confined only to inter-
State movement hut that it should 
cover inter-district movement also in 
order to increase the scope at it. That 
is why the legislation has been delay-
ed. But I might add that just as from 
Orissa fertilizers go out and are black-
marketed in Andhra, as the han. Mem-
ber says-there is some truth in that-
there is no complaint of any fertilizera 
going out of Andhra and being black-
marketed because people there under-
stand more the value at fertilisers. 

Shri Tanpmani: When fertilisers 
are allotted to dilferent States, they 
are allotted in certain quantities for 
the dilferent States. When allotment 
has been made on the basis of dilferent 
States and fertilisers are either sent 
from Sindri or are imported, will it 
not be possible for the Government 
to have some check on them through 
the State Government? 

Shri S. K. Patil: We have been exer-
cising that check, but it proves to be 
rather ineffective because the 'nove-
ment of fertilisers is not banned and 
it may go in black market. The fact 
that it has been purchased in black 
market etc. is a fact which nobody 
knows unless legislation is made stop-
ping its movement from one State to 
another. 

Shri Vajpayee: May I know whether 
all the State Governments have agreed 
that the inter-district movement of 
fertilisers should be restricted? 

Shri S. K PatH: I have just now 
told the Ho~se that it is the Madras 
Government which has made that sug-
gestion. We are having the opinion 
of others too. But it will be rather 
difficult to have restriction on inter-
district movement because after all it 
is within the same State and some-
times even the Government may like 
to take it and the farmers also might 
have their lands at other places. We 
are considering the legal implications 
of that. 
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Shri ChlnUliponl PanJcrabi: May I 
know whether there is any proposal 
before the G<lvernment for easing the 
fertiliser position in India by havinr 
a kind of buffer stock of fertilisers like 
what the han. Minister has planned 
JlO far as foodgrains are concerned? 

Shri S. It. PaW: We want to im-
lIrove the fertiliser position. That i. 
perhaps the topmost priority 80 far u 
agriculture is concerned. While on 
the one hand we are trying to have 
fertiliser factories almost in every 
State, we are exploring on the other 
hand all the avenues so that we shall 
be importing fertilisers until we are 
in a position to produce them our-
lIelves. 

Shri Ram Itrisban Gupta: May I 
know whether Government have 
received any other complaint from 
other States regarding smuggling of 
fertilisers just like the one from 
Orissa? 

Shri S. It. Paill: It the hon. Mem-
ber refers to his great State, some-
times there are complaints because-
I am not saying it merely for the sake 
of saying so, but experience showi 
that-these northern States have not 
yet understood to its full extent the 
value of fertilisers just as the 
southern States have done. It is a 
fact, but I am quite sure that in time 
to come they will appreciate the value 

,of it. 

n~ m:~¢ft;;fi;Of~ 

fq; Wil'm~~~~~ ~fq; 
~-~ <fi<€'t...,h\"lj< 

<m ~¢ft~iIi't 
~ <mr ifr.flr ~ fq; ~ m i\' 
'4't ~~~~ ~ ;tT'iRf~ 
~ ~? W~.q:~~~~ 

ijm ~ l!T~ ? 
Shri S. It. Paill: I do not know 

·exactly, but the raw material must be 
there. As I say that irrigation dama 
cannot be constructed where there are 
no rivers, Similarly fertiliser factoriei 

cannot be where the raw material, 
that is, either coal or lignite or gu, 
is not there. I do not know about 
Madhya Pradesh. 

i5 ~ m: 1fl!T;flift;;fT ~ 
~~~ ~ fq;~~ lilt 
~ ;Of ~ \l1tif rn ~ fult 
~ ~ fq; ~ ~ #"~"" 
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Mr. Speaker: Inter-5tate movement 
comes after establishment of factorie. 
and therefore he has asked the ques-
tion. But I disallow it. There is no 
purpose in bringing in every subject 
under a question. This relates tQ 
inter-State movement and not to 
establishment of fertiliser factories. 

~s ~ m:~ ,¥;Of~ 
'fT fq; {< W!f .q: ~ WIiT< ;tT 
~ ~ m ~~~ 
~ I <fiflf;Of~~ ~'fT? 

Mr. Speaker: The han. Minister 
wanted to oblige the hon. Member, 
but it is irrelevant. 

Safe Deposit Lockers 

+ 
{ Shri R. C Majhi: 

·611. Shri Subodn Hansda: 

Will the Minister of Railways be 
pleased to state: 

(a) whether it is a fact that sale 
deposit lockers will be installed in all 
important stations; 

(b) if so, in how many slatillills such 
lockers have been installed uptill now; 
and 

(c) how many lockers will be put 
up in each Station? 

The Deputy Minister of Railwa,. 
(Shri Shahnawaz:Khan): (a) Safe 
Deposit Lockers are proposed to be 
installed at selected big stations a. 
per statement laid on the Table. [See 
Appendix II, annexure No. 51]. 
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(b) Six stations. 

(c) One unit ot six lockers at all 
the selected stations except that Bom-
bay V.T. and Howrah will have 3 units 
each (equal to 18 lockers) and Sealdah 
will have two units (equal to 12 
lockers). 

Shri R. C, Majhi: By which time 
will the safe deposit lockers be instal-
led at other important stations men-
tioned in the statement? 

Silri Shahnawu Dan: As I have 
already stated, lockers have been 
installed at various stations. l'or the 
others we are placing orders and al 
Roon as supplies are received they will 
be installed. I hope this will be done 
within a year or so. 

Shri Sadban Gupta: What is the 
purpose of the safe deposit lockera 
and what will be t!"le charges tor usin& 
them by the passengers! 

Shri Shahnawaz Khan: The pur-
pose is to provide the passengers with 
this amenity so that they can leav~ 

their valuable articles at stations in a 
sate and secure place. The charge" 
are 50 nP. per locker and the mini-
mum charge is Re. 1 per day. 

Shri Tangamani: From the state-
ment I find that there are only tour 
centres in the Southern Railway 
where these lockers have been pro-
vided. I would like to know whether 
in providing lockers at stations at 
least one station in each division, 
particularly, at the divisional head-
quarters, will be considered when the 
next one-year period is taken. 

Shri Shahnawaz Khan: This is a 
new experiment that we are making. 
We will see how the thing progresses 
and what popularity it gains. Then 
if it is necessary we will extend it to 
other stations also. 

~'PIT~ ;mlT~ 
~ ~filiw~~~mmre~ 
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~ en ~ ~ ~ ~ !flit <'11m!; ~ 
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Shri B. K. Gaikwad: What u £he 
estimated cost ot such lockers? 

Shri ShahBawaz:Khan: Each unit 
ot six lockers will cost Rs. ~5. 

Shri Aehar: What would be the 
size ot these lockers? 

~ Speaker: He has said so. Six 
of them will cost Rs. 465. 

Shri Shahnawaz :Khan: He wanta te 
know the size. The size will be 12" 
by 30" by 17". 

Shri C. R. Pattabhi Raman: AIe 
you going to recruit special staff for 
minding these lockers? 

Shri Shahnawaz Khan: No special 
staff will be necessary. 

Shri Tyap: Will there be a master 
key and, if so, in whose custody will 
it be kept? 

Mr. Spe*"er: The station master'. 
necessarily. 

Shri Shahnawaz Khan: There will 
be one main key. That will be kept 
with the station master. For each 
locker there will be a separate key 
and that will be given to the person 
utilising it. He can put his own lock 
also if he likes. 

DI7 Dock At ViAkhapatDam. 

+ 
.61% J Shri T. B. Vittal Rao: 

'l Dr. Vijaya ADanda: 

Will the Minister of Transport ... 
Communications be pleued to state: 

(a) at what stage is the proposal te 
have a Dry dock at ViHkhapatnaur' 
and 
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(b) whether there is any prospect 
of its being taken up during the Third 
Five Year Plan period? 

The Minister ot State In the Mlnis-
try of Transport and Communications 
(Sbri Raj Bahadur): (a) Revised and 
up-to-date estimates of the cost ot 
construction of the Dry dock, includ-
ing the foreign exchange cost, are 
being worked out. 

(b) Yes, if we are able to secure 
sufficient foreign aid to cover the 
foreign exchange cost of the project. 

Shri T. B. VittaI Rao: Firstly, this 
project was included in the Second 
Plan. It was then given up for want 
of foreign exchange and a floatin, 
dock was to be constructed. What 
exactly ia the position now? Will this 
be finnly taken up during the Third 
Plan period or will the floating dock 
be constructed, or has the floating dock 
been permanently given up and this 
will be done? 

Shri Raj Bahadur: The hon. \[em-
ber is quite right when he said that it 
W!l5 included in the Second Plan. He 
is also right when he said that we 
had to postpone it for want of for,~ign 
exchange in March, 1958. Now ..,e 
have included it in the Third Plan 
and the position still is that it depends 
upon the avaiiability of foreign ex-
change. In this matter our pace or 
action is essentially conditioned and 
determined by the finances or foreign 
exchange made available to us. 

Shri T. B. Vittal Rao: The Shipping 
Repairs Committee which went into 
the question of ship repairing facili-
ties also recommended that a dry 
dock should be taken up at Vizaga-
patnam. Then also, the Chairman of 
the Board of Directors of Hindustan 
Shipyard, in his Chairman's address 
said that this is very essential and it 
should be taken up. In view of that, 
why does the foreign exchange diffi-
culty come? 

Shri Raj Bahadar: SI3 far as the 
importance and the utility of the pro-
ject is concerned, there are no two 
opinions. We are at one that this 

must come as loon as possible. The 
question is not of its intrinsic import-
ance. The question is of relative 
importance vis-a-vis other project. in 
the Plan. 

Shri T. B. Vittal Rao: What will 
be the foreign exchange component of 
this dry dock? 

Shri Raj Bahadur: The foreign 
exchange component as now calculated 
comes to a little more than Rs. 107'8 
lakhs. The total is Rs. 280 lakhs. 

Dr. Vijaya Ananda: In view of its 
importance, will they give priority to 
this scheme? 

Hr. Speaker: In the Third Plan. 

Shri Raj Bahadur: Due priority will 
be given to it. That is, again, a matter 
of relative priority being given. 

Dr. Vijaya ADanda: Is the Govern-
ment aware of the amount of iron ore 
that is exported from Vizagapatnam 
and the fact that it has to be given 
priority! 

Shri Raj Babadur: I 
export of iron ore has 
do with this project of 
the shipyard. 

think the 
not much to 
dry dock for 

Shri Rarhunath Slnrh: A.s India has 
no big dry dock, may I know how 
much foreign exchange we have to 
spend in one year for dry-docking of 
our shipping for repairs in foreign 
countries, including Singapore? 

Shri Raj Balladur: I will have to 
collect figures. I know that consider-
able amount of foreign exchange is 
being spent for want of a really good 
big dry dock that we need so urgently. 

Sbri Rarhunath Sinrh: May I know 
whether in the last 10 years we have 
spent more than Rs. 12 crores for dry-
docking OUr ships in foreign countries? 
Why not construct our own dry dock 
by spending Rs. 2 crores and save 
nearly Rs. 10 crores? 

The Minister of Transport and 
Comm .. icatioM (Dr. P. Snbbarayan): 
That is what he said. As a matter of 
fact, my hon. colleague did .ay that 
this is a very important venture. At 
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the same time, priorities are there and 
priorities have to be considered even 
though we will be spending 'lloney. 
My hon. friend Shri Raghunath Singh 
generaily goes by arithmetic. Gov-
ernment does not act in that way. 

Shri Raghunath Singh: My ques-
tion is very simple. We have spent 
more than Rs. 12 crores in the last 10 
years for dry-docking our ships in 
foreign countries. One dry dock will 
cost Rs. 2 crores only. Why is that 
amount not going to be spent in India 
so that our foreign exchange may be 
conserved here? 

Shri Raj Bahadur: Allotments made 
to us in regard to foreign exchange 
are determined by the Ministry of 
Finance and the Planning Commis-
sion keeping in view the over-all 
priority and relative importance. I 
am absolutely at one that this must 
come at once if possible. For that we 
have to have foreign exchange. 

Shri Tyagi: That is no answer. 
(Interruptions) . 

Mr. Speaker: Order, order. The 
question is put to the hon. Minister 
naturally. It is for him to consider 
and explain to the House as to why 
he was not able to persuade the hon. 
Finance Minister. The hon. Finance 
Minister takes an overall picture. 
Did he impress upon the Finance 
Minister that this must be given top 
priority? That is what they want. 

Shri Raj Bahadur: With all the 
force of persuasion and logic that 
we could command, we have tried to 
persuade the Finance Ministry and 
the Planning Commission. We hope 
that they will bear it in mind. 

Shri TJagi: It is a matter of great 
concern to Parliament to know why 
either the Finance Ministry or the 
Planning Commission did not agree 
to save Rs. 12 crores of foreign 
exchange. A direct question has been 
put and the answer from the 
Treasury Benches is that it is not the 
concern of a particular Ministry. That 
h a definite question. 

Shri Raj Bahadur: That was not 
myaIllWer. 

Shri TJagi: By spending or invest-
ing RI. 2 crores, Rs. 12 crores could 
be saved. Why did they not spend 
that money and make a laving? An 
explanation is required. 

Shri Raj Bahadur: The point is 
quite clear. I would like to repudiate 
that we have not at all said that it is 
not our concern. It is very much our 
concern. We are very much intimately 
concerned in it and interested in it 
and we would like to have it at once. 
The question is overall finance. For 
that, the final voice is with the Plan-
ning Commission and the Ministry of 
Finance. 

Mr. Speaker: The hon. Member put 
the question in the form of an accusa'-
tion. Really his question seems to be 
that regulation of priorities in a parti-
cular Ministry is in the hands of the 
particular Ministry. Allocation of 
money is in the hands of the Finance 
Ministry, in block. If he says that 
his persuasion was ineffective so far 
as the Finance Ministry was con-
cerned, unless the total allocation to 
him is less than Rs. 2 crores,-il it is 
more than that-why did he not give 
top priority to this? That is the 
question. 

Shri Raj Bahadur: We have also 
within our Ministry, to take certain 
decisions in regard to priorities. 

Mr. Speaker: Therefore, let him 
not say that he gave top priority. 

Shri Raj Bahadur: Vi.r-a-ui.r ac-
quisition of tonnage, construction of 
ships and shipyard, the priority for 
dry dock was lower, overall. 

Mr. Speaker: Very welL The hon. 
Minister would have saved all the 
trouble if he had said that there are 
other matters more important On ac-
count of which foreign exchange 
could be saved in his own Ministry, 
instead of putting the blame on the 
Finance Minister. 

Shri Tyagi: Wasting Rs. 10 crors 
can never be justified. 

Mr. Speaker: That is another mat-
ter. There may be other things. 
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The MiIIister ef Fi.- (Shrl 
Borarji Desai): May I say, Sir, that 
these matters are not so - simple as 
they are being made out? If it is 
possible to saVe Rs. 12 crores by 
spending only Rs. 2 crores, I do not 
think the Finance Ministry would 
turn it down. But, matters do not 
become so rosy as they are always 
painted. This question of priorities 
is also very important. If I can save 
RI. 50 crores by spending today 
Rs. 20 crores, I must have Rs. 20 crores 
to spend just now. It I have not got 
that, what can I do? Then, somebody 
must come to my rescue to save that 
much. That I am prepared to do. I 
do not regulate anything. I can say 
these are Rs. 500 crores available to 
everybody. That is all that can be 
done. 

Shri Raghunath Singh: Thirteen 
years have passed since we achieved 
Independence. There is no shipping 
policy promulgated. 

Shri Ranga: As you have .-ightly 
.bserved, Sir, that is beside the point. 
Is it not a fact that a particular allot-
ment has been made to that particular 
Ministry in regard to development of 
shipping? Within that particular pro-
vision, is it not within the province 
of the Ministry or the responsibility 
of the Ministry to decide what priority 
is to be given to this? Therefore, the 
Finance Minister need not come to 
his rescue. 

Mr. Speaker: So that we may be 
clear, I must make up my mind as to 
what questions to allow with respect 
to a Minister and what not to allow. 
So far as this is concerned, the hon. 
Finance Minister is not to blame at 
all. The question is this. It any 
rna tter relates to any particular 
department or portfolio, it an overall 
amount has not been sanctioned at 
all,-not a pie-the hon. Minister is 
entitled to say and the Finance Minis-
ter may be asked as to why this 
department has been thoroughly 
ignored, But, it some allotment 
has been made, the only question now 
Is, within that allotment, the hon. 

Minister in charge of that portfolio 
has got the right to fix up priorities. 
Why did he not do so? That is all 
the question here. Otherwise, it I 
am satisfied that all such questions on 
every item in the Plan must be 
addressed only to the Finance Minis-
ter, I will hereafter put his name here, 
it all the other Ministries say, we 
have nothing to do, ask the Finance 
Minister. Let me know definitely 
whether the Finance Minister ought to 
answer or the Ministers in charge of 
the portfolio. 

Dr. P. Subbarayan: We never in-
tended to convey that position which 
you seem to have taken. We are 
certainly responsible. 

Mr. Speaker: No, no. The hon. 
Deputy Minister said that you must 
ask the Finance Minister. 

Dr. P. Subbarayan: I am afraid 
you have misunderstood him. 

Mr. Speaker: Very well. 

Dr. P. Subbarayan: All that he 
said is, a certain amount of money 
is placed at our disposal according 
to the financial condition of the 
country. That money is allotted by 
us to what we think is the first prio-
rity, second priority_ All that my 
colleague intends to convey is that 
we have other priorities which have 
to have priority before this dry dock 
came. 

Mr. Speaker: I understand this 
thoroughly. But, he brought in the 
Finance Minister. He could have 
easily said, within the allotment made 
to us, we do not consider this must 
be given top priority for the reason 
that other items in our own Minis-
try are likely to save more foreign 
exchange, or there are other consi-
derations on account of whiCh we 
give thiS priority. In as much as he 
said, if the Finance Minister is pre-
pared to give, I am prepared to give, 
top priority, that is how I under-
stood it. 

I am sorry I 
I can assure 

from my 

Shrl Raj Bahadur: 
gave that impression. 
you that was remotest 
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mind absolutely. I never intended to 
convey that impression. In fact, I 
never men.tioned the name of the 
Finance Minister. I only said that 
periority vis-a-vis various projects is 
laid dOwn by the Planning Commis-
sion and the Finance Ministry. That 
is a fact. 

Mr. Speaker: So far as this is con-
cerned, I do not know if the Finance 
Minister is different from the Finance 
Ministry. 

Shri Morarji Desai: The Finance 
Ministry and the Finance Minister are 
not different. They are the same. 

Mr. Speaker: I also agree that there 
is no difference between the Finance 
Minister and the Finance Ministry. 

Shri A. P. Jain: I heard the hon. 
Minister to say that Shri Raghunath 
Singh goes by arithmetic and the Gov-
ernment does not act in that way. I 
want exactly to understand what is 
the meaning and implication of this 
remark that Government does not go 
by arithmetic and only the Members 
10 by arithmetic. 

Dr. P. Subbarayan: I am afraid my 
hon. colleague knows as well as I do 
what arithmetic means. What I 
.aid was: Shri Raghunath Singh goes 
really by figures alone and not by the 
policy of the Government. 

Shri Raghunath Singh: Then, what 
is the policy of the Government in this 
respect? 

Dr. P. Subbarayan: The policy of 
the Government is to give priorities. 

Shrl Tyagl: The one crore and odd 
which has gone to the Hotel could 
kave been diverted to this. 

Mr. Speaker: I am not going to 
eonvert this question into a discussion 
of the general Plan. All hon. Members 
had opportunities to serve, and Shri 
Tyagi was the Chairman of one of the 
Plan Committees. There he could 
have recommended that this should be 
liven top priority. Incidentally it has 
happened. 

Shri T. B. Vitia! Kao: He was not 
the Chairman of the Industries Com-
mittee. 

Mr. Speaker: He must have trans-
ferred himself. 

Shri T. B. Vittal Rao: Which are 
the projects under the Transport 
Ministry which have got overriding 
priority over this dry dock? 

Shr Raj Bahadur: We are told, and 
it a fact, that we have got to save for-
eign exchange spent on the freight of 
Our cargo, SO that shipping and ship-
building must precede other matters; 
and for that, we have got to give 
higher priority to acquisition of ton-
nage and construction of ships than 
the dry dock. 

Decentralisation of Administration 

+ (Shri D. C. Sharma: 
"614 J Dr. Ram Subhag Singh: 

. "1 Shri Rami Reddy: 
L Shri Tangamani: 

Will the Minister of Community 
Development and Cooperation be 
pleased to refer to the reply given to 
Starred Question No. 286 on the 10th 
August, 1960 and state: 

(a) what further progress has been 
made in giving effect to the scheme of 
decentralisation of administration in 
the various States; and 

(b) the details thereot? 
The Deputy Minister of Community 

Development and Cooperation (Shri 
B. S. Murthy): (a) and (b). In Madras, 
on 2nd October, 1960, 75 Pan-
chayat Union Councils were set up. 
Elections to Taluq Boards in Mysore 
and Anchalik Panchayats in Assam are 
in progress. The Punjab Panchayat 
Samitis and Zila Parishads Bill has 
recently been passed by the State 
Legislature. In Uttar Pradesh, a Bill 
providing for Kshetra Samitis at the 
Block level and Zila Parishads at the 
district level, has been passed by the 
Vidhan Sabha and is now before the 
Vidhan Parishad. In Orissa, the Gov-
ernment have decided to enforce pro-
visions of the Orissa Zila Parishad Act 
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all over the State by a phased pro-
gramme, to be completed by the first 
hal! of 1961 and to establish as many 
Panchayat Samitis as possible on 
26-1-1961. Kerala has also introduced 
a new Panchayat legislation for uni-
form coverage of the whole State with 
Panchayats as a first step towards 
Panchayati Raj. The Committees 
appointed by Governments of Maha-
rashtra and Gujarat to make recom-
mendations on the scheme of Pancha-
yati Raj best suited to these States on 
the pattern visualised by the Bal-
wantrai Mehta Team are expected to 
submit their reports shortly. 

Shri D. C. Sharma: Has the Minister 
any idea of the date and year by 
which this Panchayati Raj will be 
introduced in all the States of India? 

Shri B. S. Murthy: We are thinking 
that the whole country can be covered 
by Panchayat institutions by the end 
of next year. 

Shrimati Sucheta Kripalaui: Is it a 
fact that Panchayats in Delhi rural 
areas have become ineffective due to 
the centralisation of authority in the 
hands of the municipal corporation? 

Shri B. S. Murthy: I do not think it 
is entirely correct. As long as there 
is a centralised authority, naturally 
ihe Panchayats will not be quite free. 

Shri Tangamani: Out of the States 
mentioned by the hon. Deputy Minis-
ter, may I know how many have got 
non-official presidents for the ziJa 
parishad, and how many have got pro-
vision for direct election to the Pan-
chayat Samiti, instead of indirect elec-
.tion from the Panchayats'? 

Shri B. S. Murthy: As I have al-
ready stated, all the States have not 
been covered by Panchayati Raj. Only 
two States, Andhra and Rajasthan, 
have been covered, and in Andhra 
and Rajasthan there are non-official 
presidents. 

Shri Raghubir Sabai: Has it come 
to the notice of the hon. Deputy 
Minister that there are still some 

States in the country which are show-
ing a lot of apathy towards imple-
mentation of this democratic decen-
tralisation, and that is why Panchayati 
Raj has not come in those States? I 
would like to know whether any ste~ 
are going to be taken to activise those 
States so that Panchayati Raj may be 
introduced there at an early date. 

Shri B. S. Murthy: I do not think 
any State is showing any apathy. 

Shri Raghubir Sahai: For instance, 
West Bengal. 

Shri B. S. Murthy: But what is being 
misconstrued as apathy is only a slow 
approach to the problem. 

Shri Balakrishnan: May know 
whether Government is considering 
any effective scheme to check local 
politics and local factions from cmter-
ing the administration of Panchayats, 
so that Panchayati Raj may be mad. 
effective? 

Shri B. S. Murthy: By introducin, 
Panchayati Raj, I do not think fac-
tions, political or otherwise, will be 
having a spate. If a village is gene-
rally torn by factions, naturally i~ 

has to be attended to by friends like 
Shri Balakrishnan. 

Shri D. C. Sharma: May I know if 
any efforts are being made to keep 
these Panchayat elections outside the 
purview of the political parties? 

Shri B. S. Murthy: Yes, Sir. 

Mr. Speaker: All this does not arise 
here. We had a regular debate on thi. 
matter. There were some hon. Mem-
bers who were very pessimistic, there 
were others who were in favour of 
that. There are differences, and there 
may be differences of opinion, but this 
only relates to the progress that hal 
been made in the matter of decentra-
lisation of administration. The causes, 
the parties infiltrating into the village. 
or the Panchayats etc., do not arise 
out of this question at all. 

Shri Pahadia: As a result of decen-
tralisation of administration, some new 
administrators are being created, the 
zita pramukhs and the pradhans of the 
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Panchayat Samitis. May I know whe-
ther there is a great difference bet-
ween the two administrators, and the 
steps being taken to mobilise this 
movement? 

Shri B. 8. Murthy: In the strict 
sense the pramukh and the pradhan 
cannot be stated to be new adminis-
trators. One is the president of the 
Panchayat Samiti and the other is the 
president of the zila parishad. They 
are elected persons. Therefore, they 
are in charge of certain administra-
tive work in that area. 

8hri Barish Chandra Mathur: May 
I know when the West Bengal Gov-
ernment fell in line with this scheme 
of decentralisation? Was it this 
month or last month-because I was 
informed only a month back that they 
had rejected this scheme out of hand? 

8hri B. 8. Murthy: I cannot agree 
with the latter half of the question. 
West Bengal are trying to see what 
pattern will suit the genius of the 
Bengalees. 

8hri Tangamani: As a result of the 
experience gained in three or four 
States so far, may I know whether 
Government considers it advisable 
that the members of the zila parishads 
should be directly elected instead of 
the present indirect method of the 
Panchayat Union President becoming 
a zila parishad member? 

8hri B. 8. Murthy: As I have already 
stated, each State is having its own 
pattern of election under the over-all 
three-tier system. Therefore, it is too 
early to suggest any new change for 
any State Government. 

8hri Jangde: May I know to what 
extent the welfare of the Scheduled 
Castes and Scheduled Tribes and 
women will be entrusted to the village 
Panchayats, Block level Samities and 
zila parishads? 

8hrl B. 8. Murthy: All steps are 
being taken to protect the interests 
of women as well as the Scheduled 
Castes and Scheduled Tribes. As a 
matter of fact, in certain States wher-
1442 (Ai) LS-2. 

ever there is no possibility of Sche-
duled Castes and Scheduled Tribes or 
women being elected, co-option has 
been introduced. 

~~~mf:W~ 
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8hri B. S. Murthy: As I have 
already stated, Madhya Pradesh has 
also fallen in line with the other 
Governments. 

8hri B. K. Gaikwad: May I kno .... 
whether Government are aware that 
even though members of the Sche-
duled Castes and Scheduled Tribes are 
elected or taken on these Gram Pan-
chayats, the position of the Scheduled 
Castes and SchedUled Tribes and other 
backward communities in the Gram 
Panchayats is becoming worse day by 
day? 

8hri B. 8. Murthy: Shri B. K. 
Gaikwad must be able to visualise that 
the position of any community can-
not become worse so long as the 
leaders of the community take good 
care of their community. 

WRITI'EN ANSWERS TO QUESTIONS 

Regional Research-cum-Testing 
Centres for Bullock-Drawn 

Implements 

·610. Pandit D. N. Tiwari: Will the 
Minister of Food and Agriculture he 
pleased to state: 

(a) whether the Regional Research-
cum-Testing Centres for bullock-
drawn implements have been set up; 

(b) if so, the names of the places 
where they have been set up; and 
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(c) the precise functions of these 
centres? 

The Minister of Agriculture (Dr. P. 
S. Deshmnkh): (a) and (b). Four 
centres have been set up during the 
the Second Plan period at:-

(1) The Indian Agricultural Re-
search Institute, New Delhi (Nor-
thern Region); 

(2) Coimbatore (Southern ~­
gion); 

(3) Poona (Western Region); 
and 

(4) Haringhata, West Bengal 
(Eastern Region). 

(c) The functions of these centres 
are:-

(1) to test the bullock-drawn 
and manually operated implements 
and machines available and in Ilse 
in the region, under actual field 
conditions ; 

(2) to import from foreign 
countries, or to obtain from other 
parts of the country, and to deve-
lop, if necessary, suitable imple-
ments and machines for certain 
agricultural operations which no 
implements exist at present, and 
to test them for regional condi-
tions and requirements; 

(3) to modify or improve upon 
the agricultural implements and 
machines tested at the centre; 

(4) to design and develop 
labour-saving, cheap and efficient 
agricultural implements and 
machines; and 

(5) to introduce and popularise 
the farm implements and machines 
found suitable. 

Jet Planes tor A.ll. 

*613 J Shri Vidya Charan Shukla: . L Shri Ajit Singh Sarhadi: 

Will the Minister of Transport and 
Commnnieations be pleased to refer 

to the reply given to Starred Question 
No. 294 on 10th August, 1960 and state: 

(a) further progress made in buy-
ing more jet planes for Air India 
International; and 

(b) type and make of the plane pro-
posed to be purchased? 

The Deputy Minister of Civil Avia-
tion (Shri Mohiuddin): (a) and (b). 
The matter is still under considera tion. 

Rural Water Supply Schemes 

*615. Shri Harish Chandra Mathur: 
Will the Minister of Health be pleased 
to state: 

(a) the provIsIon made for rural 
water supply for the years 1960-61 and 
1961-62; and 

(b) by what period drinking water 
would be made available to the entire 
rural population? 

The Minister of Health (Shri Kar-
markar): (a) For payment of Central 
Assistance to the State Governments 
for the rural water supply and sanita-
tion schemes under the National 
Water Supply and Sanitation Pro-
gramme a sum of Rs. 146'50 lakhs has 
been allocated for 1960-61. A provi-
sion of Rs. 34'00 lakhs also exists in 
the budget grant for 1960-61 for meet-
ing expenditure on water supply 
schemes (both urban and rural) in the 
Union Territories. 

Provision for 1961-62 is yet to be 
made. 

(b) No date can be fixed for this 
purpose. 

Master Plan tor Rajasthan Canal 
Project Region 

r Shri Ajit Singh Sarhadi: 
.616.t Shri P. K. Deo: 

Shri Goray: 
S~;'; Ihmani: 

Will the Minister of Irrigatlem and 
Power be pleased to refer to the rE'ply 
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given to Starred Question No. 45 on 
the 2nd August, 1960 and state: 

(a) whether master plan for the 
Integrated Development of the region 
commanded by the Rajasthan Canal 
Project has been finalised; and 

(b) if so, the nature of the Plan and 
its main recommendations? 

The Deputy Minister of Irrigation 
and Power (Shri Batbi): (a) No, Sir. 

(b) Does not arisp.. 

Pochampad Project 

·S17. 8hri Rami Reddy: Will the 
Minister of Irrigation and Power be 
pleased to refer to the reply given to 
Starred Question No. 819 on the 26th 
August, 1960 and state: 

(a) whether the objections of the 
Maharashtra Government in regard to 
the Pochampad Project have since 
been disposed of; 

(b) whether discussions between 
the representatives of the Andhra Pra-
desh and Maharashtra Governments 
have since been held; 

(c) whether the Central Water and 
Power Commission have received a 
report of the discussions; and 

(d) the action taken in the matter 
by Government, the Planning Com-
mission and the Central Water and 
Power Commission? 

The Deputy Minister of Irrigation 
and Power (Shrl Hathi): (a) No, Sir. 

(b) Discussions were held but they 
were not conclusive. 

(c) No authentic report has 50 far 
been received. 

(d) The matter is under examination. 

LA.R.I. 

·S18. Shri Tangamani: Will the 
Minister of Food and Agriculture be 
pleased to state: 

(a) whether it is a fact that various 
posts in the Indian Agricultural Re-

search Institute have not been classi-
fied as unskilled, semi-skilled, skilled. 
etc. 

(b) whether it is proposed to consti-
tute a tribunal to classify the various 
posts as recommended by the Second 
Pay Commission; and 

(c) if not, the reasons therefor? 

The Deputy Minister of Agriculture 
(8hri M. V. Krishnappa): (a) Yes. 

(b) No. 

(c) On the recommendations of the 
Second Pay Commission, revised scal-
es of pay for the workers of the In-
dian Agricultural Research Institute, 
have been notified and have come into 
force from 1.7.1959. Government do 
not consider that having regard to the 
numbers and nature of work involv-
ed there is any need for a Tribunal 
or Committee to go into question of 
classification of these workers. 

Shipping Freight Rates 

*S19. 8hri Raghunath Singh: Will 
the Minister of Transport and Com-
munications be pleased to state: 

(a) whether it is a fact that Japan 
andU.K. Shipping lines have reduced 
freight surcharge to Colcrmbo (Cey-
lon); and 

(b) if so, what steps are being 
taken by Indian Shipping Companies 
in this respect? 

The Minister of State in the 
l\IinJstry of Transport and Communi-
cations (Shri Raj Bahadur): (a) Yes. 
The Conference lines operating in the 
U.K.IContinentIColombo and Japan I 
Colombo trades have recently announ-
ced certain reductions in freight 
surcharge on shipments to Colombo, 
as a result of the improvement in the 
port conditions. 

(b) The decision to reduce the 
surcharge was taken by the Shipping 
Conferences concerned and the Indian 
shipping companies who are opera-
ting as members of such Conferences 
will no doubt abide by that decision. 
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P. &: T. VolDDteers 

.621. {8hrl IndraJIt Gupta: 
8hrl Halder: 

Will the Minister of TraDsport ~ 
Communications be pleased to state: 

(a) whether the Superintendent of 
Post Offices, Central Calcutta Divi-
sion, has invited applications for job. 
from volunteers who worked durin, 
the Central GQvernment emploYeeII 
strike; and 

(b) whether normal rules govern-
ing recruitment have been waived 
in this connection? 

The Minister of TraIIsport and Com-
muulcations (Dr. P. Subbarayan): (a) 
Yes, Sir. 

(b) Some relaxations from normal 
rules in their favour have been made. 

Air Link to Vljayawada 

-622. 8hr! Osman Ali Khan: Will 
the Minister of Transport and Com-
munications be pleased to state: 

(a) whether GQvernment have 
recently investigated the possibilitiee 
of providing air link for Vijayawada 
with other cities; and 

(b) whether the State GQvernmellt 
has made a request in this regard? 

The Deputy Minister of Civil 
Aviation (8hrl MohiuddJn): (a) 
and (b). The Indian Airlines Corpo-
ration have reported that they have 
received certain proposals from the 
Andhra Praiesh Government regar~­
ing air-linking stations in Andhra 
Pradesh. Indian Airlines Corporation 
have, however, informed the Andhra 
Pradesh GQvernment that unless the 
service is subsidised by the State GQv-
emment they will not be able to 
operate it. 
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Amoant MissinI from LA.C. Calcutta 
Olllce 

r Shri N. 8.. Munlsw~: 
.03 J Shri Ram KrIsban Gupta: . I Shri Apdi: 

l Shri SugaDdhi: 

Will the Minister ot Transport aDd 
€)ommunicatiOllS be pleased to state: 

(a) whether it is a tact that a swn 
ot Rs. 1 lakh was missing trom the 
head office of the Indian Airlines 
Corporation, Calcutta and report to 
that eft'ect was lodged with the Police 
on 25th October. 1960; 

(b) it so.whether any inquiry has 
been held so tar in this regard; and 

(C) it so. the result thereat? 

The Deputy Minl.steT of Civil 
Aviation (Shri Mohiuddin): (a) 
The Indian Airlines Corporation had 
lodged a report with the Calcutta 
Police on the evening of 24th October, 
1960, that a swn or approximately 
Rs. 1'47 lakhs was missing trom the 
Area Headquarters of the Indian Air-
lines Corporation at Calcutta. 

(b) and (c). The investigation have 
not been completed. 

National IDsUtute of Tropical 
Meteorology 

·IIM. Shri Achar: Will the Minister 
of TraIIsport and Communications be 
pleased to state: 

(a) whether there is a proposal to 
start a national institute of Tropical 
Meteorology by the Government 01 
India in the near future; 

(b) the estimated cost thereof; and 

(c) the place where it is to be locat-
ed? 

The Deputy Minl.steT of Civil 
Aviation (Shri Mohiuddin): (a) 
The question of setting up an Insti-
tute 01 Tropical Meteoroloey Wlder 

the India Meteorological Department 
is under consideration. 

(b) and (c). Details of the scheme 
have not been finalised and it is not 
possible at present to give informa-
tion regarding estimated cost and 
location. 

National AgricultnraI IDtelIiceDce 
Board 

·625. Shrimati Da Palchondhnri: 
Will the Minister of Food aDd Api-
culture be pleased to state: 

(a) whether it is a fact that a pro-
posal to set up a National Agricul-
tural Intelligence Board is under the 
consideration 01 the Government 01 
India; , ... ", 

(b) it so, the details thereof; and 

(C) when it is likely to be finalised? 
The Deputy Minister 01 Agricnlture 

(Shri M. V. Kris1mappa): (a) and 
(b). To develop agricultural outlook 
service in the country, a National 
State Agricultural Intelligence Board 
has been set up with the Secretary, De-
partment of Agriculture, Ministry of 
Food &: Agricultural, as the Chairman; 
Secretary, Department of Food and 
State Secretaries of Agriculture as 
Members and the Economic and 
Statistical Adviser, Ministry of Food 
and Agriculture as Member-Secretary. 
The Board is an advisory body for 
improvement in the timeliness and 
accuracy of basic data, analysis of 
economic situation and outlook and 
dissemination of agricultural intellig-
ence. 

(c) DOes not a~. 

~Bighway 

·626. Shri Ajit Singh Sarhadl: Will 
the Minister of Transport and Com-
munications be pleased to refer to the 
reply given to Starred Question No. 
65 on the 2nd August, 1960 and state: 

(a) whether the proposal to have 
Asian Highways by the Economic 
Commission for Asia and the Far East 
with the aid ot United Natiom 
Agency has materialised; 
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(b) if so, the nature of the scheme; 
and 

(c) the location of the Highways? 

The Minister of state in the MiDis-
try of Transport and Communications 
(Shri Raj Bahadur): (a) and (b). The 
international highway routes applying 
to India as recommended by the 
Expert Working Groups in their first 
session held in November-December 
1959 and the standards suggested for 
their development have been approv-
ed by the overnment of India. Each 
country has to develop the routes 
lying within its jurisdiction gradually 
as funds permit and traffic conditions 
justify. Proposals for providing aid 
to the various countries in the form 
of materials, machinery and equip-
ment and services of experts for the 
development of the highways is under 
consideration of the ECAFE Secre-
tariat. 

(c) A list of the approved routes 
failing in India is laid on the Table 
of the Sabha. [See Appendix n, 
annexure No. 52.] 

Kur4uwadi-Miraj-Latur LiDk 
-'Z'7. Shri T. B. Vitta! Rao: Will 

the Minister of Railways be pleased 
to refer to the reply given to Un-
starred Question No. 143 on the 2nd 
August, 1960 and state: 

(a) whether a decision has since 
been arrived at with regard to con-
version of Kurduwadi-Miraj-Latur 
N. G. Section to B.G. or M.G:; 

(b) if so, the nature of tRe decision 
arrived at; and 

(c) if the reply to part (a) above 
be in the negative, when a decision 
is likely to be taken? 

The De"uty Minister of RaIlways 
(Shri S. V. Ramaswamy): (a) No, Sir. 

(b) Does not arise. 

(c) The Survey Reports are under 
detailed examination and a final 
11ecision will be taken as soon as 
possible. 

Levy of Health Cess 
.6Z8. J Sbri Ram Krishan Gupta: 

L Shri Prakash Vir Shastri: 
Will the Minister of Health be 

pleased to state: 
(a) whether it is a fact that most 

of the State Governments have 
opposed the suggestion of the Central 
Council of Health to levy a heaTh cess 
in order to raise funds for the expan-
sion of the health programme; and 

(b) if so, the nature of final decision 
taken by Government in this regard? 

The Minister of HealJl (Shri 
Karmarkar): (a) Yes. 

(b) The Central Council of Health 
considered this issue at its meeting 
held in October, 1960 and has recom-
mended that ways and means should 
continue to be explored to discover 
and tap additional resources for pro-
moting health programmes in the 
various States, as found feasible by 
the respective States. 

This recommendation has been 
forwarded to the State Governments 
for necessary action. 

Import of Wheat from Canada 

·629. Shri Rami Reddy: Will the 
Minister of Food and Agriculture be 
pleased to state: 

(a) whether any agreement has 
been entered into with Canada for 
the import of wheat; 

(b) if so, the quantity and value of 
wheat to be imported; 

(c) whether any programme for its 
import has been drawn up; and 

(d) how the payment is proposed 
to be made? 

The Deputy Minister of Food and 
Agriculture (Shri A. M. Thomas): 
(a) to (d). Under the Colombo Plan 
for the year 1960-61 the Government 
of Canada allotted a grant of $7 
million for purchase of Canadian 
Wheat, which the Government of 
India have accepted. The amount of 
$7 million is expected to fetch about 
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1 lakh tons of wheat. This quantity 
is expected to be shipped from Nov-
ember, 1960 to March, 1961. As this 
is a grant under the Colombo Plan, 
the question of payment does not 
arise. 

Willingdon Hospital 

·630. Shrl A. M. Tariq: Will the 
Minister of Health be pleased to 
state: 

(a) whether it is a fact that staff 
in the Willingdon Hospital is insuffi-
cient to cope with the number of 
patients being referred to specialists 
from various dispensaries connected 
with it; 

(b) whether patients so referred to 
have to wait for hours to get their 
turn in the hospital; and 

(e) if so, whether Government pro-
POSed to take any steps to augment 
the medical staff in the hospital in 
order to avoid the long waiting by the 
patients? 

The Minister of Health (Shri 
Karmarkar): (a) The staff provided 
in the various Specialist Departments 
in the Willingdon Hospital to attend 
to the patients covered by the Contri-
butory Health Service Scheme has 
been considerably augmented in the 
last 2 years and is nat considered 
inadequate. 

(b) No, Sir. 

(c) For the time being, there is a 
proposal to sanction one post of 
Junior Staff Surgeon for the Dental 
Department only. 

Transport of Steel by Railways 

·631. Pandit D. N. Tiwari: Will the 
Minister of Railways be pleased to 
state: 

(a) whether the Railways have 
accepted the suggestion of the Raw-
material Committee for Steel Industry 
to give first priority. to steel in matter 
of transport of raw materials for 
steel plants; and 

(b) if so, whether the Railwaya 
have considered its effect on transport 
of foodgrains? 

The Deputy MinIster of Railways 
(Shri Shahnawaz Khaa): (a) At the 
meeting of the High Level Committee 
on the production, supply and move-
ment of iron ore and other raw 
materials for the steel industry, it 
was suggested that the movement 
should take place under high priority. 
This suggestion has been accepted by 
the Ministry of Railways. 

(b) The movement of raw materials 
for steel plants which takes place 
mostly in special type of v,-agons and 
open wagons will not affect the move-
ment of foodgrains which generally 
takes place in covered wagons. 

Madras Harbour 

·632. Shri Tangamani: Will the 
Minister of Transport and Communi-
cations be pleased to state: 

(a) whether the new mechanised 
ore berth in Madras harbour was 
commissioned on 28th September, 
1960; 

(b) if so, what is the cost involved; 
and 

(c) the estimated increase expected 
in export and import during the cur-
rent year as a result thereof? 

The Minlster 01 State in the Minis-
try of Transport and Communications 
(Shri Raj Bahadur): A statement is 
laid on the Table of the Sabha. 

STATEMENT 

(a) Yes. 

(b) The capital cost of the berth 
alone is about Rs. 64'70 lakhs and 
that of the mechanical handling 
equipment installed thereon up to now 
is about Rs. 65 lakhs. 

(c) The mechanical ore berth is 
meant primarily for export of iron 
ore and secondarily as a general cargo 
berth for handling import/export 
trade, whenever available for such 
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purpose. Last year, the Madra£ Port 
handled about 5 lakh tons of iron ore 
by the ordinary manual method. The 
new mechanised berth is equipped to 
handle 1'2 million tons of iron ore in 
a year on a two shift basis. The 
actual quantity of ore that can be 
handled at this berth, however, 
depends (i) on the State Trading 
CorPOration offering the requisite 
quantities of ore to the Railways for 
movement and (il) the Railways 
being able to move quantities of that 
order to the port. The Railways have 
agreed to move during the period 1st 
July, 1960 to 30th June, 1961, about 
9 lakhs tons of iron ore. The Port 
Trust has actually handled 2-3/4 lakh 
tons during the seven months from 
1st April, 1960 to 31st October, 1960. 
It is not possible to estimate precisely 
the total export of iron ore at this 
berth during the current year. 

T.B. Control 

-633 J Shri Ram. Krishan Gupta: 
'1.. Shri JiDacha.ndran: 

Will the Minister of Health be 
pleased to state: 

(a) whether it is afact that there 
is a "wide gulf" between the target 
and the achievement in the imple-
mentation of the National Tuber-
culosis Control Programme; 

(b) if so, the reasons therefor; and 

(c) the steps taken or proposed to 
be taken to achieve targets·? 

The Minister of Health (Shri 
Karmarkar): (a) In some aspects, 
there is a shortfall in achievement as 
compared with the target. 

(b) Mainly due to (1) slow imple-
mentation of the schemes by the State 
Governments, (2) Non-availability of 
trained personnel and (3) difficulty in 
procuring X-Ray and other equip-
ments. 

( c) The reasons for the shortfall 
were discussed at the meeting of the 
-central Council of Health held in 

October, 1960 and a Conunittee under 
the Chairmanship of the Health 
Minister of Maharashtra has been 
formed to go into this matter and 
suggest measures to expedite p~ 
gress. 

C.H.S. Token Cards 

-634. J Shri A. M. Tariq: 
\. Shri D. C. Sharma: 

Will the Minister of Health be 
pleased to state: 

(a) whether it is a fact that due to 
the mention of the pay scale of Gov-
ernment employees on the C.H.S. 
token card the medicines are now 
prescribed according to the pay scale, 
thus leading to class distinction; and 

(b) if so, the reasons then-for? 

The Minister of Health (Shri 
Karmarkar): (a) No, Sir. 

(b) Does not arise. 

Railway Protection Force 

1099. Shri D. C. Sharma: Will the 
Minister of Railways be p!eased to 
state: 

(a) the strength of the Railway 
Protection Force of the Northern Rail-
way as on the 1st October, 1960, in 
each Division separately; 

(b) the number among them belong-
ing to Scheuled Castes in each Divis-
ion; and 

(c) the total expenditure involved 
in maintaining the above Protection 
Force in each Division during 1959-60? 

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): (a) to (c). 
A statement is laid on the Table. [See 
Appendix II, annexure No. 53.] 

Thefts on Railways 

1100. Shri D. C. Sharma: Will the 
Minister of Railways be pleased to 
state: 

(a) the total number of theft cases 
On the Eastern, Southern, Central 
and South-Eastern Railways during 
1960 so far; 
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(b) the estimated loss of property; 
and 

(c) the number of persons punished 
On that account? 

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): (a) to (c). 
The information is as follows:-

Railway 

Central 

.!la.tern 

Total Estimated 
No. of loss 

theft 
caseo (in Ro.) 

9516 5,59,133 

II966 II,24,995 

No of per-
sons 

punished 

R1y. Out-
Em- siders 

ployees 

loS 
2 

S. Eastern t470 4,14,850 29 88 

Southern 6582 1,46,457 7 333 

t Excluding thefts of carriage & wagon and 
Electrical fitlings which are not available on 
this Railway. 

. Sugar Production 

.r Shri Morarka: 
1101. L Shri KaUka Sinch: 

Will the Minister of Food and Agrl-
cnlture be pleased to lay a statement 
On the Table showing; 

(a) the production of sugar in 1950-
51; 

(b) the plan target for the First 
Five Year Plan, the achievement dur-
ing the same period together with the 
financial allocation and the amount 
actually spent during the First Plan 
period; ( . , ... ~ 

(c) the target for the Second Five 
Year Plan period, the achievement 
made so br, together with the finan-
cial allocation under the Second Five 
Year Plan and the amount actually 
spent so far; and 

(d) the reason for the shortfall, if 
any, in achieving the phYS±u;! targets? 

The Deputy Minister 01 Food and 
Agriculture (Shri A. M. Thomas): (a) 
11 '16 lakh tons during the period 
November to October. 

(b) and (c). 

First Five Year Plan 

Second Five Year Plan 

Target 0 Actual 
Sugar production 

production 
(lakh tons) h tons:) 

18'00 18·62 
(During 

1955-56) 

22'50 2t'21 
(During 
1959-60) 

Sugar Industry being in the Private 
Sector, the question of financial alloc-
ation by Government for achieving 
the targets does not arise. However, 
the Second Five Year Plan provides 
Rs. 5 crores for assisting the establish-
ment of co-operative sugar factories in 
different States. Out of this, Rs. 2'35 
crares have been sanctioned upto 31s1 
March, 1960. Although there was no 
specific provision for this purpose in 
the First Five Year Plan, Rs. 1'8 crores 
were sanctioned by way of assistance 
for establishment of co-operative sugar 
factories during that Plan. 

(d) Does not arise. 

Ho~. Ilit~ mI'; <m ~ 
~ W;m ~ ~<ref.t '1ft ~ rn 
R>: 

('Ii) ~ .. ~ 41",.,I"'F'I 

if H~o ~~if (~)~ 
~ cro m:"I1: ~ lTli ; $ 

(lif) ~ ~ 41"''11',*'1 
lI>'T~~~ if~m;cro 

m-ro: ~ 'liT f.r;m: ~ ? 
~~~~,,~ 

~ (.n mI' ~) : ('Ii) <'il'Ii~ 
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Change of Names of Stations 

1104. Shri Subiman Gbose: Will the 
Minister of Railways be pleased to 
state: 

(a) whether the names of some 
stations on the Eastern Railway have 
recently been changed; 

(b) if so, names of these stations 
with changed names; 

(c) whether Government are aware 
that Bardhaman town station is named 
as Burdwan Station; 

(d) whether this has also been 
changed; 

(e) if not, the reasons for not 
.changing it; and 

(f) whether Government propose 
to change it from Burdwan to 
Bardhaman? 

The Deputy Minister of Railway. 
(Shri S. V. Ramaswamy): (a) Yes. 

(b) A statement is laid on the Table. 
[See Appendix II, annexure No. 55]. 

(c) Yes, in English only. 

(d) No . 

(e) In changing the names of Rail-
way stations, the Railway adminis-
trations are generally guided by the 
views of the State Government and 
the State Government of West Bengal 
have not suggested any change in the 
name of Burdwan Station. 

(f) Does not arise. 

Railway Out-Agencies in U.P. 

1105. Shri Pangarkar: Will the Min-
ister of Railways be pleased to state: 

(a) the number of Railway out-
agencies in Madhya PradeSh opened 
during 1960-61 so far; and 

(b) the number of new out-agencies 
to be opened during 1960-61? 

The Deputy Minister of Railways 
(Shri S. V. Ramaswamy): (a) Five. 

(b) The proposals to open out-
agencies at 25 places in Madhya 
Pradesh are under examination, but 
it cannot be stated definitely at this 
stage whether out-agencies at these 25 
places will be opened during 1Ihe year 
1960-61 or opened at all. Also, it is 
possible that out-agencies at other 
places may be opened during this 
year. 

Primary Schools on C. RaUway 

1106. Shri Pangarkar: Will the 
Minister of Railways be pleased to 
state: 

(a) how many primary schools of 
austeri ty type are there on the Central 
Railway; 

(b) the cost of construction of each 
sehool; 
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(c) the number of students taught 
in each school; and 

(d) the teachers engaged in each 
school? 

The Deputy Minister of Railways 
{Shri Shahnawaz Khan): (a) 49. 

(b) Rs. 4000 approximately. 

(c) Each school caters for 50 
students. 

(d) One. 

National Rnral Water Supply Scheme 
in Andhra Pradesh 

1107. Shri Rami Reddy: Will the 
Minister of Health be pleased to state: 

(a) whether Pulivenci1a Taluk of 
Cuddapah District in Andhra Pradesh 
is chosen for implementing the scheme 
of National Rural Water Supply and 
Sanitation; 

(b) when was the scheme started in 
this area; 

(c) the total financial provision for 
implementing the scheme in this area; 

(d) the progress made in the im-
plementation of the scheme; 

(e) the provision made for 1960-61; 

(f) whether it is a fact that there 
is a proposal to wind up the scheme 
by the end of 1960-61 and if 50, what 
-are the reasons; and 

(g) what would be the expenditure 
that would have been incurred by 
the end of 1960-61 compared to the 
total provision for the scheme? 

The Minister of Health (Shrl Kar-
markar): (a) Yes, Sir. 

(b) In July, 1959. 

(e) The scheme in question is esti-
mated to cost Rs. 9·50 lakhs. 

(d) Our information is that, out of 
the 23 villages seleded, work is in 
progress in 22 villages and the scheme 
is expected to be completed by March, 
1962. 

(e) to (g). The Scheme is being ex-
ecuted by the State Government and 

the Government of India have no in-
formation On these points at present. 

~~mrr$~~ 
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A.I.I. Pamphlets 

1112. Shri S. M. Banerjee: Will the 
Minister of TraIIsport and Communi. 
eatioDS be pleased to refer to the reply 
given to Starred Question No. 1050 on 
the 5th September, 1960 re: A.I.L 
pamphlets and state: 

(a) whether the objectionable 
sketches have been taken out of the 
pamphlets; and 

(b)' whether circulation of the exist· 
ing pamphlets has been stopped? 

The DePUty Minister of Civil 
Aviation (Shri Mobiuddin): (a) The 
Corporation have reported that they 
are revising the pamphlet "Foolishly 
Yours". 

(b) No, Sir. 

Rail Link for Iron Ore Mines 

1113. Shri Chlntamoni Panigrabi: 
Will the Minister of Railways be 
pleased to state: 

(a) whether the proposal. to link up 
iron are mines at Tornka and Daitani 
Hills in Orissa by rail with the main 
line for facilitating export of iron are 
through Pradip port has been finally 
examined; and 

(b) if so, whether Government have 
decided to undertake the construction 
of this rail·link? 

The Deputy Minister of Railways 
(Shri S. V. Ramaswamy): (a) The 
proposal is not included in the draft 
outline of the Railway's Third Five 
Year Plan approved by the Planning 
Commission. However the suggestion 
of the Orissa State Government for 
ordering a survey at their cost for a 
railway line connecting Sukinda mines 
with the main line as a deposit work 
for the Orissa Government is under 
examination. 

(b) Does not arise. 

DralDage Scheme for Cuttack 

1114. Shri Chlntamoni Panigrabi: 
Will the Minister of Health be pleased 
to state: 

(a) whether the Orissa State Gov-
ernment have submitted any plan and 
estimate for the construction of thll 
drinage scheme for Cuttack; 

(b) if so, whether Government have 
sanctioned any amount for this pur-
pose; 

(c) if so, what amount; 

(d) whether Government have sanc-
tioned any amount for Cuttack sewer-
age scheme also; and 

(e) if so, what amount? 

The Minister of Health (Shri Kar-
markar): (a) No, Sir. 

(b) and (c). The questions do no& 
arise. 

(d) and (e). The State Government 
have incurred an expenditure of 
Rs. 7'57 lakhs on the scheme d~ 
the 3 years of the 2nd plan period 
(1957·58 to 1959-60) and have sanc-
tioned a sum of Rs. 5'00 lakhs out of 
the Central assistance for expenditure 
on the scheme during 1960·61. 

Co·operative Sugar Factory in 0ris!Ia 

1115. Shri Chintamonl Panigrabi: 
Will the Minister of Community De-
velopment and Co-operation be pleas-
ed to refer to the reply given to 
Starred Question No. 545 on the 3rd 
December, 1959 and state: 

(a) whether the co-operative sugar 
factory proposed to be set up in Aska 
in Orissa has since been set up; and 

(b) whether the required machinery 
has been made available to the 
factory? 

The Deputy Minister of Community 
Development and Co-operation (Shrl 
B. S. Murthy): (a) Not yet. 

(b) Arrangements have been mad., 
for SUPP,y of machinery to this Co-
operative on a priority basis. The 
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factory is scheduled to go into pro-
duction in the 1961-62 crushing 
&eBSon. 

National Highway 

1116. Shri Rajendra Singh: Will the 
Minister of Transport and Communi-
cations be pleased to state: 

(a) whether there is any proposal 
to declare the road which passes 'Ilia 
U.P., Bihar-through Chapra, 
Muzzaffarpur, Purnea-and West 
Bengal to Assam, as a National High-
way; and 

(b) if so, whether Government pro-
pose to widen this road so that it may 
admit larger traffic? 

The Minister of State in the Minis-
try of Transport and CommunicatioDS 
(Shri Raj Bahadur): (a) No, Sir. 

(b) Does not arise. 

Bridges on N.E. Railway 

111'7. Shri Raj!llldra Singh: Will the 
Minister of Railways be pleased to 
state: 

(a) how many bridges on North 
Eastcrn Railway have been declared 
over-aged; and 

(b) the steps taken to dismantle the 
old and put up new ones? 

The Depoty Minister of Railways 
(Shri S. V. Ramaswamy): (a) and (b). 
lt is not the practice on the railways 
to declare bridges as over-aged. There 
is no definite life-span for bridges. 
Rebuilding of bridges is done only on 
condition basis. During the Second 
Five Year Plan changing weak girders 
of 432 bridges, strengthening masonry 
of 183 bridges and rebuilding 101 
bridges have been programmed on the 
North Eastern Railway and all these 
works are in progress. 

Vacuum Brakes in N. E. Bailway 
Mail Trains. 

1118. Shri Rajendra Singh: Will the 
Minister of Railways be pleased to 
state: 

(a) whether it is a fact that even 
mail trains in North-Eastern Railway 
move without vacuum brakes; 

(b) whether Government have re-
ceived complaints in this regard; and 

(c) the steps, if any, taken in the 
matter? 

The Deputy Minister of Bailways 
(Shri Shahnawaz Khan): (a) No, Sir. 

(b) No, Sir, 

(c) Does not arise. 

Rail-Road Transport Coordination 

r Shri Ram Krishan Gupta: 
1119. ~ Shri Sarju Pandey: 

L Shri Kalika Singh: 

Will the Minister of Transport and 
Communications be pleased to refer 
to the reply given to Unstarred Ques-
tion No. 1568 on the 26th August, 
1960 and state: 

(a) whether the Committee on 
Transport and Coordnation set up by 
the Planning Commission have exa-
mined problems relating to co-ordi-
nation between the different modes of 
tran!~port, particularly rail and road 
transport and their future develop-
ment; 

(b) if so, the result thereof; and 

(c) the nature of details of measures 
taken or proposed to be taken to 
secure greater co-ordination between 
the various means of transport? 

The Minister of State in the Ministry 
of Transport and CommunicatiODS 
(8hrt Raj Bahadar): (a) The Com-
mittee has not yet completed Its 
work, 

(b) and (c). Do not arise. 
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Land and Water R~sources 

1120. J Shri Ram Krishan Gupta: 
I.. Shri D. C. Sharma: 

Will the Minister of Food and AgrI-
culture be pleased to refer to the 
reply given to Starred Question No. 
951 on the 31st August, 1960 and state: 

(aJ whether Government have exa-
mined the suggestions made in the 
Food and Agriculture Organisation 
report regarding realisation of the full 
potentialities of land and water re-
sources; and 

(b) if so, the result thereof? 

The Deputy Minister of Agriculture 
(Shri M. V. Krishnappa): (a) and (b). 
The report is still under examination 
by experts in the Ministry. It deals 
comprehensively with the ultimate 
potentialities of development of land 
and water resources, adoption of 
better cropping patterns and applica-
tion of better techniques of husbandry 
in the spheres of agriculture, livestock 
development, forestry and fisheries. 
The report is not intended as a plan 
for the development of these resources 
but only as an appraisal of the level 
to which they can be developed, in 
the long run. Therefore, even if the 
conclusions arrived at in this report 
are found to be correct, it will not be 
possible to act on them and achieve 
any material results in a short period. 
The report itself suggests that the 
ultimate development envisaged can 
be achieved in the course of about 50 
years only. As such, even after the 
examination of the report, its conclu-
sions can only be taken as a guide 
for the preparation of a number of 
successive plans SO far as the deve-
lopment of this particular region is 
concerned. 

Janata Meals Service Scheme 

1121. Shrl Ram Krishan Gupta: Will 
the Minister of RaUways be pleased 
to refer to the reply given to Unstar-
red Question No. 2056 on the 5th 
September, 1960 and state the nature 
of steps taken or proposed to be taken 

to extend "New Janata Meals Service" 
scheme to other stations? 

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): The service 
is still not adequately patronised and 
its general extension to other stations 
is not therefore being considered. 

Tinnevelly-Cape Comorin Railway 
Line 

1122. Shri Ram Krishan Gnpta: Will 
the Minister of Railways be pleased 
to refer to the reply given to Unstar-
red Question No. 2367 on the 8th 
September, 1960 and state: 

(a) whether the Railway Board has 
since examined the Traffic Survey 
Report regarding the proposed rail 
link from Tinnevelly to Cape Comorin; 
and 

(b) if so, the result thereof? 

The Deputy Minister of Railways 
(Shrl S. V. Ramaswamy): (a) and 
(b). The report is still under examina-
tion of the Railway Board. 

Seed Farms 

1123 J Shri S. C. Samanta: , I.. Shri Subodh Hansela: 
Will the Minister of FOOd and Agri-

culture be pleased to state: 

(a) whether the target to set up 
4,000 Seed Farms during the Second 
Five Year Plan will be achieved; and 

(b) when was the Seed Multiplica-
tion Scheme adopted by Government 
and what is the quantity of seeds pro-
duced so far and distributed to culti-
vators? 

The Deputy Minister of Agriculture 
(Shri M. V. Krishuappa): (a) and (b). 
Required information is being collect-
ed from the State Governments and 
Union Territory Administrations and. 
will be furnished as soon as received 

computation of Over-time Wages 

.. , 1124. Shri T. B. Vittal Rao: Will the' 
" Minister of Railways be pleased to' 
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refer to the reply given to Unstarred 
Question No. 763 on the 16th August, 
1960 and state: 

(a) whether the question of taking 
mto a;ccount House Rent allowance 
in computing over-time wages under 
the Factories Act to staff in Railway 
workshops has since been finalised? 

(b) if so, the nature of the decision 
:arrived at; and 

(c) the date from which the above 
decision has been given effect to? 

The Deputy Minister of BaUwaya 
(Shri ShahnaW3Z Khan): (a) to (c). 

The matter is still under considera-
tion. 

P. & T. Employees 

1125. Shri T. B. Vittal Bao: Will the 
Minister of Transport and CommunJ-
-cations be pleased to state: 

(a) the total number of employees 
<of Posts and Telegraphs department 
still under suspension for participat-
ing in the General Strike in July, 
1.960; and 

(b) whether they are being paid 
:subsistence allowance? 

The Minister of Transport and Com-
munications (Dr. P. Subbarayan): (a) 
Zl. 

(b) All these officials except 4 of 
R.M.S. 'F' Dn. Central Circle Nagpur, 
are paid their subsistence allowance. 
Subsistence allowance to these 4 has 
not been paid as they did not furnish 
the declara tion prescribed under 
Fundamental Rule 53(2). 

Suratgarh Farm 

1126. Shri Barish Chandra Mathur: 
Will the Minister of Food and Agri-
·culture be pleased to state: 

(a) how has the produce of the 
Central Mechanised Farm at Surat-
~arh been disposed of during each of 
the last three years; 

(b) when were these sold and lifted; 
:and 

(c) income accrued therefrom, and 
when received? 

The DePUty MiDister of Agriculture 
(Shri M. V. Krishnappa): (a) The 
procedure adopted for disposing of 
the produce of Suratgarh Farm is 81 
under: 

(i) Seed requirements of the farm 
are reserved first. 

(il) Thereafter, the seed 
ments of the various State 
ments are met. 

require-
Govern-

(iii) The balance along with grains 
not fit for seed purposes, is offered to 
the Government of Rajasthan for con-
sumption purposes. 

(iv) Any quantities still left over are 
disposed of by tender or public auc-
tion. 

A statement showing the quantities 
disposed of during the last three years 
is laid on the Table. [See Appendix 
II, annexure No. 58.] 

(b) Seeds are sold as soon as de-
mands are consolidated and allo-
cated between the various States. The 
actual removal of seeds by the State£ 
is spread over certain periods depend-
ing upon weather conditions, availa-
bility of railway wagons, transport 
etc. Lifting of produce other than 
seed aJ!oca ted to Rajasthan, is also 
spread over a period depending upon 
the factors mentioned above. The 
other grains offered for sale by tend-
er or auction are removed by the bid-
ders within a period of 15 days. Parti-
cualrs regarding the actual dates of 
offer and the removal of various con-
signments by the several parties in 
respect of all types of grains over a 
period of three years, i.e., for two 
crops every year, is available in the 
records of the Farm. The collection 
of all this data will be very laborious. 

(c) The actual incotne realised dur-
ing 1957-58 and 1958-59 were as under: 

1957 -58 271,277 
1958-59 2,301,676 

These amounts were realised by book 
adjustments in the case of State Gov-
ernments and by remittances in the 
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case of others. The remittances were 
received as and when pardcular lots 
of the differen t types of grains were 
sold by auction or tender. 

In 1959-60 the value of the grains 
disposed of so far, both to State Gov-
ernm<:n.s and to others, is Rs. 19,51,000. 
The entire amount has not yet been 
realised because book adjustments in 
the case of State Governments take 
some time. There is still stock worth 
nearly Rs. 8,21,000 awaiting disposal. 
It is estimated that the total receipts 
during the year from all the grains, 
will be roughly Rs. 27,72,000. 

Here also, the collection of com-
plete details regarding the dates on 
which the individual adjustments 
were made or remittances were rceiv-
ed from the various purchasers, from 
the records of the firm, will be very 
laborious. 

Sleeper Coaches 

1127. Shri D. C. Sharma: Will the 
Minister of Railways be pleased to 
refer to the reply given to S· arred 
Question No. 283 on the 10th August, 
1960 and state the further progress 
made in the manufacture of the pro-
posed new design third class sleeper 
coaches meant for passengers travel-
ling over 500 miles? 

The Deputy Mloister of Railways 
(Shr! Shahoawaz Khan): To the end 
of October, 1960, 137 Broad Gauge and 
53 Me're Gauge coaches have been 
completed. The anticipated out-turn 
in November, 1960 is 25 Broad Gauge 
coaches and 21 Metre Gauge coaches. 

Siltlog of Bhakra Reservoir 
1128. Shrl D. C. Sharma: Will the 

Minister of Irrigation and Power he 
pleased to refer to the reply given to 
Starred Question No. 284 on the lOth 
August, 1960 and state the further 
progress made in the ftnalisation and 
notification of a Joint Board compris-
ing of the representa'ives of the 
Himachal Pradesh Administration and 
Punjab Government to check the silt-
ing of the BhakTa reservoir? 

The Deputy MinIster of Irrlratloll 
and Power (Shrl Bathl): The Inter-
1442 (Ai) L.S.-3. 

State (Punjab-Himachal Pradesh) 
Soil Conservation Coordination Board, 
which was set up in February, 1960, 
has recently been reconstituted aa 
follows:-

Hitnuhal Pradesh Admi..utration 

I. Lt. Governor, Himachal 
Prsdesh 

2. Chief Secretary 
3. Development Commissioner . 
4. Secretary, Finance 
S. Cruef Conservator of Forests 
6. Director of Agriculture 

Punjab 

I. Planning Commissioner or any 
other officer nominated by 
the Punjab Govt. 

2. Secretary, Finance 

Chairman 
Member 
Member 
Member 
Member 
Member 

Vice-
Chairman. 
Member 

3. Secretary, Agriculture Member 
4. General Manager, Bhakra Dam Member 
S. Chief Conservator of Forests Member 
6. Dire.tor of Agriculture Memla 

Govern nent of India 

Senior Director, Soil Conservation 
Board Member 

MiIlicoy Lighthouse 

1129. Shrl D. C. Sharma: Will the 
Minister of Transport and Comm1lJli-
ca.ions be pleased to refer to the 
reply given to S:arred Question No. 
287 on the 10th August, 1960 and state 
the progress made so far in the 
'de-;uTe' transfer by Britain to India 
of Minicoy Lighthouse on Minicoy 
Island? 

The Minister of State in the Minis-
try of Transport and CommunlcatloD8 
(Sbrl Raj Bahadur): A draft agree-
ment for the 'de-;uTe' transfer, by 
Britain to India, of the title to the 
Minicoy Lighthouse is being drawn 
up and will be sent to the Govern-
ment of the United Kingdom for con-
sideration. 
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Central Mechanised Farm, Suratgarh 

1131 .r Shri P. K. Deo: 
'"l Kumari M. Vedakumarl: 

Will the Minister of Food and Agrt-
81Ilture be pleased to state: 

(a) whether major defects have 
developed in Ihe Russian machines 
lifted to India and now used at the 
Central Mechanised Farm, Suratgarh; 

(b) if so, what are those defects; 

(c) whether they can be repaired; 
and 

(d) what is the position of spare 
parts of these machines? 

The Deputy Minister of Agriculture 
(Shri M. V. Krishnappa): (a) No, Sir. 

(b) Does not arise. 

(c) Does not arile. 

(d) Spare parts required are im-
ported from U.S.S.R. and the lupply 
position is satisfactory. 

Mortality Amon, Live-Stock 

1132. Shri Kalib Singh: Will the 
Minister of Food and Agriculture be 
pleased to state: 

(a) State-wise live-stock mortality 
from contagious diseases such al 
Anthrax Haemorrhagic Septicaemia, 
Black quarter, Rinderpest, Foot and 
Mouth and other diseases with monthly 
average or annual seizures and mort-
ality separately for the past three 
years; and 

(b) steps Government of India have 
taken with the assistance of State. to 
fight the contagious diseases? 

The Minister of Agriculture (Dr. 
P. S. Deshmukh): (a) A statement 
giving the required information is laid 
on the Table. [See Appendix II, an-
nexure No. 59.] 

(b) Preven'ive and curative mea-
sures are for the State Government 
to undertake. The Government of 
India sponsors and conducts research 
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schemes for developing efficacioWi 
methods for protecting livestock 
against contagious diseases and gen-
erally assists the States in fighting 
these diseases on an all-India basis. 
Suitable work in this field is bem. 
done within the available resources. 
The figures would indicate that gen-
erally the mortality rate is showing 
a downward trend. 

ShlpbuUdInc 

1133. Shri Kalika Singh: Will the 
Minister of TranspOrt and Ceammd-
cations be pleased to state: 

(a) which of the foreign shipbuilding 
companies are collaborating with 
Hindustan Shipyards Ltd. and other 
shipbuilding companies in India in 
the manufacture of ships in Indian 
shipyards; 

(b) whether I.B.R.D., I.D.A., U.S. 
Development Loan Fund, and other 
loan-giving foreign agencies and coun-
tries have advanced loans for the 
shipbuilding industries in India; 

(c) if so, how much and under what 
agreements; 

(d) whether the foreign a .. istance 
is adequate in this respect; and 

(e) if not, what are the reasolll1 

The MinIster of State in the MinIa-
try of Transport and CommunicatioDS 
(Shrl Raj Bahadur): (a) to (e). A 
statement showing the information is 
laid on the Table. [See Appendix n, 
annexure No. 60.] 

Houing Problem in Delhi 

1134. Shri Ajlt Singh Sarhadl: Will 
the Minister of Health be pleased to 
refer to the reply given to Unstarred 
Question No. 513 on the 10th August, 
1980 and state: 

(a) how far has the question of 
tackling the Housine Problem and in-
crease in land prices and House ahort-
age in DeIhl progressed; and 

(b) whether any decision has been 
arrived at about extension of the area 
and allotment of lands to small in-
come groups? 

The MinIster 01 Bealtlt (Shri 
Karmarkar): (a) and "(b). The mat-
ter is still under consideration. 

Thermal Plant ill Kerala 

1135. Shri Kodiyan: Will the Minia-
ter of Irrigation &Dtl Power be plea.-
ed to state: 

(a> whether the Kerala Government 
have submitted any proposal to the 
Central for constructing a thermal 
plant for generating electricity as an 
emergency measure to meet the power 
shortage in the State; 

(b) if so, the main features of the 
proposal; and 

(c) the action taken thereon 1 
The Deputy Miulster of lrriptiOll 

anll Power (Shrl BaW): (a> the 
reply is in the negative. 

(b) and (c). Do not arise. 

Survey 01 Forest Resources 
1136. Shri Koc1iyan: Will the Mi-

nister of Food and Agriculture be 
pleased to state: 

(a) whether Government have any 
proposal to conduct a detailed sur-
vey of the forest resources of the 
country; 

(b) if so, the broad details of the 
proposal; and 

(c) the total amount to be spent 
by Government in this connectionT 

TIle Minister of Agriculture (Dr. 
p. S. Deshmukh): (a) Yes, Sir. 

(b) and (c). Details of the pro-
posal are still. being worked out. 

Ph. D. Course in IA.B.I, 

1131. Shri Kodlyan: Will the Minis-
ter of FOOd and Agriculture be 
pleased to state: 

(a) what is the total number of 
students admitted for the Ph. D. 
course in the Indian Agricultural 
Research Institute, New Delhi, every 
year; 

(b) how many seats have been 
reserved for the scheduled cas' es and 
scheduled tribes in the Institute; 
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(c) whe:her all the reserved seats 
have been fielld up in 1959 and 1960 
so far; and 

(d) if not, the reasons therefor? 

The Deputy Minister of Agriculture 
(Shri M. V. Krislmappa): 

(a) 55 

(b) Twenty percent. 

(C) no. 

(d) No Scheduled CasteslScheduled 
Tribe candidate applied for admis-
sion to the Ph. D. Course in 1959. In 
1960 out of five such candidates, 
four were called but one did not turn 
up for interview. Of the three who 
attended the interview two did not 
come up to the mark and therpfore 
only one Scheduled Caste candidate 
was admitted to the Ph. D. course. 

Bhakra Water for Delhi 

113'1. Dr. Ram Subhag Sin~h: Will 
the Minister of Irrigation and Power be 
pleased to state: 

(al whether Government have final-
ised the proposal to take Bhakra water 
for Delhi; and 

(b) if so, how much and from w~en? 

The Deputy Minis'er of I'Tigation 
and Power (Shri Batbi): (a) No. 

(b) Does not arise. 

Ships purchased nnder 'Pay while yo. 
earn' Scheme 

1139. Shri M. R. Krishna: Will the 
Minister of Transport and Communi-
cations be pleased to state: 

(al the number of shipS purchased 
by Private Shipping Companies under 
the 'Pay whlle you earn' scheme; 

(b) what L~ the total cost of the 
ahips purchased under the Scheme; 
and 

(cl what is the additional tonnage 
secured with the introduction of this 
new scheme? 

The Minister of State in the 
Ministry of Transport and Communi-
cations (Shri Raj Bahadur) (a) 36 
;Ships. 

(b) Rs. 13.92 crores approximately. 
(c) 171,921 G.R.T. 

Bombay-Agra Road 

1140. Shri Yadav Narayan Jadhav: 
Will the Minister of Transport and 
Communica ions be pleasea to ref~r to 
the reply given to Unstarred Question 
No. 1578 On the 16th December. 1959 
and state what is the progress that has 
been achieved m the diversion of the 
Bombay-Agra Road at Nasik by cons-
tructing a new bridge on the Goda-
vari? 

The Mini rter of State in the Minis-
try of Transport and Communicatioll8 
(Shri Raj Bahadur): For t'ne diversion, 
possession of the land has been taken 
and earthwork and collectiOn of stones 
for the construction of the road is in 
progress. 

The work on excavation for founda-
tions of the bridge is also in progress. 

Konkan Shipping Enquiry Committee 

1141, Shri Assar: Will the Minister 
of Transport and Communications be 
pleased to ref~r to the rep'y given t. 
Starred Question No. 401 on the 16th 
August 1960 and state: 

(al whether Governmemt ~ave since 
received the report of Konkan Ship-
ping Services Committee; 

(b) if so, what are the main recom-
mendations; and 

(c) whether a cony of the report 
will be laid on the Table? 

The Minister of State in the MInIII-
try of Transport and Communications 
(Sbri Raj Bahadur): (a) Yes, 

(b) and (c). The recommendations 
contained in the report are now under 
examination by the Govenunent. Lt is 
proposed to annunce the Government'. 
decision on the recommendationJ 
simultaneously with the publication of 
the report. A copy of the report and 
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the Government's decisions on the re-
commendations made in it will be laid 
on the Table of the Lok Sabha as soon 
as possible. 

Air Services from Bombay to Kolhapur 

1142. Shri AssaI': Will the Minister 
of Transport and Communications be 
pleased to state: 

(a) whether it is a fact that there is 
a demand for air service from Bombay 
to Kolhapur by the residents of Kolha-
pur in M&'larash.ra; and 

(b) if so, the reaction of the Govern-
ment thereto? 

The Deputy Minister of Civil Ayia-
tion (Sbri Mohinddin): (a) and (b). 
The Corporation have reported that 
they have been receiving, from time 
to time, requests for star jng an air 
service between Bombay and Kolha-
PUr but for the present they have no 
plans to operate such a service. 

Tollygunge Railway Overbridge 

1143. Sbri Indrajit Gnpta: Will the 
Minister of Railways be pleased to 
state: 

(a) the details of the scheme for 
raising the height of the TolJygunge 
raLway overbridge in Calcutta; and 

(b) when work is expected to begin 
and to be completed? 

The Deputy Minister of Railways 
(Sbri S. V. Ramaswamy): (a) The 
existing Russa Road underbridge has 
a spar. of 35 ft. on the skew with a 
clearance of 12' 7" above the i"oad sur-
tace. The proposed s"heme provides 
an 80 ft. opening for two lanes of 
traffic each way, raising the road level 
by 3' 0" and with a clearance of 14' 
6" from the new road level. It has 
been estimated lAat the scheme would 
co3i about Rs. 22'~54 lakhs, of which 
it has been agreed that the Railway 
will share a sum of Rs. 13.80 lakhs, 
the balanCe being shared by the State 
Government, State T!"ansport, Calcutta 
Improvement Trust, Calcutta Corpora-
tion and Calcutta Tramways in pur-

suance to the decisions taklln in a 
meeting called by the Chief Minister 
of West Bengal on 15-10-60. 

(b) It is too early to lay down a tar-
get, as the actual execu tion of the 
work depends on the 'acceptance of 
the cost by all the partie, as refer.-ed 
to vide para (a) above; and also on 
the time taken in evicting the refu-
gees and squatters occupybg the Rail-
way lands which are required for ap-
proaches etc. for recons tructing the 
bridge. 

AcqUisition of Land In Tripnra 

1144. Shri Bangshi Thakur: Will the 
Mini3ter of Food and Agriculture be 
pleased to state: 

(a) whether Government propose to 
acquire the whole of Dhalai and a 
portion of Aralia Mouza of Sonamura, 
TTipura; 

(b) if so, whether notification for 
such acquisition has been issued; 

(c) whether protests from owners of 
the areas to be acquired have been re-
ceived by Government; and 

(d) the reaction thereto? 

The Deputy Mlniser of Agrlcultue 
(Shri M. V. Krlshnappa): (a) A pro-
posal to acquire an area of about 460 
acres of low lying land in Dhalai 
Taluk and Aralia Mouza in Sonamura 
Sub-division is under consideration of 
the Tripura Administi"ation. 

(b) No. 

(c) Representations have beeR re-
ceived from the owners. 

(d) No decision has yet been takeJI 
by the Administration. 

TraIn Accident 

11015. Sbri Sublman Ghose: Will the 
Minister of Kailwan be pleased to 
atate: 

(a) whether an accident ~ook place 
between Lorwada and Bhildi stations, 
Western Railway On the 17th October, 
1960 or nearabout that time; 
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(b) if so, the caUSe of the accident 
~ the number of the dead and the 
mJured; 

(c) whether an enquiry has been 
held in the matter; and 

(d) if so, by whom and Wlhat are 
his findings? 

The Deputy Minister 01 Railways 
(Shri Shah Nawaz Khan): (a) At 
about 15.02 hours on 17-10-60 a Motor 
truck collided with a Passenger train 
at unmanned level crossing between 
Lorwada and Bhildi stations on Pal an-
pur-Gandhidam section of Ajmer 
DivisiOn of Western Railway. 

(b) to (d). The Government Inspec-
tor of Railways, has enquired into the 
accident. Acording to his provisional 
findings t.'1e accident was entirely due 
to the carelessness on the part 01 
driver of Motor truck. The casualties 
were as under:-

KiLled 

Injured-
Grievous 
Minor 

1 

8 
2 

NationaIisation of Medical Services 

1146. Dr. Ram Subhag Singh: Will 
the Minister of Health be pleased to 
state: 

(a) whether attention of Govern-
ment has been drawn to the speech 
made by the Chairman of t.he Univer-
sity Gran·ts Commission while address-
ing the Institute Day of the All India 
Institute of Medical Sciences recently 
in which he sugge!lted nationalisation 
of medical serviceJI to improve health 
lIE'rvices; and 

(b) if so, whether Government have 
considered the SUggestion? 

The MIulster of Health (Shri Kar-
markar): (a) and (b). Apart from 
press reports, the Government of India 
have no record of the speech made by 
the C~n 01 the University 
Grants Commission while addressing 
the Institute Day 01 the All India 
rn.titute of Medical Science!! recently 
In which he had SUggested nationali-

zation of medical services to impro 
health services. No proposal for ~ 
na tlOnaliza tion of the medical service8 
Is under the consideration of Govern-
ment 

Trachoma and Leprosy 

~147. Shrimati Da Palchoudh1l1'l· 
WIll the Minister of Health be pleased 
to state: 

(a) the quantum of financial assist-
ance received by India from the 
UNICEF. for campaigns against the 
communIcable diseases Trachoma and 
Leprosy. 

(b) the approximate annual require-
ments of India for fighting these dis-
eases; and 

(c) the steps taken or proposed to 
be taken in this direction. 

The Minister of Health (Shl'i lI:ar-
ma-kar): (a) From 1957-58 to 1959-60 
equipment worth Rs. 2,20.599 has bee~ 
received from the UNICEF for com-
~aign against Trachoma. No UNICEF 
assistance has yet been received for 
the Leprosy Control Scheme. 

(b) The annual requirements for 
fighting these diseases have not yet 
been worked out. A proviSIon of 
Rs. 3.08 lakhs and Rs. 40.933 lakhl 
have been made in the Central Bud-
get fOr the Trachoma Control Project 
and Leprosy schemes respectively 
during 1960-61. 

(c) The steps taken or proposed to 
be taken for campaigns against Tra-
choma and Leprosy are given in the 
notes laid on the Table. [See Appen-
dix II, Annexure No. 61]. 

ShiJll'l from Yuroslavla 

iU8. Shri Rarhunatb Stnrh: Will 
the Minister of Transport and Com-
m1l.D.icatioDS be pleased to state whe-
ther Shipbuilders Association of 
Yugoslavia has established a company 
in India to promote lI8le of Yugoslav-
built ships to India and granted a 
credit of 5 crores of rupees which can 
buy 40,000 tonnage of i!hipe' 
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The Minister of State In the MiDIstr7 
of Transport aDd CommunicatiollS 
(Shri Raj Bahadur): No, Sir. Not to 
Government's knowledge. However, 
an offer has been received from the 
Yugoslav Government to build ships 
for India to the extent of 10 million 
Dollars On rupee basis and is now 
under consideration of Indian ship-
owners. 

Postal PeollS 

1149. Dr. Samantslnhar: Will the 
Minis'er of Transport and COIIIDlIIDi-
cations be pleased to state: 

(a) the conditions for appointing 
postal peons particularly in rural area 
Post Offices; 

(b) whether the Garhmanitri post 
offiCe in Puri District of the Orissa 
circle has one postal peon and whether 
the difficulties of the local public in 
getting their mails regularly have 
come to the notice of the postal au-
thorities; and 

(c) if so, what action has been 
taken? 

The Minister of Transport and Com-
munications (Dr. P. Subbarayan): (a) 
Extra-Departmental Delivery Agents 
are employed, particularly in rural 
area Post Offices when the work for 
the Extra-Departmental Agents does 
not exceed 5 hours and full-time offi-
cials are not justified. 

(b) and (c). There is an Extra-
Departmental Delivery Agent in this 
Post Office whlch has to serve only 6 
villages constituted in a compact area. 
No difficulty of the local public in get-
ting their mails regularly has come to 
the notice of the Postal authorities, 

Scientific Knowledge In AgrIculture 

1151. Shri D. C. Sharma: Will the 
Minister of Food and Acrleulture be 
pleased to state: 

(a) whether any scheme to get the 
spientific knowledge across to the ordi-
nary farmer for increa&ng yi.elde" has 
bten chalked out; 

(b) if so, whebher any practical 
demonstrations will also be given to 
the farmers to convinCe them of tha 
results achieved; and 

(c) when it is likely ~ ,be put into 
ptactice? 

The Minister of Agriculture (Dr. P. 
S. Deshmukh): (a) to (c). Demons-
Ira tions on cui ti va tors fields are con.-
ducted every season by State Agricul-
ture Departments and the field Exten-
sion Agency as part of their function 
to convey to farmers scientific Wor-
;nqtion based on results of research 
fo!' increasing yields of crops. Such 
informatiOn is also put across to farm,. 
er~ in various other ways, such 88 
publicahon of Extension type litera-
ture, rural broadcasts and Gramsaha-
yaks training camps. 

D'f'lSfl1 Car Service between Delhi aDd 
Moradabacl 

1151. Shrl D. C. Sharma: Will the 
Minister of Railways be pleased to 
state: 

(a) whether any suggestion for in-
trC'ducing a three-hour diesel car train 
seTvice between Delhi and Moradabad 
has been received by the Ministry; 
and 

(b) if so, the action taken thereon? 
The Deputy Minister of Railways 

(Shri Shah Nawaz Khan): (a) No, bllt 
a sugg('Stion regarding introduction of 
a quicker diesel Rail Car service bet-
ween Delhi and Moradabad was mada 
in the Press. 

(b) There is no traffic justification 
for the mtroductiOn of diesel Rail Car 
rervices on bhe Delhi-Moradabad Sec-
tien. Apart from this, spare line capa-
city O!l the section as also Sj)8re diesel 
rail can are not available. 

J11'~ 
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Godavari River BasIn 

1153. Shri Sugandhi: Wi 1 the Minis-
ter of Irrigation and Pow:r be pleased 
to state: 

(a) the total average annual water 
potential of the Godavari river basin; 

(b) the percen~age of water now 
utilised and the percentage of water 
that is wasted into the sea; 

(c) the existing projects in the 
upper basin of lhe river Godavari and 
its tributaries in the States of Maha-
rashtra, Madhya Pradesh, Orissa and 
Mysore, and the units of water (in 
T.M.C.) allotted to each project; 

(d) the projects proposed to be 
taken up during the future five year 
plans and their water requirements; 
and 

(e) what quantity of surplus water 
would be available for diversion to 
the Krishna from the Godavari after 
-.,eeting the requirements of its var-
ious projects? 

The Deputy Minis'er of Irrigation 
and Power (Shri Batbi): (a) to -(e). 
The requisite information is being 
collected and will be laid On the 
Table of the House, in due course. 

Payment of Arrears to Railway 
Employees 

1154. Shri Braj Raj Singh: Will the 
Minister of Railways be pleased to 
state: 

(a) whether arrears of the running 
allowance to the Shunters and Fire-
men Grade 'B' in the ALahabad Divis-
Ion at enhanced rates in accordance 
with new deal announced by the Rail-
way Minister in 1957 have been paid; 

(b) if not, what are the reasons for 
not paying the said ar.ears allowance 
at the enhanced rate to the shunters 
and firemen concerned in spi: e of the 
directions of the Railway Board; 

(c) what is the amount of the said 
arrears not SO far paid to the above 
ca.egory of staff; and 

(d) what action, if any, is proposed 
to be taken against the officers con-
cerned for delaying the payment of the 
said arrears? 

The Deputy Minisbr of 
(Shri Shahnawaz Khan): 

Railways 
(a) In the 

case of Shunters there was no revis-
ion in the running allowance under 
the Upgrading orders of March, 1957. 
As regards Firemen Grade 'B', arrears 
of running aJowance have not been 
paid. 

(b) to (d). Delay has been due to 
cenain difficulties expec'ienced by the 
Railway Administration in fixing the 
cadre streng'h of the Firemen. The 
amount due can be worked out only 
after the cadre strength has been fixed 
Certain proposals to meet the difficul-
ties have been received from the Rail-
way Administration and are under 
consideration. 

Auction of Timber in Andaman 
Islands 

U!;5. Shrt Jtal:'hunath Singh: Will 
the Minister of Food and Arric'IIIture 
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be pleased to refer to the reply eiven 
tCl, Unstarred Question No. 1309 on ,he 
11th De,ember, 1959 and state: 

(a) the price per ton at which 241 
tons of timber was re-auctioned; and 

(b) how does this price compare 
with the original auction price and 
the reason for difference? 

The Minist:r of Agriculture (Dr. P. 
S. Deshmukh): (a) Rs. 37'00 per ton. 
approximately. 

(b) The original auction price' at 
which Mis. P. C. Ray purchased this 
timber varied from Rs. 185 to 
Rs. 217'50 per ton. The low price 
rea isec.. at the re-auction was due to 
deterioration of the timber which 
was not removed by the firm. 

Station Staff of Garh' MadhuPUr and 
Jenapur 

1156. Dr. Samautsinhar: Will tile 
Minister of Railways be pleased to 
state: 

(a) how long the station staff of 
Garh-Madhupur and Jenapur of the 
S.E. Railway remained On the roof of 
the wagon bodies and cabins durmg 
the high floods this year from me 
15th August, 1960; 

(b) when was the information liMt 
received at the office of the D.T.S. 
Khurda Road of their p:ight and 
when was action taken for thelr 
rescue; 

(C) whether the D.T.S. sent any in-
formation :0 the State Government 
for necessary help to them and, if so, 
when; and 

(d) who was the first officer from 
the Khurda Road District head-
quarters to arrive at the above stat-
ions to know the conditions of the 
staff and when? 

The Deputy Minister of Railways 
(Shrl Shahuawaz Khan): (a) Station 
staff of Garh-Madhupur and Jenapur 
did not take shelter on the roofs of 
wagon bodies or cabini during the 
flood this year. 

(b) Does not arise in view of reply 
to (a) above. 

(e) Jenapur Yard was comple~ely 
under waLer and unsafe for passage of 
trains and staff quarters were sur-
rounded by flood water, and D.T.S. 
Khurda Road, sent iniOrmation on 
16th August, 1960 to the S,ate Gov-
e.nment for neoessary help. 

(d) It is not known who was the 
firs_ officer from Khurda Road Head-
quarters who managed to reach there 
but all th~ officers concerned were 
continuously engaged in the at.lempt 
to provide the necessary relief for 
staff and restore the track to traffic. 

Boac!. Bridge between Mandapar and 
Pamban 

1157. Shri Tangamaui: Wil the 
Minister of Transport and Communi-
cations be pleased to state: 

(a) whether it is a fact that there 
is no road bridge between Maundapuar 
and Pamban for tourist public travell-
ing by road to Rameshwaram; and 

(b) if so, what steps are taken tOc 
overcome this? 

The Minister of state iu the Miuis-
try of Transport and COUUDonicatioQ 
(Shri Raj Bahadur): (a) Yes, Sir. 

(b) A railway bridge already exists. 
Considering the volume of traffic, 
which is not heavy, the construction 
of a road bridge is not yet considered 
to be an urgent necessity. 

Docks at Bomba,. 
1158. Shri Ram Krishan Gupta: Will 

the Minister of Tran."JIOrt and Com-
munications be pleased to state: 

(a) whether the plan for moeierniz-
ing, developing and deepening the 
Docks at Bombay has been drawn up; 
and 

(b) if so, the details thereof? 

The Minister of State in the Minis-
try of Transport and COil munications 
(Shrl Raj Bahadur) (a) and (b). A 
new scheme for modernizing the 
Bombay Docks has been drawn up by 
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the Bombay Port Trust. It is being 
examined in detail by the Port Trust 
in consultation with their Consulune 
Engineers in London. The scheme is 
estimated to cost Rs. 8.35 crores in-
cluding an expenditure of Rs. 1·50 
CI"Qres in foreign currency. The new 
scheme envisages the connection of 
the Victoria Dock with the Alexandra 
Dock by the provision of a communi-
cation passage between them. Such 
a passage wiil also provide six new 
deep water berths along its sides and 
will enable the Victoria Dock berths 
to be se:ved by the entrance lock from 
the Alexandra Dock instead of by the 
present tidal gates of the VictorIa 
Dock entrance. This will result in 
maintaining higher impounded water 
level in the Victoria Dock thereby 
making it possible to berth ships of 
greater draft in that dock. It is pro-
posed to reclaim land on the Harbour 
wall side so as to increase the cargo-
handling potential of the berths on 
the eastern side of Victoria Dock 
basin by enlarging the area available 
for laying roads and railway lines, 
constructing transit sheds and provid-
ing for sufficient open space for docks 
cargo storage. 

Riband Dam 

1159. Shrt Kalika Singh: Will the 
Minister of Irrigation and Power be 
pleased to state: 

(a) the latest progress of construc-
tion of Riband Dam; 

(b) the installed capacity of gener-
ating sets set up and being set up 
giving the time schedule; 

(c) the final revised estimated cost; 
and 

(d) the break-up of the expected 
consumption in tenns of units by the 
various Irrigation, Railway and Indus-
trial estab'ishmen1s? 

The Deputy Minister of Irrtgation 
and Power (Shri Bathi): (a) Excava-
tion and foundation preparation work 
has been nearly completed. 96.9 per 
cent. of concreting work has been com-
pleted on the dam and appurtenant 
works. 

(b) The installed generating capa-
city is 250,000 KW consisting of five 
sets of 50,000 KW each with a provis-
ion for the sixth set at a later date. 
'The first and second sets which are 
under erection at present are expected 
to be commissioned in June 1961 and 
the remaining three sets in July, 
S:.ptember and October, 1961 rel-
Pi2Ctively. 

(c) The present estimate is under 
revision. The final revised estimated 
cost will be known only after the 
revised esf1imate is received from 
the Government of Uttar Pradesh and 
examined by the Government of 
India. 

(d) The break-up 01 the expected 
consumption of Power from the Rihand 
Project is as under:-

(i) Industries.-67·1I MW. 

(ii Railways.-40·MW. 

(iii) Madhya Pradesh State.-21.8 
MW. 

(iv) Miscellaneous loads in U.P.-
18.4 MW. 
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LeJllnlS1 Co.trol 
nil. Shrl !bulan SIDha: Will the 

Minister of Health be pleased to state 
the achievements 01 the anti-leprosy 
measures of the Government in check-
ing the spread of leprosy during the 
Second Five Year Plan period so far? 

Tbe Minister of Health (Shrl Kar-
markar): Four Study and Treatment 
Centres and 29 Subsidiary Centres 
were established in the various States 
by the end of the First Plan. These 
centres were continued during the 
Second Plan. 

During the Second Five Year Plan, 
a target lor establishing 100 subsidiary 
cen'res (control units) was fixed. As 
against this target so far 80 Centres 
have been established. The necessary 
budget provision has been made by 
the State Governments for the estab-
lishment of the remaining Centres 
during the current financial year. In 
view of this. it is hoped that the tar-
get fixed will be achieved. The pro-
gress of work done by the Centres 
established is as follows:-

(I) Population of the Project 
areas 1,20,9~,767 

(2) Population surveyed 82,28,66~ 

(3) Known cases ofleprosy 1,09,122 
(4) Cases registered for treat-

ment 99,269 
(5) Cases attended for treat-

ment 59,390 
(6) Healthy contacts under 

observation . 2,60,888 

Besides this, fOr conducting research 
and training, a Central Leprosy 
Teaching and Research In-
stitute near Madras, in collaboration 
with the Government of Madras, was 

,established with efl'ect from the 5th 
. January, 1955. Since 1955, 2U medical 

offtcers and 124 health and lIIUlitary 
inspectors had been trained in thiJI 
Institute. In addition, student 
trainees and nurses from the teaching 
instiLUmons of Madras are deputed 
from time to time for short-term 
training in leprosy. This Institute has 
an in-patient accommodation of Sa. 
patients. This Institute has also con-
ducted research on the therapeutic 
efficacy of certain anti-leprosy drugs 
such as Etisul. 

In collaboration with the Govern-
ment of Maharashtra, a training centre 
at the Medical College and Hospital, 
Nagpur, has been started for giving 
short-term re-orientation courses for 
a period of six weeks to doctors who 
would be required to man Jeprosy 
control units. So far, 49 medical offi-
cers from the various States have 
been trained. Besides this, this train-
ing centre provides for short-term re-
fresher courses for medical officers in 
charge of health centres and other 
public health personnel. 197 para-
medical personnel and 33 medical oftl-
cers underwent refresher courses at 
this Centre. The Government of 
India appointed a Leprosy Advisory 
Committee consisting of official and 
non-official members in February, 
1958. This Committee reviews the 
working of the leprosy con'rol pro-
gramme and advises the Central Gov-
ernment and sugl[ests measures for 
Improving the existing programme. 

In collaboration with the Gandhi 
Memorial Leprosy Foundation, 
Wardha, a training programme is being 
started with effect from the 15th 
December, 1960, at ChilkalapaUi, 
Bobbili (Andhra Pradesh) for training 
one senior medical officer from the 
Public Health Department from each 
State which has established leprosy 
control units, so that Officer, after 
receiving the training, will be able to 
start a training course at the State 
level for training para-medical 
workers, as well as for giving the 
necessary orientation training courses 
for the medical officers to be posted 
to the leprosy control centres. 
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Telephone Connections In Amerltsar 
and Nangal Dam 

1163. Shrl Daljit Singh: Will the 
Minister of Transport and Communi-
cations be pleased to state: 

(a) the number of persons who had 
applied for tele;>hone connections in 
Amritsar and Nangal Dam of Punjab 
from January, 1959 till July, 1960; and 

(b) how many of them have been 
provided with telephones so far? 

The Minister of Transport and 
Communications (Dr. P. Subbarayan): 

(a) 

(b) 

Amritsar Nangal Dam 

1540 

15 

24 
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Sugar Factories 

1166. Shri Yadav Narayan Jadhav: 
Will the Minister of Food and Acri-
culture be pleased to refer to the reply 
given to Unslarred Question No. 1089 
on the 19th August, 1960 and state: 

(a) how many sugar factories have 
been licensed since August this year 
up a the end of November, 1960 of 
which the applications were pending 
wit.h Government with the names of 
the sugar factories and the State of 
their location; 

(b) when the Niphad Sugar Factory 
from N asik District will be licensed; 
and 

(C) whether the license will be 
from the quota of Second Five Year 
Plan? 

The D'pnty Minis'.er of Food and 
Agriculture (Shri A. M. Thomas): (a) 
Grant of licences has been appcoved 
in respect of 34 app'icat'ons as per 
particulars given in the statement laid 
on the Table. [See Appendix II, 
annexure No. 62] 

(b) Tbe case is under consideration. 

(e) No, Sir. The licence, when 
granted, will be from the target for 
the Third Five Year Plan. 

Use of Hindi Numerals on Railways 

1167. Shri K. S. Ramaswamy: Will 
the Minister of Railways be pleased 
to state: 

(a) whether it is the policy of Gov-
ernment to use Hindi numerals on the 
Railways; and 

(b) whether the international 
numerals On the c'ocks at Railway 
stations are go'ng to be changed into 
Hindi numerals? 

The Deputv Minister of Railways 
(Shrl S. V. Ramaswamy): (a) Inter-
national numerals are u<ed in si~­
boards etc. displayed at Railway pre-

. mises though in Hindi speak.ng areas. 
Devanagari numerals are also used. 

(b) Does not arise in view of reply 
to (a) above. 

Conversion 01 Mileage into Metric 
System 

1168. Shrl N. R. MUDiswamy: Will 
the Minister of Railways be pleased 
to state: 

(a) the cost incurred so far to con-
vert mileages into metric system; and 

(b) the total estimates for the 
same? 

The Deputy Minis'.er of Railways 
(Shri S. V. Ramaswamy): (a) and (b). 
A statement is laid on the Table. [See 
Appendix II, annexure No. 63.] 

12 m. 
RE: MOTIONS FOR ADJOURN-

MENT 

Mr. Speaker: Now, Papers to be 
Laid on the Table. 

Shri S. M Banerjee (Kanpur): I 
want your guidance on one malter. 
I agree with the dec'sion that you 
have given on my adiournment mo-
tion, but I simply want your guid-
ance on one thing. We knew that 
this particular matter in the form of 
a calling-attention-notice ..... . 

Mr. Speaker: I am not going to 
al'ow. 

Shri S. M. Banerjee: I did not say 
that. Tbe point is that the State 
Legislature is not functioning in 
UP. Tbe whole thing is because 
one man ...... 

Mr. Speaker: I am afraid there 
rnu ,t be a limit to this kind of in-
terference. I have already ruled out 
his adiournment motion. Tbat re-
la'es to want of power supply or 
shortage of prwer supply in some 
part. of Kanpur and so on. Tbe 
other day, the han. Minister sa'd that 
Government were tryin£( to do their 
best, that he wa~ making enquiri .. 
and so on. It is true that every 
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[Mr. Speaker] 
effort is being made. But it is a 
State subject. This morning, I find 
in the newspapers the following news 
item: 

''Power supply situation in 
Kanpur improves: 10,000 k.w. 
released for industry.". 

This is purely a State mbject. ... 

Shri S. M. Banerjee: You have not 
read the other portion. 

Mr. Speaker: I do not want to read 
it. 

Shri S. M. Banerjee: The Army 
Authorities have ......... . 

Mr. Speaker: I am not prepared to 
allow. There is no meaning in mak-
ing much of a single incident. No-
body here is responsib'e for the sub-
ject-matter of this adjournment mo-
tion, and the hon. Member wants to 
censure this Government by way - of 
this adjournment motion ....... . 

Shri S. M. Banerjee: No. 

Mr. Speaker: .... as if this Gov-
ernment went there and cut off all 
the wires there. Ther!! is no mean-
ing in this. After a1l. there must be 
a limit. Of course, the hon. Minister 
also made a statement the oth!!r day, 
and if the hon. Member wan's, after 
waiting for two or three days ..... . 

Shri S. M. Banerjee: He has not 
made a statement. 

The Deputy Minister of IrriratloD 
and Power (Shri Hathl): We have 
now got the information, and we 
can give it. 

The Minister of Irrigation and 
Power (HafIz Mohammad Ibrahim): 
I have received infcrmation just an 
hour ago from Kanpur, which I can 
live here. 

Mr. Speaker: What is the informa-
tion! 

Haftz Mohammad Ibrahim: It is 
.this. All industrial loads are now 
being taken on, excepting for the 
peak hour period trom 1\ P.M. to 10 

P.M. The load today i8 34 to 35 K.W. 
as against the normal peak load of 
40 to 44 M.W. Normal conditioIUI 
are expected to obtain by tomorrow 
morning. 

Shri S. M. Banerjee: The Army 
people were consulted ..... . 

Mr. Speaker: I am not going to 
allow it. 

Shri S. M. Banerjee: I am not ar-
guing with you. The Army People 
have asked for certain equipment .. 

Mr. Speaker: After all, there is a 
Government there .... 

Shri S. M. Banerjee: But it is not 
functioning. 

Mr. Speaker: Very well, the hon. 
Member may go and become the 
Chief Minister there ..... . 

Shri S. M. Banerjee: Unfortunate-
ly, I cannot become the Chief Minis-
ter there ..... . 

Mr. Speaker: Ev!!ry hon. Member 
comes forward here as if he alone is 
responsible for the administration of 
U.P. It is not as if there is no Gov-
!!rnment there. As long as a Gov-
ernment is there, there can be no 
lacuna. Han. Members may read 
the Constitution again. There will 
always be a Government; if that 
Government does not func:ion, then 
seme other Government will take 
over. But so long as that Govern,.. 
ment is there. han. Members must 
only go to that Government. 

I have allowed a cer:ain amount of 
Indulgence, SO far as this matter is 
concerned, with respect to Ordnance 
and other factories. The position in 
regard to them has been explained. 
And I asked the hon. Minister to 
give whatever informa'ion he had 
received, and that Information hal 
been given. 

I would not allow an opportunity 
to raise a discussion on this in the 
f.crm of an adjournment motion, me-
rely at the will and pleasure of the 
hon. Member. I have disallowed it. 
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It is not right that the hon. Member 
should go on standing up again and 
again. 

Now, Papers to be Laid on the 
Table. 

Shrl Braj Raj Singh (Firozabad): 
You have been pleased to write to 
me in regard to my adjournment 
motion·· ••. 

Mr. Speaker: I am not going to 
allow it. 

. Shrl Braj Raj Singh: Previously, 
you were pleased to mention certain 
grounds On which an adjournment 
motion was to be disallowed. In this 
case, it is written 'Not a matter for 
an adjournment mo:ion'. My sub-
mISSIon is this. Since you were 
pleased to circulate certain grounds 
previously, those grounds were to be 
mentioned on this ..... . 

Mr. Speaker: I am not prepared to 
give the reasons. 

Shrl Braj Raj Singh: But find 
that no bing is mentioned in this 
adjournment motion. 

Mr. Speaker: I am not bound to 
give any reasons. So tar as adjourn-
ment motions are concerned, I am 
not bound to give the reason whY I 
have disallowed them. It is for me. 
Formerly, I tried to have a list print-
ed, containing a number of reasons 
for which an adjournment motion 
may be disallowed. Then, I found 
that hon. Members went on ques-
tioning all that and asking me 'How 
do you come to this conclusion?' 
There was some trouble some time 
back. Therefore, I have given it up 
now. It is my responsibility to find 
out whether this is a matter for an 
adjournment motion or not. I have 
given my decision. If any hon. Mem-
ber thinks otherwise, he must per-
auade me and try to crnvince me. 
I have always said that this is not 
the last word; he can come to me or 
he can write to me saying that it is 
10 important and so on. 

··Expunged, as ordered by the Chair. 

There are three considerations in 
regard to adjournment motions; one 
is that it is an urgent matter, the 
second is that it must be of public 
importance, and the third is that it 
must be a definite matter. One or the 
other of these grounds must be sa ~is­
lied. If I find to the best of my 
satisfaction that none of these 
grounds is there, I disallow it. I am 
not bound to say on which ground 
I have disallowed. The hon. Mem-
ber may see me la:er, and if he 
satisfies me, I may bring it up to-
morrow. 

Shri Braj Raj Singh: The difficulty 
is this.·· .. 

Mr. Speaker: Order, order. What-
ever the hon. Member has said shall 
not go into record either here or in 
the Press. When I disallow an ad-
journment motion, he cannot get 
along with it; I cannot gag him or 
prevent him from saying it, but I 
can do this effectively. If, in spite 
of my saying that I am not going to 
allow this, he raises it and makes 
an observation here, let him not 
think that his observation will ap-
pear in the records here; I would 
advise the Press also not to publish 
it; that is all taboo. If, in spite of 
my orders, an hon. Member goes on, 
it shall not appear in the Press; 
it will be a breach of privilege 
of the House. An hon. Member 
who goes on making obser-
vations in spite of my asking him to 
desist commits con'empt of the House 
and I can take more serious action. 

This has become a habit with this 
hon. Member. I am really sorry. I 
told him a dozen times, that this is 
not the way in which he can go on 
speaking as he likes in this House, 
but he must take my permission. I 
refused him permission to move the 
adjournment motion. I again told 
him that if necessary, he may come 
and convince me. I am always opell 
to conviction. If not today, I shall 
bring it up tomorrow, if I am con-
vinced. 
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[Mr. Speaker] 
If, in spite of aU that I said. the 

hon. Member gets up and goes on 
saying something, it shall not be re-
corded here, nor shall it go out into 
the public or into the newspapers. If 
he still persists, I shall have to ask 
him to keep out of the House and 
"lot disturb the proceedings. But he 
,as not gone to that extent today. 

Shrl Braj Raj Singh: Could I seek 
a clarification about the interpre.a-
tion of the rules? 

Mr. Speaker: Not now. 

Shrl Braj Raj Singh: About the in-
terpretation of the rules. 

Mr. Speaker· Not now. 

~hri Braj Raj Singh: I am help-
less. You are not giving me an op-
ll'r unity to get a clanucatlOn about 
the interpretation of the Rules of 
f-rocEdure. 

:'\fr Speakf'r: Not now. Now, 
Pap~rs to he L,jd on the Table. 

12.10 hrs. 

PAPERS LAID ON THE TABLE 

ANDAMAN AND NICOBAR ISLANDS PRE-
VENTION OF FOOD ADULTERATION RULEa 

The Minister of Health (Shri Kar-
markar): I beg to lay on the Table 
a copy of Notification No. 241/32-2/ 
60-J pub"ished in the Andaman and 
Nicobar Gazette dated the 26th Oc-
tcber, 1960 containing the Andaman 
and Nicobar Islands Prevention of 
Food Adulteration Rules 1960, under 
Bub-sec ion (3) of section 24 of the 
Prevention of Food Adulteration Act, 
1954. (Placed in Library, See No. 
LT-24B1/60.] 

NOTIFICATIONS UNDER ESSENTIAL COM-
MODITIES ACT 

The Deputy Minister of Food an. 
Agriculture (Shrl A. M. Thomas): I 
beg to lay On the Table a COPy of 
~ach of the followil,g Orders, under 

Public Importance 

sUb-sec:ion (6) of section 3 of the 
Essential Commodities Act, 1955:-

(i) The Indian Maize (Prohibi-
tion of use in Manufacture of 
Starch) Amendment Order, 
1960 published in Notifica-
tion No. GSR 1364 dated the 
1Bth November, 1960; 

(ll) The Madhya Pradesh Rice 
Procurement (LevY) Order, 
1960, published in Notifica-
tion No. GSR 1405 da.ed the 
24th November, 1960; 

(iii) The Madhya Pradesh Rice 
(Movement Control) Amend-
ment Order. 1960 published 
in Notification No. GSR 1406 
dated the 24th November, 
1960; and 

(iv) The Interzonal Wheat Move-
ment Control (Third Amend-
ment) Order, 1960, pub'ished 
in Noification No. GSR 1407 
dated the 24th November, 
1960. [Plared in Library. See 
No. LT-24B2/60.] 

12.11 hrs. 
CALLING ATIENTION TO MAT-

TER OF URGENT PUBLIC IM-
PORTANCE 

ACCIDENT AT BHAKRA DAM ON 13m 
NOVEMBER, 1960 

Shri D. C. Sharma (Gurdaspur): 
Under rule 197, I beg to call the at-
tention of the Minister of Irrigation 
and Power to the! following matter 
of urgent public importance, and I 
request that he may make a state-
ment thereon:_ . 

''The accident to one of the 
Potential Transformers at Bhak-
ra Dam on 13th November, 1960, 
resulting in the death of one 
workman and injuries to an-
other .... 

The Minister 01 Irrigation anll 
Power (Hafiz Mohammed ibrahim): 
For supply of power to the Hindua-
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tan Chamicals and Fertilizers at 
NagaI from the left bank Power 
House at Bhakra, a 66 Kv trans-
mission line has been installed. On 
the afternoon of 13th November, 
1960, a single _phase potential trans-
former connected with this outgoing 
66KV line burst resulting in the death 
of one workman and serious InjUry 
to another. This was the result of 
burning oil spreading over the work-
men and their clothes catching fire. 
Both the workmen were removed to 
the NagaI Hospital immediately after 
the accident. One of them died at 
mid-night of the same day. The 
other is undergoing treatment. 

2. The potential transformer is an 
equipment intended for measuring high 
voltages with safety and accuracy. 
The type in question consists of a 
small iron core and coil contained in 
a circular steel tank over which a 
66 KV bushing and a terminal cover 
are mounted. The circular tank and 
the bushing are filled with oil. The 
potential transformer was of Officine 
ELECTROMECCANICHE Galileo 
manufacture, a reputed Italian firm. 
It was located in the outdoor switch-
yard and the installation at site was 
done after carrying out necessary 
tests in accordance with the instruc-
tions and under the supervision of the 
manufacturer's engineers. On test-
ing, the oil had also been found to 
be satisfactory. The result of the test 
was communicated to the manufac-
turers and their confirmation was 
obtained to the effect that the equip-
ment was suitable tor commission-
ing. 

3. On the day of the accident, the 
generator transformer unit feeding 
the 66 KV outdoor equipment was 
started and the voltage was gradual-
ly built up after taking usual precau-
tions. The Italian erection engineer 
was near the potential transformer 
measuring the voltage and watching 
the behaviour of the equipment with 
the held of one Sub-Divisional 
Officer and two workmen. When the 
generator voltage reached lOKV, the 
measurements were stopped, the 
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meter disconnected 
Oi visional Officer 

and the 
and the 

Sub-
Italian 

engineer went away to telephone to 
the Generating Station that the vol-
tage was satisfactory. It was at this 
time that the accident occurred.. The 
causes leading to the failure of this 
transformer are under investigation. 
The representatives of the manufac-
turers have also reported the fact to 
their factory and are awaiting ins-
tructions. 

4. There is no defect in the gene-
rator installed in the Left Bank 
Power House which was commission-
ed as planned, on 14th November, 
1960. It may be stated that this was 
a trial run of the first generating 
unit at Bhakra and supply of power 
from the Bhakra Left Bank power 
station to the Nangal Fertilizer fac-
tory had not commenced. As such, 
the question of dislocation of power 
supply did not arise. 

5. It may also be added that the 
other two single-phase potential 
transformers of the 66KV circuit 
concerned are also suspected to be 
defective. The price of all the three 
potential trancformers is of the order 
of Rs. 10,000. 

1!.30 hrs. 
STATEMENT RE: INDO-PAKISTAN 

FINANCIAL TALKS 
The Minister of Finance (Shri 

Morarji Desai): Sir, I propose, with 
your permission, to make a short 
statement on my recent discmsiDns 
with the Finance Minister of Pakis-
tan on the outstanding financial 
issues between the two countries. 

In the statement made by me in 
the HOUSe on the 30th March 1960, 
I had indicated that there would be 
a further meeting between us to set-
tle tho issues on which it had not 
been possible to arrive at an agree-
ment so far. Later, during the visit 
ot the Prime Minister to Pakistan in 
September last in connection with the 
signing of the Indus Water Treaty, 
1960, a reference was made by the 
Finance Minister of Pakistan to some 
of these outstanding financial issues. 
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[Shri Morarji Desai] 
I had also a brief meeting with the 
Finance Minister of Pakistan at 
Washington and we both decided to 
discuss these issues further at New 
Delhi. During the recent meetings 
between the two of us from the 23rd 
to 25th November and the series of 
discussions that the officials had, the 
outstanding issues were further nar-
rowed down and both sides made 
aware of each other's point of view. 
An opportunity was also taken to 
review the post-partition claims of 
one country against the other, which 
had been left pending the determina-
tion of the Pakistan's debt to India 
and which will have to be fitted into 
the overall financial settlement. 

While I share the general disap-
pointment that the last round of 
talks has not resulted in a final 
settlement, I am not unduly per-
turbed by it. These discussions have 
been useful in clarifyine the approach 
of the two countries in respect of 
various outstanding issues and have 
resulted, I believe, in greater appre-
ciation of each other's points of view. 

Our talks have throughout pro-
ceeded in a cordial atmosphere and 
we have decided to meet again to 
find an agreed answer to the out-
standing problems. This by itself is 
an indication of the desire on either 
side to conclude these protracted 
discussions to the satisfaction of both 
the countries. The programme for 
the next meeting will be settled in 
consultation with the Finance Minis-
ter of Pakistan. The House will ap-
preciate that I cannot, at this stage, 
go into further details of our discus-
sions. I would only ask Honourable 
Members to show some further in-
dulgence and patience in the hope 
that these prolonged negotiation. 
will be completed in a manner which 
will be acceptable to both the coun-
tries, thus constituting another step 
In cementing the friendship between 
us and our close neighbour. 

Shri Chlntamdni Panlgrahi (Purl): 
Mav I know what is the amount 
which we wanted and to which they 

did not agree? At least that portion 
can be disclosed. 

Mr. Speaker: He wants to know 
what is the amount over which there 
is a difference, in respect of tlle 
figure which Pakistan wanted anti 
our Government did not agree. 

Shri Morarji Desai: Publication or 
discussion of these things will not 
in any way be helping our negotia· 
tions. I would, therefore, nol give 
it. 

Mr. Speaker: Negotiations are still 
continuing. 

Shri S. M. Banerjee (Kanpur): 
This particular statement has appear-
ed in the Press already. 

Shri Morarji Desai: I had not said 
anything. 

Mr. Speaker: That is all right. If 
the other portion had been given, it 
would also have appeared in the 
Press. 

12.15 hrs. 
STATEMENT RE: POLICY 

WARDS NON-SCHEDULED 
RATORS 

TO-
OPE-

The Deputy MInister of Civil Avia-
tion (Shri Mohiuddin): It is a long 
statement of more than 4 pages. If 
you permit me, I will lay it on the 
Table. 

Mr. Speaker: Yes. But with res-
pect to such long statements, I have 
always said that hon. Ministers 
shOUld give a synopsis of them in 
the House. Is he in a position to do 
so now? Apparently, he is not ready. 

Shrl Mobiuddin: If you permit me, 
will give a synopsis. 

Mr. Speaker: Let him give it. 

Shri Mohiuddin: During the dis-
cussions in the Lok Sabha on the 5th 
August 1959, about the accident to 
the Dakota aircraft VT-DGP operat-
ed by Kalinga Airlines (which occur-
red on the 3rd August 1959), the 
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duied operators 
then Minister of Transport and Com-
munications, Shri S. K. Patil gave 
an assurance that a detailed state-
ment would be made about the Gov-
~rnment's attitude towards non-sche-
duled operations by independent ope-
rators, after the accident investiga-
tion report had been received. 
Copies of the investigation re-
port together with a memo. 
giving the deci5ions of the Govern-
ment thereon have been placed in 
the Library of Parliament. 

Certain allegations of malpractices 
and irregularities against Kalinga 
Airlines were also made by some 
Members of the Sabha, and Govern-
ment appointed a Committee to in-
vestigate them. Necessary action 
has been taken against the Pilots and 
Engineers of the Kaiinga Airlines on 
the basis of the findings of the Com-
mittee. The question of taking action 
against the operator was also con-
sidered. The operator was asked to 
show cause whv the permit granted 
to him should not be cancelled. After 
careful examination of the explana-
tion submitted by him and consider-
ing that there has been some im-
provement in the performance of the 
operator after the appointment of the 
Committee, it has been decided to 
keep a close watch over the opera-
tions instead of imposing a penalty. 
The companv on their own dispensed 
with the services of the Managing 
Director as a first step towards im-
proving their operational efficiency. 

With regard to the question of 
Government's policy towards non-
"Scheduled operators, it has been stat-
ed in the House on more than one 
occasion that there was no intention 
to change the basic policy -which in 
the main has been that, while they 
should be allowed to function as 
hitherto, no additional capacity 
should be permitted in the private 
sector. The matter has been con-
sidered by Government carefully 
unce al(ain and their conclusion is 
that in the present staee of develop.. 
ment in the field of civil aviation, 
there is no justification for a radical 

change in the basic policy. There is 
no intention of nationalising the non-
scheduled operations merely on the 
eround that one of the four opera-
tors has been found to have failed 
to adhere to the rules and regulations. 
The endeavour of the Government is 
to exercise the utmost vigilance with 
a view to ensuring a strict adherence 
to the rules and regulations on the 
part of non-scheduled operators. 

Shri Mohiuddin: I beg to lay on 
the Table a statement regarding 
Government's policy towards non-
scheduled operators. [See Appendix 
II, annexure No. 64.] 

Shri S. M. Banerjee (Kanpur) 
Tose-

Mr. Speaker: Let him read the en-
tire statement. I do not allow ques-
tions on statements immediately 
after they are laid on the Table. This 
is becoming a regular habit-of ask-
Ing questions at this stage. 

12.19 hrs. 

COMPANIES (AMENDMENT) BILL 
-contd. 

Mr. Speaker: The House will now 
proceed with further consideration of 
the following motion moved by Shrt 
Kanungo on the 30th November 
1960, namely:-

''That the Bill as amended, be 
passed". 

The time allotted is two hours. 

Shri Tyagi (Dehra Dun): The Mi-
nister may be summoned. 

Shri BraJ Raj Singh (Firozabad): 
May I seek a clarification now? 

Mr. Speaker: No, no. Not now. 

Shri. BraJ Raj SiD«h: It is about 
the rules. 

Mr. Speaker: Let him see me in 
my Chambers. Let him table it. 
Every matter ought not to be brought 
up here. 



3349 Companies PECqBw\ 1, lquG (Amenament) Bm 3350 

Shri Braj Raj Singh: About the 
rules, I cannot table anything. 

Mr. Speaker: am not going to 
allow proceedings to be interrupted 
like this. 

An Boll. Member: Please sit down. 

Shri Braj Raj Singh: Sir, shall 
be gagged by the order of an hon. 
Member? (Interruptions). 

Mr. Speaker: Under certain cir-
cumstances, the House as a whole can 
do that. If an hon. Member refuses 
to abide by the decision of the Chair 
the aid of the House will have to be 
evoked. 

Shri Braj Raj Singh: I was abid-
ing by the decision of the Chair. 

Mr. Speaker: If I want to punish 
an hon. Member for more than 7 
days I will have to take the House 
into confidence. So long as I am 
able to maintain order here. I do 
not want any hon. Member to help 
me. The hon. Member himself 
mould have seen that he does not 
place himself in the position of being 
asked by other hon. Members to sit 
down. He is it responsible person; 
he is a leader of a group. I am show-
ing a lot of concession to him. I am 
not making any difference between 
him and the leader of any other big-
ger group. I have always been show-
ing him indulgence. Unnecessarily, 
he is taking some things into his 
head. Let him be a little pattent. 
Every indulgence will be shown to 
him. 

Now, let us go to the business. Shri 
Ranga. How long does the hon. Mi-
nister propose to take? 

The Minister of Commerce (Shrl 
KanllJlgo): I thought I would take 
only about 15 minutes; but now that 
Shri Ranga is speaking I may take 
more. 

Mr. Speaker: Yes; let him take 20 
minutes. We must conclude this 
Bill by 2.30 p.rn. 

Shri Ranga (Tenali): Sir, rise to 
express mY dissatisfaction with the 
Bill as it has emerged so far. It is 
significant that the party in power 
has insisted upon its pound of flesh, 
as it were, in regard to the political 
contributions by the companies in 
spite of a unanimous demand made 
by alI the opposition parties. Every-
one knows that the parties in opposi-
tion are so many in this House and 
are so much in opposition to each 
other in regard to their ideologies 
and political approach. And yet, it 
is extraordinary that all of them 
should be making this unanimous 
demand and it should be negatived 
by the party in power. 

12. 23 hrs. 

[SHRI JAGANATHA RAo in the ChaiT] 

. My hon. friend, Shri Tyagi has 
warned the Government and the 
party in power not to insist upon 
this political levy, at least for the 
sake of the good name of the Con-
gress Party. But, unfortunately, the 
Congress Party is not in a mood to 
heed his advice. I am not surprIsed 
because, a long time ago, the Prime 
Minister himself was asked whether 
he would approve of a kind of volun-
tary levy-it was supposed to be 
s<r-that the sugar manufacturers of 
U.P. had thought of imposing upon 
themselves in order to make a con-
tribution to the Congress Party and 
paying it to the Treasurer of the 
Congress Par'y, who. at that time, 
happened to be the MinisteT 'n charge 
of Civil Supplies. And the Prime 
Minister thought that there was 
nothing wrong in that kind of th'ng 
and even in so manv other countries 
also, pOlitical par'ies have come to de-
pend upon such levies and, the~efore, 
the Congres, Party would be entitled 
to make that co!1ection; and they had 
made that collection. 

We have known only too well what 
has been pubU,hed in the papers, 
again and again. during all these years 
that all the money that was then col-
lected in that fashion did not actually 
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reach the ruline party itself comple-
tely. But portions of it or a portion 
of it was taken over by certain indi-
viduals or some individual; and those 
persons were not amenable even to 
their own party discipline. Some of 
them were able to keep with them-
setves some of those funds either for 
their own personal use or for the use 
of their faction or group. All these 
unholy things have come to happen 
because, as things are here in our 
country, our parties are driven by 
groups and factions and the parties 
do not have so much of control over 
their own office bearers and indivi-
dual members. What is said to be 
paid to a particular party cannot 
necessarily be taken to be really 
reaching the authorities of that party. 
Even if it reaches the party there is 
no guarantee that that money is like-
ly to be utilised for the purpose for 
which it has been granted by these 
companies. 

Under these circumstances, it is very 
unfortunate indeed that the present 
ruling party should continue to be 
under the leadership of the same Prime 
Minister and the present ruling party 
should have continued to pursue this 
wrong policy over all these years. 

It is not as if our friends are com-
pletely convinced of the political 
necessity of the morality of this 
procedure. From what has fallen from 
the lips of my hon. friend, Shri Lal 
Bahadur Shastri-I am sorry I have 
to make some observations in his ab-
sence today-it is quite clear that he 
was not himself convinced of the 
morality of this procedure. And, that 
is why he appealed to all of us that 
We are all living in glass houses and 
should not throw stones at each other. 
This is an extraordinary way of justi-
fying a very wrong procedure aJld 
very wrong approach to political pro-
b"ems, especially when they link of 
this kind of impact upon the com-
mercial morality of our people. 

The Government is expected to 
maintain a code of conduct so far as 
politics is concerned and also to assist 

and enable various classes of our pe0-
ple to evolve and maintain codes of 
conduct in their own respective 
spheres. But, here is a government 
which is not prepared to develop a 
code of conduct for itself in its rela-
tions with the various sectors in our 
society, especially SO in the present 
circumstances in its relations with the 
companies in our country. 

This alone is enough to condemn the 
Government and this alone ought to 
be enough justification for my han. 
friend to have offered to leave this 
matter to be decided by the free vote 
of all the Members of this House, 
especially of his party. Then, what 
happened? We have known what 
happened yesterday. The Wh'p him-
self denied this right, first of all to 
the han. Minister and later on to his 
party. That only shows what sort 
of control an individual Cabinet 
Minister, who makes a definite com-
mitment in the House, comes to have 
over the Whip of his own party. 
Having said that, let me also refer to 
another matter. My hon. friend want-
ed the House to put faith in his own 
bona fides and on that authority he 
wanted Us to accept that amendment. 
We are prepared to accept his bona 
fides. But was he in charge of Com-
pany Law Administration at the time 
of the last elections? Then, why 
should he plead that to his knowledge 
nothing untoward or nothing immoral 
or wrong was done at the time of the 
last elections in the way of collecting 
the dues from these companies? I feel 
that it was very unjustifiable On his 
part to have invoked the confidence 
of the House in his personal character 
in order to justify what the Govern-
ment did or is complaiT'M. to have 
done at the time of the last elections. 

My hon. friend, Shri Asoka Mehta, 
asked him and the Government to dis-
c'ose this information. He wanted the 
names of those fifty and odd ccmpnnies 
which were responsible towards con-
tributing to the tune of Rs. 2 crores, 
jt m~y bp a lit.tle more or a little less 
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[Shri Ranga] 
for the sake of the last elections. Was 
it contributed in one sum, in one year 
or was it done over a number of 
years? 

Shri Tyagi: It is an internal matter 
of the Party. 

Shri Ranga: No, no. I am asking 
about the companies. After the last 
elections were over, how many of these 
companies had been favoured, whe-
ther specially or even otherwise in 
the ordinary course of things, by vari-
our permits or licences or exonera-
tion of various improprieties that they 
had committed and the various mis-
takes that have been discovered to 
have been committed either under the 
company law or other laws. My hon. 
friend was not prepared to give that 
information. I think it was wrong 
of him to have refused to give that 
information, and much more wrong 
indeed was his non-chalant way of 
offering to the Members of the Oppo-
sition to go and look at the balance 
sheets of all these companies and col-
lect the information and publish it for 
whatever it is worth. That is not the 
way to deal with a serious matter like 
this. It is the duty of the Govern-
ment, when it comes forward to the 
House for its approval to take so much 
power to regulate, control, criticise, 
condemn, penalise the various com-
panies for having done or not done so 
many things under this particular law, 
to give facts. Is it not justifiable on 
our part to demand of the Government 
that they should be prepared to col-
lect this information and place it at 
the disposal of the House and also of 
the public. I think it is very wrong 
of my hon. friend to have denied him-
self the opportunity of putting the 
Government in the right the present 
Government and the future Govern-
ments. 

He has said that we need not be so 
very afraid that any of these political 
parties may be getting contributions 
from these companies which are few 
in number in view of the fact that the 

Government is encouraging now the 
formation of smaller companies and 
smaller enterprises throughout the 
length and breadth of the country. All 
these small enterprises, he seemed to 
argue, cannot be expected to contri-
bute much to the political parties' 
fund. Even then I interrupted him 
saying that each one of these com-
panies would be able to contribute up 
to Rs. 25,000 and in that way they 
may be able to collect very mucb 
more than they are able to collect at 
present. What is more, a big com-
pany may be able to resist up to a 
limit sometimes, the temptations and 
blandishments that would be coming 
from the ruling party while the smal-
ler ones would not be able to resist 
them at all. The mere wink of, not 
even a Minister but, somebody who 
says he has the confidence of the Min-
ister would be more than enough to 
persuade the smaller companies or 
their managing directors and other to 
plaCe at the disposal of the Govern-
ment Rs. 25,000 or something more 
or something less and in that way 
there is a greater danger of these smal-
ler companies being forced to contri-
bute and all thOse contributions put 
together may amount to very much 
more than what they are able to col-
lect at present. Instead of being con-
fined to a few companies, this mis-
chief will now be more widespread 
over the whOle country, over the 
whole gamut of our industrial enter-
prise. That is another reason why I 
feel unhappy over the new amend-
ment that they got passed yesterday. 
Even this amendment gives so much 
more power to the Government. 

They are supposed to have yielded 
to the pressure of tbe HOUse by plac-
ing a ceiling on the contribution that 
any individual company might be 
making to any individual party. But 
who is going to implement the ceiling? 
That power is again taken by the Gov-
ernment. Nobody knows how far the 
power is going to be implemented and 
whether any contravention of that 
clause is likely to be looked into at 
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all. By appearing to be placing a 
curb on their own powers over these 
companies, the Government has taken 
far more powers in really and the 
Rouse also seems to have given that 
power under some kind of a misap-
prehension. 

My hon. friend went out of his way 
to make some unfair charges againt 
my collegue Shri Masani and the 
Party to which he and I have the 
honour to belong. He seems to be 
under the impression that our Party-
the Swantantra Party is not so very 
keen on protecting the people and 
protecting the shareholders from the 
management and also protecting the 
public from the management and 
shareholders of these companies. I 
shall disabuse him in regard to this 
matter and this need arises especially 
because he is one of thOSe few Minis-
ters who are, generally speaking, loath 
to make such a wrong remark-I do 
not wish to use the word 'irresponsi-
ble' and SO I say 'wrong'. Here is a 
statement that we have published 
To prosperity through freedom: On 
page 5, this is what we say: 

''The Party does not stand for 
what is known as laissez 14i,.e; it 
stands for free endeavour, regulat-
ed by such State action ...... 

That is not to say, it is not un-con-
trolled. 

' .... such State action as may 
be necessary for preventing and 
punishing the anti-social activities 
and for the protection of the weak-
er and useful elements of society." 

Thi. would haVe two aspects. One is 
to have legislation in order to 
protect the minorities in a particular 
company against the majority within 
that. company, in order to protect the 
shareholders from the mischief-mak-
ers among the managing directors and 
so on. We have always been in fav-
our of it and I have myself helped 
this Government as well as the pre-
vious Government in its e1!orts to 
place the necessary provisions on the 

statute book and to incorporate the 
safeguarding provisions in the com-
pany law. 

There is the other side and that is 
where the Government comes in. 
Taking advantage of the occasional 
disputes or differences of opinion or 
differences of interests between the 
minority and the majority, between 
some shareholders on the one side and 
the management on the other, the 
Government gets in and puts its finger 
in the pie and takes for itself 
more power not only for the 
protection of one section against. ano-
other but for the benefit of the grow-

.ing power of the Government over all 
the interests concerned in the indus-
trial field. It is just there that we 
join issue with the Government and 
.ay that the Government's power 
should be reduced to the minimum 
and the powers of these companies, 
their shareholders and groups among 
themselves and their managements 
should be maximised for the corporate 
benefit and for the benefit of the pub-
lic. 

Having said that and clarified the 
position, I wish also to state that my 
hon. friend Shri Shastri and his two 
colleagues in the Ministry and his 
hopeful assistant who is not yet in the 
Ministry but would like to be some-
where near the periphery-were 
trying to imply that Shri Masani was 
opposed to any regulation and inter-
locking. If only they had cared-as 
Shri Masani had asked them-to read 
the relevant passages from his Minutes 
of Dissent, they would have found 
that their charge was not fair. 
His observations would be found 
on pages 30 and 31 in the report 
of the Joint Committee. He was 
quite clear in his statement that the 
Government should not try-as it. has 
tried and now perhaps succeeded 
to obtain the power with retrospec-
tive effect in order to penalise some 
of the companies which have already 
exceeded the maximum of 20 per cent. 
That is all that he has said. H you 
must restrict it to 20 per cent alone 
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[Shri Ranga] 
then do it for the future. Secondly, 
who is to decide that it is in the inter-
est of the company or that its funds 
should be invested in some other 
company to the tune of 20 per cent or 
more? Who is to be the authority, 
Government or the shareholders con-
cerned? He was agreeable to having 
a provision here but he said that the 
shareholders should be asked to give 
the necessary sanction and that be-
yond that. it was not necessary to 
bring in the Government. That is all 
that he wanted to say. Therefore, it 
does not mean that he was opposed 
to it or was in favour of inter-locking 
or that he was opposed to regulating 
the interlocking and so on. 

Then, Sir, Shri Mundhra's name was 
brought in. I think it was brought in 
unnecessarily" becaUSe the hon. Min-
ister should have known that, after 
all, we stand for a police department 
in this country for civil affairs, for 
criminal affairs and for similar regu-
lations and protectiVe activity on the 
part of the Government so far as in-
dustrial concet'Ils and all these th 'ngs 
are concerned. Merely because we do 
not want too much of power to be 
given over to the Government that 
does not mean We do not wan! a 
policeman to control a criminal. Does 
that mean that we want anarchy to 
prevail in this country? Similarly, 
does that mean that Shri Masani or 
our party stands for anarchy in indus-
trial and commercial relations merely 
because we do not want Government 
to take for itself too much of power? 
Sir, that is not a fair way of dealing 
with the Opposition or its leaders. 

Then I come to my last point. All 
these powers are being taken by the 
Government-by Government we come 
down to mean the Company Law Ad-
ministration They are more or less 
one and' the same, and the 
Company Law Administration cannot 
be independent. Today the Govern-
ment cannot be independent of the 
interests of the ruling party. The 
Government and the ruling party are 

more or less one and the same. We 
haVe had an exemplification of it yes-
terday between the Cabinet Minister 
and the Whip. The Cabinet Minister 
had a conscience which pricked him 
and therefore he said that they were 
going to give freedom to Members. 
But the Whip, who is also the consci-
ence-keeper of the party had another 
way of looking at it. He prevailed, 
of course, and I congratulate him so 
far as his party is concerned. Similar-
ly, where is it said that the interesta 
of the ruling party are not likely to 
prevail over the conscience of-whoso-
ever might be the incumbent-Com-
merce and Industry Minister at any 
time? Therefore, where is the guar-
antee that political interests are not 
likely to be brought into play in the 
administration of the Company Law? 

Sir, the Company Law is glvmg so 
many powers to the Government. There 
are so many punitiVe clauses in it. In 
fact, it is a wonder how thousands and 
thousands of private enterpreneurs 
are bold enough to come into the 
padma vyuna of the Company Law 
and somehow or other manage not to 
get into jails. The moment they 
found Mr. Mundhra was a mischief-
monger and he had turned' out to be 
an enemy of theirs he was bold 
enough to expose the fact that he had 
given so many political subscriptions to 
them, they discovered suddenly and 
told the whole country about SO many 
illegal things that he was supposed to 
have done. Under so many clauses of 
this par~icular law and so many other 
laws, he was being prosecuted. I can-
not be surprised if he is still under 
some prosecution or the other today 
before some court. How does it hap-
pen that all the other industrialists-
there must be many more Mundhras 
or at least half Mundhras, one-tenth 
Mundhras or even one-hundredth 
Mundhras-,.in this whole gamut of in-
dustrial organisation of our country 
are escaping and this man alone has 
been placed before the courts for so 
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many years and sO many cases have 
been brought against him? 

Shri S. M. Banerjee (Kanpur): 
.Because he paid less. 

Shri RaDga: No, no. It is because 
the Government wants to wink at so 
many of these other things. The Gov-
ernment does not want to run after 
all these people and get into too much 
~f trouble. It is for that reason that 
they are not being troubled. But they 
have got the power and they can 
trouble anybody at any time. That is 
one of the reasons why many of these 
people are making contributions. My 
hon. friend Shri Asoka Mehta was 
saying the other day-Shri Tyagi him-
self said that-that be can understand 
if people like my hon. friend Shri 
Morarka who agree with the ideology 
of the Congress are willing to place 
their contributions for party fund. 
But there are so many of these indus-
trialists who do not agree with the 
Congress, who cannot be said ttl be 
agreeing with the Congress and yet 
making all these contributions. It i. 
because of the punitive powers that 
Government has got in its hands 
which it is able to wield whenever it 
like." when eYer it suits its convenien"" 
;and the convenience of its party. 

Therefore, Sir, I wish to make this 
serious suggestion-I think it has al-
ready been suggested by another-hon. 
friend also-that this Company Law 
Administration should be taken away 
completely from the purview, from the 
authority of the Government and 
placed under the authority of a statu-
tory commhsion. Let that statutory 
commission come to enjoy the same 
kind of independence as the Public 
Service Commission or the Auditor 
General, sO that the ruling party would 
not be able to influence it. The time 
has come when we have got to be as 
careful about the freedom and liber-
ties of Our people as we used to be 
When the British were here. The 
time has now come when we have got 
to save the Government of the day 
from the evil influence.; of the ruling 

party of which it happens to be the 
spokesman in the House. For these 
reasons, Sir, I very strongly urge that 
it is proper that this administrati'~n 
should be taken out of the authority 
of the Government and entrusted to 
an independent commission. 

In conclusion, I wi.;h to warn the rul-
ing party. It is a warning to all of 
us also. We all need, it is true, 
money for financing our political 
parties. Then let us be brave enough, 
heroic enough to face the consequences 
of the people not being willing to give 
money to us or being willing to give 
to us. When Mahatma Gandhi was 
leading the Congress he never suffered 
for want of money. He openly appeal-
ed for crores of rupees, and more 
than 40 years ago he was able 
to get that. He did get that money 
because a few people, a few very 
rich people contributed to the 
tune of lakhs and lakhs in each 
individual case. They did. There was 
nothing wrong about it. I was amazed 
to hear my hon. freind yesterday. He 
seems to have thought that it is n':) 
more immoral to take money from 
companies than to "olIect money from 
various individual in large sums. 
No. There is a world of difference. 
There is a book called Mahatma Gan-
dhi's Relations with a Capitalist-that 
is, the late lamented famous leader of 
ours, Shri Jamnalal Bajaj. There you 
will find published so many letters 
which Were exchanged between Gan_ 
dhi and Shri Jamnalal Bajaj. We 
want such capitalists, We want such 
industrialists Who have got a dhannic 
view of life and who would be pre-
pared to place their funds at the dis-
posal of political parties for a political 
movement. Let the Congre;s also take 
courage in both the hands and go to 
the people. Let them then say that 
they depend upon the people, they 
depend upon the favour of the people, 
they depend upon their popularity 
with the people and their willingness 
to contribute. just as al1 of us are 
looking to them. Let us all go to the 
people. 

Shrl Tyagi: Whv don't you corne 
back to the party? . 
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Shri Ranga: Because I am tired of 
the heroic role you are playing, be-
cause it is so ineffective. Unfortu-
nately, I have played it for 30 years 
and found it necessary in the interests 
of the country to come and begin to 
do the same good work. 

Therefore, let us take courage in 
both hands. On the other hand, it 
would be a confe.;sion on the part of 
the Congress if they persist in mak-
ing these collections that they are no 
longer able to get the same sort of 
mass support of the people by way of 
financial contributions and that they 
are obliged to depend upon this kind 
of contribution. Thus, they would be 
decreeing by their own hand, they 
will be writing down their own politi-
cal finale, and that is likely to come 
out sooner than they hope it to be-
they might be hoping that it may not 
come or it may not come so soan. 

So, Sir, I am not at all in favour of 
the Bill, and when it goes on the sta-
tute-book it goes there inspite of my 
protest. 

Shri H. N. Mukerjee (Calcutta-Cen-
tral): Mr. Chairman, Sir, we are now 
in the last stage of our discussion of 
the Companies Bill, and rather un-
usually for a third reading discussion 
my hon. friend Shri Ranga devoted a 
major part of his speech to defending 
my other han. friend Shri Masani who 
is on any computation a redoubtable 
enough fighter to have defended him· 
self during the debate earlier. But I 
can understand Shri Ranga's perturba-
tion because he has already expressed 
his whole hogging opposition to the 
measure before us. 

Sir, this Bill does not satisfy us en_ 
tirely, but I would be less than fair 
if I did not say that as far as it goes 
it is a good Bill. But I should add 
that it could and should haVe gone a 
good deal farther. I e3I)ecially wel-
come the provisions in regard to spe-
cial audit which have been put in lit 
order to bring recalcltrant financlal 
interests to book, but I feel that there 

was no special difficulty in Govern-
ment accepting certain amendments 
which had been put forward in the 
course of the second reading. We re-
call how trade union spokesmen from 
every part of the House had agreed 
that the ceiling ·of retrenchment 
compensation payable to a worker 
when a company was wound up should 
be rai -Jed at least from Rs. 1,000 to 
Re. 2,500. This is a flea-bite which I 
am sure should not have been minded, 
but Government did not see its way 
to accepting this proposition. 

In regard to former managing 
agents turning out in the guise of sole 
selling agents, there also certain at-
tempts were made to plug the loal.'· 
holes, but Government wanted th~t 

even inside of three years form·:." 
managing agents should be appointerl 
as sale selling agents. My submissiJ:t 
is that it was necessary to be a g~ou 
deal more careful, becaUSe we know 
very well the guiles and the power of 
the tribe to which the managing agents 
belong. 

Shri Ranga referred, as was very 
natural, to the very vexed question of 
the contributions of these companies 
to the funds of political parties. This 
matter has been discussed threadbare, 
and I do not wish to add very much to 
it, but since yesterday a statement had 
been made to which Shri Ranga also 
referred, the statement by our hon. 
friend Shri Asoka Mehta, and since 
that statement was contradicted by 
the han. Minister, I want to know 
what really are the facts. 

Shri Ranga: Hear, hear. 

Shri H. N. Mukerjee: I do not wish 
the position to remain as it i~fluid­
one Member contradicting the word )f 
another. I am sure it will take some_ 
time for Government to find out the 
facts or maybe one of Us may have to 
put in a question to find out from the 
Minister as to how much was the 
quantum of contributions to political 
parties and waether it was a fact that 
50 odd companies have made contribu-
tions of nearly Its. 2 crares to the 
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Congress Party funds at the time of 
the 1957 election. But the matter 1$ 
important, and as soon as ever it is 
possible, the facts should be brought 
out into the open. 

The political and the ethical justifI-
cation or otherwise of the contributions 
of these companies to political parties 
has been discussed over and over 
again, but it was rather intriguing to 
find the Minister, SMi Lal Bahad1\l' 
Shastri, saying yesterday that if the 
contributions were left to be made 
only by individuals, then they would 
find deviou;; ways, direct and indirect 
ways, of drawing these monies out of 
the company funds. I know Shri Lal 
Bahadur Shastri was speaking out of 
his abundant experience of these indi-
viduals, who dominate the companies, 
but he was not really enhancing the 
claims of the legislation he was spon-
soring nOr of the company law admi-
nistration When he suggested that indi-
viduals could find out ways and means 
of circumventing the law and ev~n 
though they would pay supposedly out 
of their individual pockets they would 
actually be picking the pocket of the 
company concerned. It the position is 
quite so bad, as Shri Lal Bahadur 
Shastri himself admitted, surely it 
needs ractification. It is good that 
Shri Ranga referred to certain other 
aspects of the non-ethicality, in the 
political texture of our times, of the 
contributions which these companies 
make to political fund, of different 
poli tical parties. I shall not go into 
the matter over again because we have 
had a surfeit of discussion on this 
point. 

I am glad that the question of the 
company law administation was brou_ 
ght up by Shri Ranga, but he did it 
with an object in view which certainly 
I do not support. On the contrary, I 
would like to say that we have found 
the company law administration by 
and large' a very capable organisation, 
and some of its reports have been ex-
tremely helpful and our OIlly grouse is 
that perhaps on account of Govern-
ment's remiseneu, perhaps on account 

of the authority being rather soft in 
regard to certain people, the company 
law administration has not sometimes 
acted with the promptitude that was 
necessary. But we are sure that if 
the company law admini,tration gets 
the moral backing of Parliament and 
the directions of Government in ac-
cordance therewith, then the company 
law administration would behave with 
much greater promptitude and with 
much greater efficiency. and the com.. 
pany law administration which already 
bas begun to strike something like 
terror into the hearts of certain com-
pany promoters, should be really per-
forming a good job and making a real 
contribution to the development of our 
country. I do hope, therefore, that 
Government takes due note of the 
spirit of the debate which has taken 
place and direc~s the company law 
administration to go ahead with 
greater heart and to bring to book 
those who are trying to evade the 
legislation which is being brought to 
the statute-book. 

I discovered quite accidentally yes-
terday was the 80th birth anniversary 
of a great British socialist of our age,-
R. H. Tawney-whose work On the ac· 
quisitive society is known all over the 
world. It L to fight this acquisitive 
society that the impetus to socialism 
bas got so advanced in the world to-
day, and I discovered that some of 
my hon. friends like Shri Masani, for 
example, have begun to put up against 
the idea of an acquisitive society, not 
a socialist society but what they call-
one of their mentors calls-the afflu_ 
ent society. I do nllt mind affluence 
at all. If affiuence brings comforts 
and the opportunities for cultured life 
and civilisation, affiuence certainly is 
very desirable. If affluence could be 
widespread and universal, nat1ll'l111y it 
would be extremely desirable. But 
what we are trying to establish in this 
country is not so much an affiuent 
society, because affiuence for its own 
sake does not appeal to us. In this 
country the ideal oC"',tj'j" .. ..,. ~ ~ 
used to be current and even now it has 
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not died out altogether, and there is 
no reason why it should die out altog-
ther. And we have seen certain amu-
ent cornmunitie... where the better 
things of life, the deeper things which 
really make life worth living, seem to 
be almost forgotten. It is not mere 
affiuence that we are after. We are 
after a kind of society where there 
wil! be equality of opportunity for the 
development of all, and that is why it 
is necessary to fight vulgarity; it is 
necessary to fight the disparity of 
wealth and opportunity which exi"...s, 
and that is why We have to get rid 
of this acquisitive society, this instinct 
for self-acquisitiveness, which has 
created havoc and which, in the pre-
sent day, is absolutely outmoded. As 
against that, we want a socialist so-
ciety and though this legislation is not 
a particularly wonderful landmark in 
our advance towards a socialist society, 
at lea.t it does make some sort of a 
difference, and it does add to company 
legislation certain provisions which 
are rather important, and I therefore 
feel that it is very necessary that we 
should keep in mind this idea of a so-
cialist society where decency would be 
the common practice, because the op-
portunity for full development will be 
open to all. 

So, I feel that the Tatas and Birla3-
am not being invidious, and I am 

only saying it in a generic way--{)f 
our country might do very well better 
by contributing towards resea-ch ins-
titutes and museums and dharmsalas 
and even temples. That kind of thing, 
they could do very much better by 
spending their money than by paying 
pol'tical parties and trying to put 
them in their pocket,. That is why I 
feel that there should also be an ap-
peal to Our successful businessmen. I 
see so many of them here, so very 
able. I do not want to mention names. 
They are here among us and we meet 
them. I do not see why their talents 
and services cannot be placed at the 
disposal of the community. Why is it 
that there should be a continuous carp-
ing criticism of the omcialisation and 

the bureaucracy which exist in Gov-
ernment organisations? Why is it that 
the.;e wonderfully talented people do 
not come and help? Why is it that 
since they are in close touch with 
authority they do not come and contri. 
bute their talents to the service of the 
community? Why don't very capable 
people like Shri Masani, for example, 
think of serving the community first' 
Why cannot people whOse moneybags 
are a little too inflated think that 
more honour will be paid to them if 
the people recognise them as servants 
of the community? Why should posi-
tion in society continue to be measur-
ed by the amount of money which one 
has got? Why should these moneyed 
people go on making perennial com-
plaints that bureaucracy creates all 
sorts of difficulties, that when Govern. 
ment t"kes over something, the mana-
gement goes wrong? Why don't they 
com" and help the management? 
They are here all over the place, only 
to criticise. 

13 hrs. 

Now it is absolutely essential that 
we should pul! together. If we do, 
the acquisitive society will go down 
soon enough, because the verdict of 
history has gone against it. Therefore, 
even though I know it is entirely use-
les3, I make an appeal, even to my 
hon. friend Mr. Masani. After all 
they haVe their talents and these tal-
ents should be placed at the service 
of the community and not utilised for 
criticising the bureaucratic working of 
organisations. 

We have to go ahead, and if we 
are to go ahead, we should all try 
and do whatever we can for the com. 
munity, remembering that recognition 
in an honest society comes not be-
cause of the wealth one has got, but 
only because of the talent which he 
places at the disposal of his country. 
Therefore, I say, Sir, that in fighting 
the acquisitive society, we have to 
take some legislative steps. Here is a 
legislative measure which to a certain 
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extent helps us in our advance to-
wards that goal and though we are 
not entirely satisfied with it, though 
there are very lacuna, though there 
are some minor amendments which 
could have been adopted by Govern-
ment in order to make this measure 
slightly better than it i.;, even inspite 
of all these defects, here is a measure 
which I welcome and I welcome it be-
cause, after all, it will in some mea-
sure, inspite of certain defects, control 
the depredations and similar activities 
of certain interestJ who I find are re-
presented by my hon. friend Mr. 
Ranga. 

Shri Somani (Dausa): Mr. Chair-
man, Sir, the Companies (Amend-
men~) Bill has taken a concrete share 
after long deliberations in the Joint 
Committee and in the House and I 
have no desire at this stage to go into 
a detailed analysis of the pros and 
cons of the various provisions of this 
Bill. Sir, Government already possess 
very far_reaching and great powers 
under the 1956 Act and the various 
powers under this Bill have not only 
been widened and enhanced but cer-
tain new and additional po~ers have 
been added, even beyond the recom-
mendations of the Sastri Committee. 
I would not, however, at this stage 
like to go into the merits or other-
wise of these powers and I will only 
content myself by making a few con-
structive suggestions for the consi-
deration of Government and the Com-
pay Law Department. 

At the very outset, Sir, I would like 
to emphasise that our Company Law 
Department has to play a very 
dynamic and positive role for the 
guidance and assistance of the vast 
number of small and medium dass 
companies which are springing up 
throughout our country. It is the 
declared policy of our Government 
and the hon. Minister emphasised it 
again yesterday, to do everything 
possible to avoid concentration of 
economic power and that means that 
the nl'w entrepreneurs have to come 
forward throughout our vast country 
in the corporate sector. The difficul-

ties of those small scale and medium 
scale companies in complying wi.h the 
various complicated and complex pro-
visions of this Bill have got to be 
appreciated by the Government and it 
is my suggestion to the Government 
that the Department not only at the 
centre but at the various regional 
centres also should hf' .afficien,ly 
strengthened so as to enable the De-
partmen t to function in a really 
dynamic and positive way to assist and 
encourage those who will be comin2 
forward and come into the joint stock 
enterprises, so that they may not be 
handicapped due to lack of expert 
advice in the various upcountry 
centres, to comply with the various 
provisions of this Act. 

I have said on more than one occa-
sion that while I would like the Com-
pany Law Department to utilise their 
vast powerS effectively and drastically 
against cases of serious abuses and 
malpractices, I would at the same time 
u-..:, upon the Depar:ment to overlook 
and not to waste their own time and 
energy, and also the time of company 
managements in pursuing various 
matters of a minor and technical 
nature. I would like to say to the 
credit of the Company Law Depart-
ment that the administration of the 
1956 Act has not given rise to any 
serious complaint of barassment. But 
in view of the fact that the further 
sweeping and far-reaching powers are 
being added under this Bill, it is high-
ly desirable and necessary that the 
Company Law Depa-tment should 
keep this perspec~ive:" their mind, 
not to cauSe any harassment for cer-
tain irregularities of a teachnical or 
minor nature. 

I may also draw the atten'ion of the 
hon. Minister to the impression of the 
foreign companies since it is very 
essen tial under the present condi:ionll 
of difficulties of foreign ,"<change that 
we should do everything to encourage 
foreign investments in our joint s~ock 
enterprises. I would therefore like to· 
draw the attention of Government to 
the apprehensions which have been ex-
pressed by their organisations, that is· 
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the Associated Chambers of Commerce 
in regard to the various powers which 
the Government and the Company 
Law Department have taken under 
these provisions. I am not going into 
the merits of these powers, but I 
want a healthy convention to be esta-
blished in (he administration of the 
Company Law Department so that all 
these apprehensions and fears will not 
be entertained. For instance, I may 
refer to one or two important provi-
sions of the present Bill,-the restric-
tion that has been imposed on the 
decbration of dividends without a 
proper provision for depreciation. Al-
ready this provision during the last 
two or three days has caused a sub-
stantial set-back in the values of cer-
tain equity shares and it is highly 
desirable that nothing should be done 
under the provisions of this Act to 
shake the confidence of the investors. 
'They should realise that so far as 
reasonable return to the inves:ors by 
new companies or companies with a 
substantial programme of expansion 
are concerned, the Company Law 
Department should exerciSe these 
powers under this clause in a manner 
which wilJ not adversely effect the 
flow of capital for productive enter-
prises. It is only fair that certain 
·criteria should be laid down, in con-
sultation with commercial interests 
concerned, about the policy which the 
'Company Law Department should 
follow in giving their approval to 
'cases where dividend has to be declar-
ed even though the provision for de-
preciation may not be adequate. It is, 
therefore, necessary, in order to 
~ustain and encourage the present 
favourable atmosphere for capital 
formation that these apprehensions 
which have been caused in the stock 
exchanges due to this clause should be 
;allayed in a manner which will be 
conducive to the growth of the deve-
lopment which we have all b, view. 

Similarly, there are other provisions 
like the power to intervene in selling 
agency agreements or the pOwer to 
allow inter-company investment 

• 

where alSO it should be possible for 
the Company Law Department to 
to evolve certain healthy conventions 
which will allow them to dispose of 
these matters in a manner without 
causing any undue harassment to those 
concerned. 

As I was pointing out the other day, 
the difficulties of the Department in 
com:ng to a conc!usio!l about the fair-
ness of the terms and conditions are 
quite genuine. I WOUld, therefore, 
request that a proper study Of the 
sales techniques that are followed not 
only but throughout the world should 
be made available to the company law 
department so that within the four 
corners of certain broad principles 
governing the various industries, no-
thing is done to intervene in the 
genuine functioning of the companies, 
so far as their internal administration 
is concerned. 

I would also like to emphasise that 
no red-tape or no delay should occur 
in the disposal of the various points 
which will come up now for the 
approval of Government inasmuch as 
various clauses make it compulsory 
upon the company management not 
only to seek the approval of the share-
holders, but having secured that, also 
to seek the approval of the company 
law department. The other day, Shri 
V. T. Krishnamachari, the former 
Deputy Chairman of the Planning 
Commission said in some economic 
conference in Kerala that one lesson 
we can learn from the two successive 
Five Year Plans is the vital need to' 
ensure administrative efficiency and 
integrity in the execution of our Plans. 
Since the company law department is 
going to play a very significant role in 
the functioning of the joint-stock 
enterprises which play a vital role in 
our national economy, it is very desir-
able that the standard of efticiency in 
the company law department should 
be of such a character as will lead to 
prompt disposal of cases which are 
brought before it either for approval 
or for deciSion, etc, 



3371 Companies AGRAHAYANA 10,1882 (SAKA.) (Amendment) Bill 3372 

It is the delays which have created 
a lot of appre1iensions in the minds 
not only of companies here, but even 
in the minds of foreign investors. Here 
I am not referring to the company law 
department alone; in regard to 
various proposals submitted to the 
various Government depar:ments, it 
takes an unduly long time and the 
foreign investors who show some 
interest lose the initiative and ulti-
mately it is to the detriment of our 
national economy, simply because the 
propo,als are not processed in proper 
time and we lose the investments that 
otherwise could have been expected 
from those foreign quarters. 

I would like to say a word about 
this controversy of political contribu-
tions. Although I myself do not hold 
any strong views one way or the other, 
I would like to clear this misunder-
standing. Our respected friend, Tyagi-
ji, yesterday said something which 
was also, supported by some others if 
there was some sort of a compulsory 
levy on sugar or textile industry for 
making contributions to the Congress 
organisation. I know something about 
the way in which these collections 
were made. 

So far as the Ministers are concern-
ed, they had nothing to do whatsoever 
with it-which companies contributed 
io what manner. Certain friends who 
had sympathy with the Congress did 
voluntarily organise certain contribu_ 
tions from those companies which had 
sympathy with the Congress organisa-
tion. It is true that this collection was 
somewhat based on the turnover of 
each organisation. But I am aware of 
many of the companies in the textile 
industry which did not pay at all. I 
also know those companies which paid 
much less, although there was some 
sort of friendly understanding that 
these voluntary contributions may be 
on the basis of certain fonnula and 
turnover. Therefore, it is completely 
wrong to say that any sort of compul-
sory levy was at any stage imposed. 

What I do not understand is, the 
whole question is not being tackled in 

the manner in which it should be. It 
should be part of our election proce-
dure. If we do not want huge funds 
to be spent on elections, thOse who are 
so much critical of this clause should 
try to amend the elec!ion law or take 
certain measures which will enable our 
elections to be fought in a manner 
which will not involve huge funds. So 
long as huge funds are necessary, it 
is in the interest of democracy that 
this open way of collecting contribu-
tions should not be banned. 

I was recently in the United States 
when the Presidential election cam-
paign was going on and I saw huge 
amounts being collected from various 
quarters by both the RepUblicans and 
Democrats. There is a convention 
there--I think perhaps it is a statutory 
obligation-that these two parties have 
to publiSh their collections for the 
infoO'IIlation of the public. That is, of 
course, a very healthy convention. 
When the contributions made to poli-
tical parties are publicised in the 
balance-sheets of the companies, it 
ensures that there is no secrecy kept 
about the contributions. The contri-
butions from individual persons will 
lead to more serious consequences than 
contributions from companies. This 
ell'ort on the part of several friends to 
ban companies from making voluntary 
contributions cannot be justified on 
any ground. If you ban it, you must 
take certain measures to see that elec-
tions can be fought much cheaper, 
without need of such huge funds. But 
so long as these funds are necessary, 
1 do not see any logic in banning the 
companies, who of their own accord 
may contribute and who are now com-
pelled to disclose their contributions 
to the political parties. 

I would not take more time by 
referring to the various clauses. We 
arp now on the threshold of the third 
FiVe Year Plan when a rapid pra-
gramme Of industrialisation is 
envisaged in the private sector. 
Thousands and thousands of new com-
panies have to spring up in the cor-
porate sector and it should be the duty 
and responsibility of the company law 
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department to take all positive 
measures to see that the smooth and 
healthy functioning of the corporate 
sector is no! ham pared by the various 
restrictions that have been embodied 
in this Bill. Even bad law if it is pro-
perly administered, it can cease to be 
an instrument of harassment. It is in 
that spirit of proper and efficient 
administration of this complicated 
legislation that I look to the company 
law department to rise to the relpon-
sibilities which have been cast upon 
them in a manner which will take care 
of the dynamic needs of our industries. 

Shri A. C. Guha (Barasat): I wel-
come this Bill. I am particularly 
happy that the House has accepted the 
Bill more or less as it emerged from 
the Joint Committee. There have been 
some modifications; that was but 
natural. In General, the House has 
accep:ed the recommendations of the 
Joint Committee. The Companies Act 
was passed four years ago and it came 
into operation from 1st April, 195ft 
This is the fifth year. We have got the 
reports of the three previous years. 
The report of the fourth year may be 
under preparation; the fourth year 
ended on 31st March, 1960. 

After the first year's report, the 
Sastri Commit~ee was appointed to 
review its workings. It was thought 
then that the committee was appointed 
too early~ Anyhow, the committee 
made certain useful recommendations 
and the Bill embodied most of them. 
Certain other things which the com-
pany law department thought neces-
sary have also been put in. the Bill. 

The special fea:ures of the present 
Bill are special audit, some provisions 
about interlocking and speculation in 
shares. prevention of some bad busi_ 
ness practices like managing agents 
appearing in different forms like sell-
ing agents, etc. These are useful 
provisions. Also, some provisions have 
been made to curtail the privileges so 
long enjoyed by what are caUed pri-
vate companies. The private com-

panies in some cases are big enough-
more or less of giant size-eontrolling 
some public companies also as mana-
ging agents. So, there was no justi-
fication for some of the immunLies 
enjoyed so long by the private com-
panies. Even now certain immunitie:J 
have been allowed under this Bill. I 
am not sure how long these amenities 
will be allowed to continue. If the 
private companies do not behave pro-
perly, it may be necessary for Gov-
ernment to come before the House for 
a further modification curtailing the 
privileges and immunities of private 
companies. 

Much has been said about clause 98, 
which relates to contributions to poli-
tical parties. My hon. friend, Shri 
Ranga, today also devoted prac ically 
his entire time on this one topic. He 
argued that the Governme t should 
have the least authority or control in 
the affairs of any company or in the 
public life of the nation. These are 
days of governments taking greater 
and greater powers. We are thinking 
of a welfare State taking control of 
all the spheres of public life or many 
fields of public life, in a controlled 
society. If Professor Ranga dreams 
that day will come when the Govern-
ment will have the least control over 
anything, then I think he is living in 
his own world of imagination. 

Shri C. R. Pattabbi Raman (Kum-
bakonam): Paradise. 

Shri A. C. Guha: Yes, Paradise. We 
also, at one time, cherished that idea. 
Gandhiji taught us to believe, "the 
government which governs the least 
is the best government." This idea 
has been inherited even before 
Gandhiji from Tolstoy, Thoreau and 
others. But these days are gone. Now 
Governments are taking more and 
more powers, authority and control 
over everything, including private life, 
in most of the States. The eonsump_ 

. tion of daily necessities of life of an 
individual are also controlled by the 
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Government. Even in India, though 
now it is not so much controlled, yet, 
a few years ago, the consumption 
goods were con :rolled in distribution. 
So, the days of expecting a regime 
where the government will have no-
thing to do or will have the least con-
trol over the companies are gone. We 
must be prepared to have greater con-
trol by the Government. 

13·20 hrs. 

[MR. DEPUTy_SPEAKER in the Chair) 

He said that his party does not stand 
for laissez faire. Then what is he 
s .anding for? He does not like gov-
ernmental control. Then, surely, he 
rome" to the theory of laissez faire. 

Then, we should also realise that we 
are passing through a planned eco-
nomy. The first and second plan 
periods are over and we are entering 
the Third Plan period. We have also 
decided to establish a socialistic pat-
tern of society. For all these things 
governmental control is necessary even 
in the private sector of industry and 
bus'ness. Without that nothing can be 
done for the implementation of the 
schemes in the Plan and also for the 
implementation of the socialistic pat-
tern of society. Socialism means con-
trol over the society by the Govern-
ment. So, private life has to be regu-
lated by the Government according to 
the policies of the Government. 

Coming to clause 98, I should say 
that I do not see anything wrong or 
immoral in it. It is the inherent right 
of citizens, as also of corporate bodies, 
to contribute anything they like to any 
political party or a charitable society. 
Because of the taxation policy of the 
Government, except for very few big 
people, ordinary people have not much 
surplus money to contribute to any 
charitable or even for political pur-
pose. In our earlier days we had to 
depend for our political works on 
small donations and door to door col-
lect'ons. I think that is not possible 
nowadays. 

1442(Ai) ~. 

I do not like to say anything about 
the election expenses. Election ex-
penses may be small or big. Even if 
the election expenses are reduced, the 
political parties will have to depend 
upon public donations, and those dona-
tions can only come from the capital-
ists or big business magnates, rich per-
sons. The middle class or the lower 
middle class people have hardly any 
surplus money to contribute to these 
parties. If a rich individual Or a capi_ 
tal'st can contribute to a political 
party, I do not see what objection 
there can be for a corporate body, a 
pub:ic company, contributing to a poli-
tical party. As the previous speaker 
said and I am glad that there has not 
been any levy; there should not be 
any objection to voluntary contribu-
tions. 

Yesterday, my hon. friend, Shri 
Tyagi, waxed eloquent that this would 
lead to corruption. I admit with regret 
that there is corruption not only in 
the administration but also in the pub-
lic life, even in education department. 
Corruption is increasing at a rapid 
rate and I think the Government 
should take note of that and see what 
effectiVe steps they can take to stop 
this corruption which is growing in 
every sphere of public life. But I do 
not see any reason to connect corrup-
tion with contribution by corporate 
bodies to political parties. 

Professor Ranga said that all the 
political parties, though they differ 
among themselves in their ideology 
and programme, have this one common 
factor, common agreement of opposing 
this provision of corporate bodies mak-
ing contributions to political parties. 
It is a queer thing. When they can-
not agree on any effective matter, 
when they cannot agree on any pro-
gramme or ideology, they can agree 
only on this minor, insignificant and 
irrelevant matter simply because they 
have one common caUSe i.e., to spite 
Congress, to hit Congress, to injure 
Congress, the ruling party. That is 
the only common factor which made 
all the opposition parties, differin'g 
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among themselves bitterly, to combine 
in a bid to oppose this provision. We 
should not take that opposition so 
serio~ly. Had they their own powers, 
surely they would not have come for-
ward in this House with this opposi-
tion. 

Then it is not only the ruling party 
that is getting contribution from the 
corporate bodies. Other parties also, 
particularly those parties which have 
got some infiuence in the labour field, 
they also can expect a share of the 
contributions of corporate bodies. Be-
cause, these capitalists or whatever you 
may call them, they are shrewd peo-
ple. Even during the British days 
they were making contributions to the 
Government as also to the Congress, 
because they thought Congress one 
day might come to power. So, they 
thought it prudent to make contribu-
tions to the Congress. Of course, Bome 
of them had real inclination to help 
the Congress and some of them had 
their sympathy for the Congress. That 
also prompted them to make contribu-
tions to the Congress. Even now most 
of the rich people, most of those who 
are interested in developing industries, 
they think, and I feel they justly 
think, that the Congress can give them 
certain things, not by way of any ille-
gal or unjustified privileges but simply 
by providing them the proper facilities 
for developing their industries. That 
is the only consideration for which 
they may prefer to giVe to the Con-
gress. But for other considerations, 
surely, they are making contributions 
to other political parties also. 

The Companies Act, even in the 
unamended form, gave great powers 
to the Government and the adminis-
tration. The amending Bill is giving 
funher powers to the administration. 
It is necessary that the Company Law 
Department or the Government should 
exercise those powers properly and 
there should not be any spirit of 
harassment. There should be a spirit 
of co-operation both on trie side of 
c8mpany promoters as well as on the 
side of the Company Law Department. 

I am glad that Shri Somani has stated 
that so long there has been no com-
plaint of undue harassment by the 
Company Law Department. I hope 
that spirit will be maintained. Also, 
there should not be any delay in dis-
posing of cases. I think there have 
been some complaints about delay, and 
delay means, indirectly or directly. 
some sort of harassment and also some 
financial loss. So, there should not be 
any delay. 

When I refer to the efficiency of the 
Company Law Department or the Gov_ 
ernment as such, in exercising the huge 
powers invested in them by this Act 
and by the present Amending Bill, I 
should also refer to what was previ-
ously emphasized. 

The Bhabha Committee on the re-
commendation of which the first Com-
panies Bill was drafted definitely re-
commended that the administration of 
the Companies Act and related matters 
should be placed under one authority. 
Of course, they suggested a special 
authority but then the Government 
and Parliament decided that instead 
of a special autonomous authority it 
should be a department of the Govern_ 
ment. That is another matter, but the 
relevant point here is that Company 
Law cannot be separated from other 
relevant matters because, in that case, 
it cannot function properly. 

I would like to draw your attention 
to what has been stated in the Third 
Annual Report on the working and 
administration of the Companies Act 
on page 2. It says: 

''While these basic factors neces-
sarily slowed down the pace of 
progress, the existing administra-
tive arrangements, under which 
the Department of Company Law 
Administration is at present res-
ponsible for only some aspects of 
the problem relating to the struc-
ture and working of the corporate 
sector, hindered the emergence of 
an integrated and coherent policy 
relating to this sector and render-
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ed even its essential supervision in 
the public interest somewhat diffi-
cult." 

This is a point on which Government 
should devote its attention. Moreover, 
when the Bill was passed in this Par-
liament, the then Finance Minister, 
Shri C. D. Deshmukh, who piloted the 
Bill, declared: 

"The responsibility of this De-
partment will include not only the 
administration of the Companies 

. Act but also such other institutions 
as are closely connected with the 
operations of the companies, name-
ly, stock exchanges, financial cor-
porations, capital issue control 
etc." 

That should be taken as the commit-
ment for the Government,-even 
though that Minister might have ceas-
ed to hold office. 

I am not much concerned about the 
financial corporations but I feel that 
the stock exchanges and capital issue 
control should be under one and the 
same authority, whichever be the min-
istry. I do not care about that, but 
the same ministry and the same de-
partment should have the control of 
Company Law Administration as also 
of the stock exchanges and capital 
issue control. 

A few years ago a law was passed 
for the control of the stock exchanges. 
I do not know how far the provisions 
of that Act have been implemented by 
the Government. That is an important 
matter. This Bill has tried to prevent 
certain unfair and undesirable prac-
tices, particularly, regarding specula-
tion in the share market. Unless stock 
exchange control is also put under the 
same administration as the Company 
Law Administration, I think proper 
regulation of the stock market cannot 
be done and Company Law Adminis-
tration also cannot discharge its duties 
properly. 

JIlr. Deputy-Speaker: Hon. Mem-
ber should realise that this is the third 

reading stage. He should limit his re-
marks to what is permissible in the 
third reading. I would request him 
to be brief. 

Shri A. C. Guha: 20 minutes, or 
even more have been allowed. I have 
not taken'so much time. 

Mr. Deputy-Speaker: 20 minutes 
for each have been allowed? 

Shri A. C. Guha: Only one point 
more and I shall finish. 

We have been working for the de-
centralisation of financial authority 
and economic power. For that the 
smaller man should have the opportu-
nity to develop industrial enterprises 
and also public or private companies. 
I do not know how far this Company 
Law Administration can help the smal-
ler men in this matter. At least they 
should get due consideration as regards 
administrative matters. But I feel the 
finance bodies can help the smaller 
men to develop new industrial enter-
prises and to start new companies. 
For that also there should be effective 
liaison between the finance corpora-
tions and the Company Law Depart-
ment. So I think that the Company 
Law Department should try to help 
the smaller men and thereby try to 
implement the important policy of the 
Government, namely, decentralisation 
of wealth and of economic power and 
authority. 

Mr. Deputy-Speaker: I have to call 
the hon. Minister at 2.10 and I find 
that there are still a dozen hon. Mem-
bers standing up. I would request 
each hon. Member not to take mOl'. 
than ten minutes. In the third readint 
at least they should confine themselv. 
to the field that is permissible. 

Sliri D. C. Sharma (Gurdaspur): 
Those who have spoken already should 
not be given a chance now. 

Mr. Deputy-Speaker: It is a good 
idea, but I cannot make it a rule. I 
will request those who have spoken 
that they should try to abstain because 
some of the hon. Members who are 
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[Mr. Deputy Speaker] 
rising in their seats have already made 
a substantial contribution in the 
second rea dinK 

Pandit K. C. Sharma (Hapur): Mr. 
Deputy-Speaker, Sir, I welcome this 
Bili because it has a more scientific 
approach to a very important problem. 
It has made provisions for better ac-
counting and for better management. 
Both of them are very necessary for 
any corporate organisation, much more 
so in the field of commerce and indus-
try. It also seeks to give greater SCOPe 
for initiative to men of wisdom and 
courage who would have greater care 
to look to, what are called, the social 
values than an element of society 
which lives on profiteering alone. I 
pay my tribute to the hon. Minister of 
Commerce and Industry because I 
find from this that he has done a sig-
nificant service by bringing forward 
this Bill before the House. 

A point has been made about the 
contribution to political parties. I do 
not like to dilate much on this point. 
I sympathise with the Opposi-
tion in this respect to the extent 
that in England the Conservative 
Party gets the finances from the cor-
porate bodies because the Conservauve 
programme is the same as that of tne 
industrial magnates, that is, they serve 
the magnates by taking the money 
because their programme is the same. 
They think on the same lines Tne 
Labour Party gets contribution~ from 
the labour unions and it stands with 
the labour in bringing about a system 
of government or of production which 
is much more in accord with the aspi-
rations of the labourers or the worun. 

In India, unfortunately, the question 
is not that of thinking on the same 
lines but the question is that of stabi-
lity. There are two parties in the 
field. One is the Congress and the 
other is the Communist Party. The 
other parties are insignificant so far 
as their political conceptions are con-
cerned. They are vague and have got 
no clearcut policy. In practice they 

are unhealthy. For the consideration 
of the question at issue they do not 
make a very important point. The 
other party in the field is the Com-
munist Party. The Congress alone can 
deliver the goods in the sense that 
the Congress has been ruling and has 
been able to secure stability in the 
country. It has opened the way to 
progress both in the private sector and 
in the public sector. There might be a 
difference of opinion between the pri-
vate sector and the public sector or 
between the Government and the prt-
vate entrepreneur, but stability is 
necessary for commerce and industry. 
What the Communist Party stands for 
is certainly instability and ultimately 
chaos. If chaos comes, trade and com-
merce are not likely to flourish. If 
companies pay contributions to the 
Congress, they pay it because they 
think that stability is essential for 
industrial growth and development and 
that stability is possible only through 
Congress rule. To say that there is 
this bargain and that bargain is going 
too far and is a cheap sort of criticism. 
Only one thing I want to add and 
it is this. A research section should 
be opened to find out ways and means 
of bringing a more scientific approach 
in the administration of corporate 
undertakings so that a more progres-
sive and a more dynamic programme 
may be taken in hand by the private 
sector in co-operation with the public 
sector. 

Shrl Damanl (Jalore): Mr. Deputy-
Speaker, I want to thank the Members 
of the Shastri Committee and our Joint 
Committee for the hard work and in-
telligence used in simplifying this Bill 
and trying to plug the loopholes in the 
Bill. This is the most important Bill 
which governs the corporate sector of 
our country. In plugging the loopholes, 
some provisions are amended Or intro-
duced in such a way that, in the long 
run, they will not be beneficial for the 
development of the corporate sector 
or industries and trade, but will create 
more difficulties, without any advan.t-
age to the investing public or to the 
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Government: for example the clause 
on special audit. 

All the accounts of the corporate 
sector are being audited by chartered 
accountants reco&nised by the Gov-
ernment. Over and above this, the 
Government has got the power to in-
vesigate anything if their attention is 
drawn to mal-practices in the accounts 
of any company. A special audit will 
create confusion among the members 
or shareholders of the company. Some 
persons may, on account of prejudice 
or something else, approach the Gov-
e~nment or the Company Law Admin-
istrator with a request for special 
audit. As soon as this is known to the 
public or the shareholders, the prestige 
of the company will be hurt. Whether 
there has been malpractice or not will 
be seen after the audit is completed. 
In the beginning, it will affect the pres_ 
tige of the company. I request that, 
before allowing the audit, sufficient 
chance should be given to the manage-
ment to explain the position and satisfy 
the Government. After that, special 
audit should be allowed. This will be 
helpful to the shareholders and the 
country and to the management. No 
immediate drastic action should be 
taken only on a simple complaint of 
saine prejudiced person or sharehold-
ers. There should be thorough investi_ 
gation. The company should also be 
given a chance to explain the position 
and satisfy the Company Law Admin-
istrator and the Government about the 
so-called malpractice alleged by cer-
tain persons. That would be a fair 
deal and I think the Government will 
consider this point. 

Then, comes the question of declara-
tion of dividend At present dividends 
can be dedared' without making ade-
quate provision for depreciation or for 
covering previous losses. If this pro-
vision is tightened, it wiII be harmful 
for new companies as well as for old 
companies, because, the maintenance 

• of a dividend regularly is very healthy 
thing. That is a question of the pres-' 
tige of the concern. There are certain 
clauses under which once dividend is 
discontinued, some investment is dis-

continued, or they have to liquidate 
investment because they cannot keep 
tnose shares on which they do not 
declare dividend. Business conditions 
do not continue to be the same every 
year. Sometimes they are better; 
.ometimes they are not better. If this 
rule is tightened, that would bring 
more difficulties. Therefore, I request 
that some lenient consideration should 
be shown in implementing this section. 

Sections 369, 370, 372 and 295 relate 
to in ter locking of the funds of one 
company in other companies. The 
tigh tening of this provision has been 
made on the basis of a few cases where 
mis-use has taken place. If an overall 
enquiry is made, it will be seen that 
this investment is made for the better-
ment, for the development of indus-
tries of the country. Some few people 
have used this in a wrong way. That 
does not mean that those people who 
have done rightly, for the benefit of 
development of industries should be 
penalised or subjected to restrictions. 
The shareholders are the owners of the 
concerns. If such investments are ap-
proved in the general meeting of the 
shareholders, such restrictions will not 
be in the interests of the development 
of the corporate sector. These restric-
tions on investment from one company 
to another would check the growth of 
our industries. This would not help 
very much. It should be seen whether 
the investment is done for the benefit 
of the concern or for some other reason. 
If it is in the interests of the concern, 
that should be allowed. If it is not in 
the interests of the concern, that 
should be checked. On the one side, 
our Government is restricting and 
squeezing credit and they have in-
creased the margin to 50 per cent on 
the advances. They have also put some 
restrictions on advance by banks. On 
the other hand, this provision seeks 
to restrict investment by one company 
in another company, which is in the 
interests of the investing com~y. In 
this matter, I think some leniency 
should be shown or something should 
be done so that proper use is made 
and advantage is derived and there is 
no mis-use. That would be in the 
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[Shri Damani] 

interests of the nation, in th~ interests 
of the country and the investing pub-
lic also. 

The appointment of the manager 
and his re-appointment also require the 
approval of the Government. I think 
this clause also will be harmful. I can 
understand the appointment of the 
managing director or managing agent 
or that kind of thing. Now, the ap-
pointment of the manager is also going 
to be approved by the Government. I 
think it will create difficulties and 
confusion. Therefore, in this case also, 
some leniency should be shown. 
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Shri Basappa (Tiptur) : While 
welcome this Bill in the third read-
ing, I also wish to pay my tribute to 
the company law administration. 
Similar tributes are also due to the 
Joint Commiaee which went into the 
whole Bill. 

What I notice is that the difficulty 
comes in admmistering these laws, in 
implementing them. It has already 
been said by Shri Somani, and Shri 
Guha has also referred to it, that 
while administering this law, care 
should be taken in all respects. What 
happens is that either the law that we 
pass is sometimes not administered at 
all, or, if it is administered, it is done 
in a way which harasses the people. 
So, these things should be guarded 
against. I hope the administration 
and the Ministry will take care to see 
:hat this aspect of the matter is borne 
in mind 

in the course of the debate, we have 
noticed three trends of opinion--one 
an extreme of having greater and 
greater control over public companies, 
another repre3ented by Shri Ranga 
and Shri Masani that there should be 
the least control over these companies, 
and a third the via media which has 
been expressed by Shri Somani and 
others that care should be taken in 
administering the law. Government 
has more or less adopted the vi 
media, and so this is a welcome 
measure. 

In the context of the socialist pat-
tern of society that we are evolving, 
it is very necessary that the Company 
Law Administration should be geared 
up properly. Considering the com-
plexity of the situation that is now 
developing, it is very necessary. 
Looking at the question from this 
point of view, we find that controls 
also are inevitable. I am told that 
even in other countries, there are 
greater controls in regard to the admi-
nist1'lltion of companies; of course, 
they may be a little more voluntary 
there, but they are there. 

14 hrs. 

In this connection, I want to draw 
the attention of the House to one 
particular clause that has been dis-
cussed very much in this House, and 
Shri M. R. Masani also has dwelt on 
it at great length, namely clause 99 
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w mch refers to sole selling agen ts. He 
01<" said that this particular clause 
11as made a greater llll'oad into com-
pany administration than any of the 
othe,' clauses. But I would point out 
:hat the control that we are exercising 
in our country is not very much as 
compared to what obtains in many 
other countries like UK or USA 
where there are greater controls, 
though thev may be a little more 
voluntary. For example, I was quot-
ing the other day instances as to how 
the appointment of sole selling agents 
can act prej udicial to the interests of 
the shareholders, and how in the name 
of sole selling agency, many things 
are being done in this country. I 
know very little of company adminis-
tration, but from the little knowledge 
that I have, I could see that they can 
do a lot in playing with the money in 
whatsoever manner they like; and 
they get very good commission also. 
The hon. Minister himself was saying 
that the commission earned by them 
by way of sole selling agen ts is some-
times more than what they earn as 
managing agents and so on. Therefore, 
we should take care to see that either 
information is called for or some 
check is imposed. There must be a 
machinery to see that those conditions 
are also altered, if it becomes neces-
sary to do so. 

In regard to the time-limit, I would 
have very much wished that even the 
time-limit of three years should have 
been further limited. But I was 
surprised when Shri Morarka was 
saying that it should be raised from 
the present limit of five years to ten 
years and so on. Of course, there 
may be difficulties. In fact, I had 
anticipated Shri Somani when he 
said that there would be many diffi-
culties if this provision regarding the 
terms and conditions of sole selling 
agencies was applied, because Govern-
ment would be exercising so mueh of 
control over them, and so on. But if 
the Company Law Administration 
gear< up its machinery, it would be 
possib'e for them to look into the 
matter and see that those difficulties 
are solved. So, I SIly that these diffl-

cui ties should not come in the way 
of this prOVision. 

We must see that the law is admi-
nistered properly, and to the satis-
faction of all, for, only by doing so, 
can we achieve the objective that we 
have in view. 
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Shri Nathwani (Sorath); 1 welcome 
the Hill, but 1 do nnd that in one 
lnlportant respect, there 15 a lacuna, 
and it arises tIllS way. The questJ.on 
has arisen whether a company is a 
citizen or not. Certain .I!'unC1amental 
Rights are conferred upon the CltiZens 
of tIllS country. Under the Constitu-
tion, the question has often arlSen 
Whether a company is a citizen or 
not, because a company carries on 
bUSiness, a company has a right to 
own property and so on. These are 
Fundamental Rights, and when a 
company goes to the court and tries 
to safeguard its rights, the question 
has arisen whether a company is a 
citizen or not. The Supreme Court 
has avoided deciding this issue since 
the last ten years. In the year 1955, 
we had the Citizenship Bill. At that 
time also, this point was taken up by 
some of us, and we asked this House 
and the Government to decide this 
question at that time, and to lay down 
the tests which would determine whe-
ther a company is a citizen or not. 
At that time, we were again and 
again told by Government that the 
proper occasion would come when we 
took up the Companies Act. The 
time has now come, but nothing has 
been done about it, and our voice 
seems to be a cry in the wilderness. 
I have been told repeatedly by some 
of the judges, and even by one of 
the judges of the Supreme Court only 
the other day, that they avoided 
deciding this question because very 
important rights would be frittered 
away in that case, if a company is 
held not to be a citizen. 

As regards contributions by public 
companies, I do feel that the provi-
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sions as they are just now could have 
been improved, if we had made some 
provision for giving further publicity, 
and that publlcity could have been 
on the lines indicated by the Chief 
Justice in the Bombay case. When I 
was listening to my great friend Shri 
Ranga, I began to wonder, because he 
has severely criticised in his speech 
not merely the provision regarding 
contributions by companies but also 
various other provisions of this Bill. 
I began to wonder whether he was 
not a Member of the First Lok Sabha 
and a party to the passing of the Act 
in 1956. Further, I began to wonder 
whether he was not a Member of the 
Joint Committee and a party to the 
exis ling provisions of the Act. I 
never knew him as being opposed to 
anyone of the provisions, particular-
ly the provision contained in the 
existing section 293. But it is of 
course open to any hon. Member to 
acquire further maturity and to 
change. 

Shri Ranga: On a point of perso-
nal explanation. I did not mention 
any particular clauses or sections and 
then say that those clauses or sections 
are obnoxious to me. I only said that 
I did not want the power of the State 
to be increased. That was all. 

Shri Nathwani: Then by amending 
the present section, we are putting 
restrictions on the power to make 
contributions to political parties. As 
the law stands today, there are wider 
powers, which are now proposed to 
be restrained. So if he has any objec-
tion to wider powers being given, he 
should have welcomed this provision 
which restrains those powers. But I 
leave it aside. I have not got suffi-
cient time; otherwise, I would have 
gone into this aspect at greater length. 

Shri Tangamanl (Madurai) : Sec-
tion 293 does not refer to contribution 
to political parties. It merely refers 
to charitable purposes, purposes not 
connected with the company. We 
are now specifically mentioning con-
tributions t.o political parties. 

iShri NaUlwani: thuught the 
expresslOn ·cnarli.a!He purposes or 
omer purposes' would inClude political 
purposes. That is an elementary 
thmg. 

~·ears were expressed even ill 1955 
mat tne Wider powers wIDch were 
tilen vested In the Government would 
namper the floatation of companies 
and capital formation and indlrectly 
affect the rapid industrialisation of 
the country. But fortunately, these 
fears have been proved to be un-
founded. The reason is that the pro-
visions which were then enacted and 
which are nOW being strengthened 
have been administered, on the whole, 
in a very satisfactory manner. 

As regards the administration of the 
Act, it was stated even by Shri 
Somani that he has no cause for 
serious complaint. He pleaded for 
technical irregularities not being treat-
ed rather harshly. I think he is right 
in doing so. But on the other hand, 
I understood Shri Asoka Mehta to say 
that there was great administrative 
leniency being shown. 

Shri Asoka Mehta (Muza1farpur): 
I said 'judicial'. 

Shri Nathwani: So it is not admi-
nistrative leniency. I stand corrected. 
So far there has been no serious com-
plaint made even against the admi-
nistration of the company law. 

Before I sit down, I want to make 
a humble suggestion to the hon. Min-
ister. We have made several changes. 
This is a 215-c1ause Bill, and the Act 
is the largest piece of legislation now. 
It would be a great boon to the public 
if Government bring out very soon 
after this Bill is enacted into law a 
publication showing the existing pro-
visions and along with them in tabu-
lar form the amended sections, so that 
at a glance any layman can also have 
an idea of the manner in which these 
changes have been ma"de. 

Before I conclude, I want to con-
gratulate the hon. Industry an"d Com-
merce Minister who showed ereat 
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[Shri NathwaniJ 
consideration to the views of the 
Members who differed from him. 
should also compliment his able assist-
ant, the Minister of Commerce, who 
piloted this Bill. Lastly, all the Mem-
bers of the Joint CommiUee would 
like me to pay a tribute to you who 
conducted most ably the proceedings 

Mr. Deputy-Speaker: Nothing should 
be said about the Chair, whether it 
be complimentary or otherwise. 

Shri Nathwani: Every Member 
would agree with me when I say that 
but for your being the Chairman . . . 

Mr. Deputy-Speaker: I would re-
quest him not to make that reference. 

Shri Natllwani: ... the Comittee 
would not have completed its deli-
berations within the period during 
which it did. 

Mr. Depnty-Speaker: It is so kind 
of him. The hon. Minister. 

Smi Kanungo: My duty is pleasant 
and very simple. It has been so 
because of the hard work put in and 
consideration applied by the Members 
of the Joint Committee during the 
days when the Bill was before them. 
The very fact that the Bill, as amend-
ed by the Joint Committee, has, by 
and large, been accepted by the 
House without any violent opposition 
shows that the Bill has the blessings 
of the House as a whole. 

Out of the 215 clauses of the Bill, 
three or four, to my mind, are worthy 
of serious consideration not on prin-
ciple but on the amendments, as they 
are important from the point of view 
of management of corporations. It 
would have been a happy thing if 
there were no necessity for proposing 
the amendments which had been 
passed. To give an example, clauses 
136 and 120 would not have been 
necessary at all if there had not been 
bad cases. I have replied already to 
the apprehensions which have been 
voiced by some Members about the 

difficulty which may be encountered 
In capital formation and industrial 
progress. Incidentally, I may mentIOn 
that what we have done in clause 136 
is merely to have the powers, because 
there must be some authority to judge 
the bona fides of inter-company 
investments. With the sanction of the 
shareholders and the approval of the 
Central Government, there is no limit 
to it, provided the objects are bona 
fide. That disposes of the doubts 
which Shri Damani has voiced. 

Regarding the provision for special 
audit, on which there has been some 
amount of difference of opinion, this 
is a power merely to find facts and it 
would hurt the corporations much less 
than inspections would. I hope, and 
I have reasons to hope that the powers 
under this clause will not be called 
upon to be operated. 

By and large, as I have said already, 
the clauses have the support of all 
sections of the House. I only hope 
that the regulatory clauses as they 
are may not have to be invoked in 
practice. The necessity of regulatory 
law is admitted on all hands. I am 
stin hopeful that the persons who are 
connected with the management of 
corporations and also investors who 
are interested in floatations and are 
vigilant in the working of the corpo· 
rations will shape their policies In 
such a way that the regulatory provi-
sions of the Act need not be invoked. 

I would be failing in my duty if I 
do not convey my thanks and grati-
tude to the Commission which report-
ed and on whose report this Bill was 
undertaken. The valuable report was 
the result of several months' work. 

I have deliberately not touched upon 
the clause which seems to have 
attracted much more attention than it 
deserved. Personally, I felt that the 
proper place for the arguments to be 
advanced would have been a Bill or 
a statute dealing with the regulation 
of political parties or the regulation 
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of elections and political activities. 
After all, the provision, as it was and 
as it is with further checks, is merely 
permissive and I do not think, like 
individuals, Corporations are too gene-
rous for any purpose-even for poli-
tical purposes (Interruption). 

Yesterday, my colleague replied to 
'a point which was raised by Shri 
Asoka Mehta about a certain amount 
being donated by a certain number 
of companies for political purposes--
either for this party or for that party, 
I do not know-and he asked the 
Government to place a statf'ment 
before the House. 

In this connection, I would merely 
mention that the balance-Sheets of all 
the corporations and public companies 
are public property. Anybody is wel-
come to s~udy them and anybody is 
welcome to draw his own conclusions. 
I do not see why Government should 
take upon itself the responsibility of 
studying them. Anybody can draw 
any conclusions and that can be 
debated upon anywhere. 

It has been mentioned that the 
administration of law is more import-
ant than the law itself and that it 
should not be used in a way that the 
parties feel that they are being haras-
sed. In this connection, I will men-
tion that the reports of the Company 
Law Administration which have been 
placed before this House and which 
have been discussed would show that 
the administration has been, to be 
modest, not too bad. In fact, in the 
course of the debates on those admi-
nistrative reports, the Members of 
this House from all sides have paid 
compliments to that Administration. 

Shrl Ranra: Would it be possible for 
us to have a paragraph in the Report 
giving information about political 
contributions that year? 

8hrl Kanungo: I do not attach much 
importance to it because that is the 
least part of corporation management. 
It is a prepossession of my respected 
friend; but it is not mine. 

The Company Law Administration 
Reports will continue to be placed 
before the House. The very fact that, 
in the course of the debate on this 
Bill, every hon. Member relied heavi-
ly upon the report for material goes 
to show that the Department is func-
tioning to the satisfaction of the 
House and of the whole country. 

8hri Ranga: Question, Sir. 

Shri Kanungo: I can assure you that 
the Administration will make its best 
efforts to be helpful to companies and 
corporations and others connected 
with it as they have been so far. 
Unfortunately, I might mention that 
the onerous duties placed upon it 
would require a larger staff, which, 
perhaps, under the present circum-
stances, would be difficult to be pro-
vided. It is not the question of num-
ber; but it is the question of the 
quality. 

To five you an example, similar 
administrations function in other 
countries function with 1,000 speci-
alists whereas we have got only 25 
with us. I hope, in course of time, 
it will be possible to have more per-
sons with specialised knowledge. 

About the question of co-ordination 
of the various laws impinging upon 
corporation management, Government 
is discussing that and I hope, in courSe 
of time, they will be able to devise 
procedures by which better co-ordi-
nation can be had. 

I take this opportunity of VOlcmg 
my gratitude to the Members of the 
Joint Committee and to the associa-
tions which had placed their points 
of view and have helped the work of 
the Joint Committee and to the staff 
of the Ministry who had worked 
overtime sometimes and, particularly, 
to the Secretaria~ of Parliament which 
has done hard work and has helped 
in putting through this legislation 
which is rather long and arduous. 

And, in spite of your ruling, Sir, J 
beg to submit 
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Mr. Deputy-Speaker: The ruling 
shall not be 'disobeyed. 

Shri Kan1Ulgo: I beg to differ in the 
sense that the Chairman of the Joint 
Committee is not the Speaker and I 
do pay my tributes to the Cbairman 
of the Joint Committee without whose 
efforts and without whose great phy-
sical strain we would not have achiev-
ed these results. 

Mr. Deputy-Speaker: The question 
is: 

That the Bill, as amended, be 
passed. 

The motion was adopted. 

Mr. DeJlllty-Speaker: am in an 
embarrassing position in the Cbair; 
I should not say anything. But if 
something complimentary can be said, 
perhaps somebody may differ and 
something derogatory may be said. So, 
it is not desirable. I am thankful to 
the hon. Members and also to the hon. 
Minister who have said these nice 
words about me. . 

We shall take up the next business 
now. 

Shri Braj Raj Singh: I am quite 
conscious that their duties could be 
divided but this is an important 
measure concerning the whole of the 
political life of the country and it 
would have been much better if it 
was moved by the hon. Home Minis-
ter himself. 

Mr. Deputy-Speaker: It would not 
make much difference. The provi-
sions are there. The arguments have 
to be heard. If some hon. Members 
perhaps feel that it would not be pre-
sented so ably now, then they would 
have an advantage .... (Interruptions) 

Shrj Braj Raj Singh: I say this 
because the HOUSe should not be held 
in contempt, howsoever high a person 
may be. The Home Minister knew 
very well that this Bill was coming 
up for discussion on the 1st; still he 
has absented himself from the House. 

Mr. Deputy-Speaker: There is no 
reason for using such words and I do 
not feel that there is any disrespect 
or contempt to the House in this. We 
are experiencing this daily; if one 
Minister is absent, the other presents 
the case. Where is the disrespect or 
contempt of the House"? 

PREVENTIVE DETENTION Shrj Tangamani (Madurai): Sir, 
(CONTINUANCE) BILL yesterday a similar question arose. 

The MInister of state In the MInIs- When Shri Mahanty wanted that the 
try of Home Affairs (Shrl Datar). hon. Pl~me Minister might be present 
Mr. Deputy-Cbairman .... (Interru;- fo.r the discussion. on the Canal Water 
tions.) I am sorry· I came from the Dispute, the Mmlster concerned was 
other House. Mr.' Deputy-Speaker pleased to state that the Prime Minis-
Sir. . . . . . ' ter would come and intervene. Simi-

Shrl Braj Raj Singh (Firozabad): 
What has happened to the hon. Home 
Minister? This is a very important 
measure and we would have liked the 
Home Minister himself to move this. 

Mr. Deputy-Speaker: There is dis-
tribution of WQrk among themselves 
and there ought not to be any objec-
tion if something is brought forward 
by Shri Datar; he has been doing it 
very well so often. 

larly, a request has now been made 
and it wouM be advisable if the Home 
Minister is present or if he inter-
venes. We would like to know the 
views of the Government. 

Mr. Deputy-Speaker: Shri Datar's 
views are different from those of the 
Government? 

Shri S. M. Banerjee (Kanpur): 
The situation in U.P. is sO bad that he 

may not be able to come here at a11l 
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Detention 
Mr. Deputy-Speaker: It is not neces-

sary to say that. 

Shrl H. N. Mukerjee (Calcutta.-
Central) : I wish to make as-mall 
submission. Only the other day the 
Deputy Chief Whip of the Congress 
Party had mentioned in the House 
with reference to the allotment of 
time for discussion on the Companies 
(Amendment) Bill that discussion on 
that Bill should be finished In time 
for the Home Minister to open discus-
sion on this Bill because the Home 
Minister, according to him, was parti-
cularly keen on doing so. Naturally, 
we take it that he was really keen 
and he should have come. But it 
seems that political expediencies have 
taken him elsewhere to decide a 
matter which is a matter for his Party 
to detennine. 

Mr. Deputy-Speaker: It is only the 
conjecture of the hon. Member: there 
may be other more important reasons 
.... (Interruptions.) I do not think 
that anything can be said on this. 

Shrl Datar: Sir, on behalf of Shri 
Govind Ballabh Pant, I beg to move: 

"That the Bill to continue the 
Preventive Detention Act, 1950, 
for a further period, be taken into 
consideration." 

Shrl Naushir Bharucha (East Khan-
desh): Shame. 

Shrl Datar: Sir, I know that when 
this Bill was sought to be introduced 
in this House, certain hon. Members 
raised certain objections and ulti-
mately the Bill was allowed to be 
Introduced. This is a matter which 
unfortunately, has often to come 
before this House but we must find 
out the circumstances as to why the 
Government is compelled to ask for 
the extension of the Bill from time to 
time. I need not go into them in 
detail now. Even when the Consti-
tution was passed, it was made clear 
in article 22 that it would be open to 
Parliament to pass a law for preven-
tive detention and ironically enough· 

within one month of the inauguration 
of the Constitution, the then Home 
Minister, Sardar Vallabhbhai Patel, had 
to ask for the passage of the Preven-
tive Detention Bill in this House, and 
he described the circumstances very 
realistically, though pathetically. He 
stated that he was anxious to see if 
this matter could be avoided -but that 
In the interests of the security and 
public order In the country he had to 
move for the passage of this Bill. We 
had to seek the indulgence of the 
House four or five times when we 
asked for the extension of this Act. 
Let us try to find out whether we are 
completely free from the circum-
stances referred to at that time SO far 
as the security of the nation is 
concerned or so far as the anti-social 
forces which disturb public order are 
concerned. You are aware of the 
circumstances in which we have to 
fight for maintaining public order in 
various parts of the country. When 
last time the Bill was passed by this 
House, an assurance was given by 
the Home Minister that the Govern-
ment would place statistical infonna-
tion before the House as to the 
manner In which this Act was applied 
and these powers were used by the 
State Governments and we are having 
debates in this House and in the other 
House about the working of this Act. 
The Act is likely to expire towards 
the end of this year. As you are 
aware, We had to consult a number of 
States about this for the simple 
reason that they are responsible for 
law and order and for curbing sub-
versive elements in their areas. So, 
we consulted the State Governments 
and we found that they were of the 
opinion that in the interests of the 
nation the life of this Bill should be 
extended by a further period of three 
years. 

Two points have to be understood 
in respect of these provisions whether 
there ought to be a law on the statute 
book of this type and secondly whe-
ther this Act has during the years 
immediately preceding this year wen 
used in a proper manner and sparing 
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manner. These are the two question3 
to which I shall confine myself so far 
as the need for the pre3ent Bill is 
concerned. 

In the first place, in respect of the 
provisions of this Bill may I point 
out in all humility that so far as the 
lawless elements are concerned, so far 
as the unruly elements are concerned, 
so far as the subversive elements are 
ooncerne:l, we have to take into 
account this very clear fact in as rea-
listic a manner as possible that the 
presence of this Act on the statute-
book has itself a great restraining 
influence. This fact should not be 
lost sight of. If this Act had not been 
there the condition would have been 
extremely difficult. In a number of 
States--I do not want to single out 
any State at this stage--I should like 
to point out, but for this particular 
Act having been in force it would 
have been difficult for the State Gov-
ernments to deal effectively with the 
lawless elements which we find un-
fortunately here and there. 

Now, a question is often asked as to 
why when we have got penal Acts 
like the Indian Penal Code and others 
there should be a Preventive Deten-
tion Act at all. My simple answer. to 
that question is that there are certain 
forces which are working from behind 
the scenes and which it may be very 
difficult to lay hands upon. They are 
the ccmspiroators, in a way, they are 
the fomentors of trouble in the other 
way and it becomes very difficult to 
deal with them. 

Sbrl Naashlr Bharacha: Sir, may I 
rise ro a point of order. I have been 
looking into this Bill and I find that 
there is no recommendation of the 
President under article 117 of the 
Constitution. Such a recommendation 
would be necessary, because if this 
Bill were enacted into law it would 
necessitate expenditure from the 
Consolidated Fund of India on the 
constitution of the Advisory Board. 

Shri Datar: I shall deal with that 
question also. 

Shri Naushir Bharucha: First let 
me deal with my point of order and 
then he may deal with it. It is true, 
Sir. the Bill says that the date is to 
be changed to 1963. Article 117 is very 
clear. It says: 

"(3) A Bill which, if enacted 
and brought into operation, would 
involve expenditure from the 
Consolidated Fund of India shall 
not be passed by either House of 
Parliament unless the President 
has recommended to that House 
the consideration of the Bill." 

Now, Sir, the Act as it stands says 
under section 8 that the Central Gov-
ernment and each State Government 
,hall whenever necessary con3titute 
one or more advisory boards for that 
purpose. We know that various 
boards have been constituted. There-
fore the effect of this Bill if enacted 
would be that it would involve ex-
penditure from the Consolidated Fund 
of India. I, therefore. submit, that 
the recommendation of the President 
is necessary under article 117. 

Mr. Deputy-Speaker: The Minister 
has said that he will answer this 
question also. Let Us hear him. If 
there is still some objection he way 
raise it then. 

Sbrl Da1ar: Had the hon. Member 
raised this question in the beginning 
r would have answered it then. Just 
when I was developing a particuIar 
point he raised this point of order. 
Therefore, I shall deal with the point 
that I was placing before the House. 
I pointed out that there were cases 
where the fomentors of trouble were 
working from behind the scenes and 
the actual persons who would have 
worked would be entirely different. 
[t is for this very purpose ..... . 

Shrl Braj Raj Singh: Sir, unless the 
point of order raised .by Shri 
Bharucha is disposed of I do not think 
we can proceed. 



3407 Preventive AGRAHAYANA 10, 1882 (SAKA) Detention 3408 

Mr. Deputy-Speaker: It is not 
necessary that it must be decided im-
mediately. 

Sbri 8raj Raj Singb: Shall I, Sir, 
with your permission read out this 
article~ It says: 

"(1) A Bill or amendment 
making provision for any of the 
matters specified in sub-clauses 
(a) to (f) of clause (1) of article 
110 shall not be introduced or 
moved except on the recommen-
dation of the President and a Bill 
making such provision shall not 
be introduced in the Council of 
States." 

think it cannot be moved. 

Mr. Deputy-Speaker: Now you can-
nat say that it cannot be moved. 

8IIri SadhaD Gupta (Calcutta-East): 
Sir, if Shri Bharucba is right in his 
point of order under the Constitution 
we ~ proceed with the Bill at all 
and the time of the House will then 
be wasted. Therefore, it is desirable 
that the point of order should be 
first settled before the Minister pro-
ceeds with the merits of the Bill. 

Mr. Deputy-Speaker: This is an-
other argument that it is deirab1e that 
it hould be decided at this moment of 
time because if a decision is arrived 
at later and this objection is upheld 
then this would be a waste of time. 
That is quite a cillJerent affair from 
the fact that we cannot proceed at 
all with this. The Minister has as-
sured us that he will be dealing with 
it and answering this point. Let us 
he-ar him. If we are not satisfied and 
the bon. Members have got some 
points of objection I will hear them 
and then give a decision. 

8hri M. R. Masani (Ranchi-East): 
Sir, I understand the procedure to be 
that the point of order should be dis-
posed of before the substance of the 
speech can proceed. The hon. Minis-
ter can certainly reply to the point of 
order but, Sir, your ruling will be 
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(Continuance) Bm 
required before the House can proce-
ed with the Bill. 

Mr. Deputy-Speaker: This is a ques-
tion that can be decided even when 
this motion is made. For the present 
he is trying to make that motion. 
Nothing is before the House for the 
present. Let Us hear him and let the 
nwtion come, because that has to be 
supported by a speech. He is still 
making out his case. This is not 
about the introduction because the 
Bill has already passed through in-
troduction stage. Therefore, let us 
hear him and then we will take up 
the objection. He says he has an 
answer. I have also to call upon him 
to give that answer. He says he is 
answering that. 

Sbri Datar: Sir, I was dealing with 
the question as to the necessity of 
such an Act and I was pointing out, 
in spite of the interruptions that were 
raised here and there, how it was 
absolutely essential to have an Act of 
this type on the statute-.book for the 
purpose that it will serve a restrain-
ing influence on at least certain ele-
ments of the society. 

Then I pointed out to this House that 
we consulted State Governments. 
May I point out that all the State 
Governments were of the view that 
the period of this Act ought to be ex-
tended for a further period, for about 
three years more~ That ts why this 
Bill has been brought forward (lntet'-
ruption). 

So far as the first part is concerned, 
I have already made out that it has 
got an influence which is likely to 
affect well so far as these unruly ele-
ments are coneemed. 

Then I would take the second ques-
tion. The second questiOn was being 
debated formerly very strongly. It 
was contended that the Act was being 
used even in cases where it ought not 
to be used at all and that there was 
a large scale abuse of the Act for that 
purpose. I am placing certain figures 
before the House. I will also inci-
dentally answer, in the course of my 
dealing with these figures, that 
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Government are not in any way tak-
ing recourse to this Act for 5~g any 
legitimate activity at any bme-that 
should be understood very clearly. I 
shall be giviAg various figures. Only 
in case where certain individuals took 
recourse to violent activities (An Hon. 
Member: Question) or to subversive 
activities it became neaessary to take 
aation against them. Hon. Members 
of the House have been supplied with 
satistical information so far as the use 
of this Act is cGncerned. During the 
last three years-from 1957 to the end 
of September, 1960--there were as 
many as 569 cases of detention. It 
does not mean that in all these cases, 
the full period of one year as pres-
cribed by the Act was allowed to pass. 
In some cases, as it is very clear from 
the information supplied, the deten-
tion was only for a very short period. 
But let us take into account the fact 
that during those three years, preven-
tive detention cases amounted only to 
569. If these fifures are further ana-
lysed, you will find that there were 
only 22 cases under section 3 (1) (a) 
(i). 500 cases were under seetion 
3 (1) (a) (ii) dealing with activities 
which were affecting adversely either 
the security of India or which were 
likely to disturb public order in the 
country. The largest number was 
under this section. Then, under sec-
tion, 3 (1) (a) (iii) there were only 
45 and under section 3 (1) (b) there 
were only two. On 1st Janurary, 
1960, there were in all 96 persons in 
detention in the whole of India. 

The House will kindly under-
stand that it is almost a very small 
number that was actually in detention 
on 1st January, 1960. Out of this, 14 
were in the State of Bombay and 56 
in West Bengal. These were the two 
States that had a very large number 
of detentions, making a total of 70 
out of 96. Out of the 56 persons in 
West Bengal, as many as 54 had been 
detained for habitual goondaism. 

8hri Tyagi (Dehra Dun): Not politi-
cal. 

8hrj Datar: I would request the 
hon. House to note the circumstances. 
Goondaism in the first instance and the 
habItual act of goondaism were 
threatened or were being committed: 
That is the reason why out of the 56 
persons in West Bengal as many as 54 
had been detained for habitual goon-
daism. Similarly in Bombay, out of 
14 persons 13 had been detainee! for 
goondaism: I am quite confident that 
all hon. Members will agree' that 
wherever there is goondaism, that has 
got to be checked at all events. (In-
terruptions) . 

Shri Braj Raj Singh: What about 
the ordinary law? 

Shri Da'ar: Wherever there is 
goondaism, it has to be checked, 
either it is directly connected or is 
threatened to be connected. I have 
stated it clearly, and let the House 
understand it. Naturally, it has got 
to be properly checked. It has got 
to be eliminated. 

Shri Braj Raj Singh: By the pro-
cess of the ordinary law. 

Shri Datar: It should be noted that 
the bulk of the detenus has been 
detained for entirely non-political 
reasons and it was mainly in order to 
curb the activities of habitual goondas 
in the cities of Bombay and Calcutta. 
I was lIOinting out that the nlD!lber 
is extremely small, taking into ac-
count the magnitude of a country like 
India. All the same, as I have stated, 
the number is very small and that is 
a clear answer to show that the State 
Governments do not have recourse to 
the provisions of this Act only for 
the purpose of detaining. Only when 
it became absolutely essential that 
recourse was had in the interests of 
either the security of the nation or 
the prevention of disturbance of the 
public order. It was only for taese 
two purposes mainly that it was done. 

During the last year, the number 
was still very small. From 31-12-1959 
to 30-9-1960, the number of detenus 
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was only 153. Out of this, 116 
were under section 3(1)(a)(ii). I 
have already made a reference to 
this section. 37 were under section 
3(1) (a)(iii). Out of the 116 that 
were actually in detention, the smal-
lest number was with regard to per-
sons who were directly concerned 
with parties and that number was 
only eight. (Interruptions). 

This gives a complete answer to 
the allegation of han. Members--
which is often made,-that the provi-
sions of this Act are being used for 
the purpose of stifling the activities 
of certain political parties. That is 
entirely incorrect, and that will show 
that only for the purpose of security 
of the nation and only for the purpose 
of keeping the public order quite 
safe and quite intact were the provi-
sions of this particular Act used 
at all. 

Shri P. N. Singh (Chandauli): May 
we know the break-up of the figure 
relating to those who were arrested 
in connectiOn with political parties, 
with the year for such arrests? I 
want each and every year. 

Shri Datar: I must point out that 
this Act is being very sparingly used 
and much less against parties as such. 
Unfortunately, it is likely ... (InteT-
ruptions). 

Mr. Deputy-Speaker: The hon. 
Members desire to haVe the break-up 
ot those figures. It possible, the 
Minister may give those figures. 

Shri Da/ar: We have given the 
break-up. 

Shrl Braj Raj Singh: It has not 
been given. 

Shri Datar: So far as the statistical 
information was concerned .... 

Shri P. N. Singh: I have the figures 
with lIla. I have got them from the 
Reference Section. In 1959, 113 per-
sons have been arrested in connectiOJl 
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with activities relating to political 
parties. 

Mr. Deputy-Speaker: He will have 
an opportunity to speak. 

Shri P. N. Singh: I am saying that 
the number is 113. (Interruption). 

Shri Dalar: He will have opportuni-
ties to speak later. The Chair has 
already said that five hours have been 
allotted for this. So, he will have 
sufficient opportunity. I was pointing 
out that this Act was not being used .... 
(Interruptions) . 

Mr. Deputy-Speaker: Order, order. 
At least I should not be compelled to 
resort to preventive detention! 

Slui Da!ar: 
out here that 
sparingly used. 

I was trying to point 
the Act was most 

Now, may I refer to certain things 
that have happened recently in Assam 
as well as in Punjab? In Punjab, as 
you are aware, though there were a 
number of arrests-the arrests had to 
be made-still, the Preventive Deten-
tion Act was used only in one case. 
'llbat should be understood. 

Shri M. R. Mani: One too many. 

An Han. Member: Master Tara 
Singh. ( InteTTuption) . 

Shri M. R. Masani: Shame. 

8hri Dar: If that is 'sharme', it is 
for the han. Member to have his 
"pinion. But there was only one case 
there. So far as Assam is concerned, 
we are aware of the unfortunate hap-
penings in Assam, but still, may I 
point out that only in one case there 
was first the application of this 
sectiOn for detention, and long after-
wards, in September. there were four 
cases. These are two very local 
instances which would clearly show 
that the provisions of the Preventive 
Detention Act are used only when it 
becomes absolutely essential. Other-
wise, they are not used at all. 
Similar is the case so far as the 
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territory of Manipur is concerned. 
(InterruptiOns). Unfortunately, if the 
running commentary gOlll on, I cannot 
go on with my speech. 

15 hrs. 

Mr. Deputy-Speaker: I would 
request the hon. Members that there 
ought not to be simultaneous speeches 
and so many of them. We should 
allow the Minister to explain his case 
and then afterwards hon. Members 
will have their ehance. 

Shri Datar: In Manipur, a highly 
ill-advised agitation W8II started. 

AD BOIl. Member: Question. 

Shri Datu: In Manipur, certain 
hon. Members of the Opposition want-
ed to have what they called a 
responsible Government. That "Was a 
matter for the Parliament to decide. 
It was certainly open to bon. Members 
to bring in Bills for introducing what 
they called responsible Government. 
In fact, according to us, it is already 
a responsible Government in the 
sense that the affairs of the territory 
of Manipur are under the control of 
the hon. Members of this HQuse and 
the other. All the same, what they 
wanted was to force the administra-
tion there to yield before them. I 
will give certain figures to show ..... 
(Interruptions) . 

Mr. Depa.ty-Speaker: I am sure it 
is not the intention that I should be 
made to feel that I am quite helpless. 

Sbrl Braj Raj SlIIgb: That is never 
the intention. 

Shri Datar: So far as that is con-
cerned, only 8 persons had to be 
detained. As a matter of fact, as 
many as 238 persons had to be pro-
ceeded against under section 188 of 
the Indian Penal Code. 215 persons 
were released on tendering apology, 
74 before prosecution. 

Shri Braj Raj SIDch: He is point-
ing at me. May I know the definition 
of tendering apology? 

'!'be MiDJster of Law (Shri A. 1[. 
SeD): The hon. Member is a lawyer. 

Shri &raj Raj Singh: He is also a 
lawyer. 

Shri Datu: Ultimately the move-
ment fizzled out completely. As 
regards 238 convictions, if Govern-
ment had recourse to the Preventive 
Detention Act only in the case of 8 
persons, the House will agree that the 
Government haVe been using the pro-
visions of this Act as sparingly as pos-
sible, perhaPs more gparlngly thaD 
what they ought to do. This is beca\lle 
Government are anxious that this ja a 
measure which has to be used as spar-
ingly as possible. 

On both the grounds I mentioned-
firstly the need of the Act even at pre-
sent and secondly the gparlng use of 
this particular Act..-if these two cir-
cumstances are taken into account, 
you will agree that the Government is 
compelled in view of the circumstan-
ces of the case as they are, to bring 
forward this Bill. On the one hand, 
we are having developmental projects 
everywhere. We are trying our best 
to establish a Welfare State in the 
whole of India. On the other hand, 
we have got also certain lawless ele-
ments. This fact cannot be lost sight 
of. Therefore, we bave to work on 
both the planks and we have to aee 
that the developmental activities for 
the progress of the country are carried 
on as properly and as progressively as 
possible. It is for these two reasons 
that Government have been compelled 
to bring forward this Bill. 

As I have stated, there are also cer-
tain other difficult problems. Espion-
age is there. 

Acbarya I[rlpalaDi (Sitamarhi): 
Are the Plans to be carried out to be 
shown as defence of the Preventive 
Detention Act? (lnteTTUptions). 
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81ui Datar: Wherever it is neces-
sary, it has to be carried out, so far 
as our people are concerned. 

8hri A. K. Sen: Acharyaji is put-
ting words in the Minister's mouth 
which he never said. 

Acharya Kripalani: He said that. 
(lnte7T1Lptions). . 

Shri Batar: I stated that Preventive 
Detention Act has to be used. It is 
perfectly open to him to criticise us, 
but let him not put something into my 
mouth whieh I never stated. For 
carrying on our developmental activi-
ties as best as possible and secondly, 
for the purpOSe of removing all other 
difficulties which are in the way of the 
Government, which are in the way of 
the progress of the people, Govern-
ment have to keep on the statute-book 
the Preventive Detention Act for a 
further period of three years. 

May I point out one more circums-
tance? It was perfectly open to the 
Central Government to have placed the 
Preventive Detention Act permanently 
on the statute-book. (Inte7T1Lption). 
I was going to point out that we have 
certain rulings of the High Court to 
which I shall not make a reference at 
this stage, except to point out that 
whenever there are such activities, 
tlrey have got to be curbed and they 
have no reference to what are known 
as the fundamental rights under the 
Constitution. Fundamental rights are 
there, but if, for example, there are 
any unlawful elements, they have to 
be curbed. We make out proper cases 
and whenever any action is taken, that 
action goes to the advisory board, 
This is a point which han. Members 
will kindly note. 

Between 1st January, 1960 and 30th 
September, 1960, 84 cases were refer--
red to the advisory board and the 
advisory board released the detenus 
only in 15 cases. This is also a cir-
cumstance which we have to take into 
account. The Hi~h Courts have rightly 
held ·that the machinery that has been 
provided is a proper machinery and is 
a i.udicial machinery and it is perfectly 
open to the detenus. 

(Continuance) Bi!! 
Acharya Kripalani: May we know in 

how many cases reference to the High 
Court was made? That is more mate-
riaL 

Shri Datar: So far as references to 
the High Court or Supreme Court are 
concerned, the number is still smaller. 
Only in a further small number has the 
reference been allowed. 

Acharya Kripalani: May we know 
the figures of the references made to 
the High Court? 

Mr. Deputy-Speaker: That he says 
is still smaller. 

Acharya Kripalani: Let him give the 
figures. What is the point in saying 
all this? 

Shri Datar: That is exactly what I 
have stated. The High Courts and the 
Supreme Court have clearly pointed 
out that this Act should not be consi-
dered as being opposed to article 19 
of the Constitution, which gives certain 
rights. Whenever certain acts of an 
anti-social nature have been commit-
ted, then naturally it must be open to 
the executive--this Is what is what 
their Lordships have stated-it must 
be open to the executive to satisfy 
themselves, not satisfying others. 
This is a subjective satisfaction. I am 
not offering my opinion here I am 
quoting the opinion of the Su'preme 
Court and the High Courts. There 
ought to be what is called subjective 
satisfaction. They only desired that 
the power should be used properly, in 
the sense there are no mala fides about 
it. Subject to this reservation and 
subject to tke advisory body's opinion 
to which I have made a reference, it 
can be done. I have pointed out that 
the High Court judges have stated that 
the advisory board machinery is a 
machinery for the purpose of ventilat-
ing the grievances of the detenus. 
They will go through all those circum_ 
stances and they would come to an 
independent i~dgment. Under the 
Preventive . Detention Act we are 
bound to follow the orders of the advi-
sory board. I was pointing out that 
the number of releases at the instance 
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of advisory boards is extremely small; 
much smaller is the number of cases 
in which a reference has been accepted 
either by the High Court or by the 
Supreme Court. 

lf all these circumstances are taken 
into account, you would agree that this 
particular Act is not being used in a 
manner which is either unfair or im-
proper, and taking all the circumstan-
ces into account you would agree that 
the period that We have asked for-we 
have asked for only three year period-
is rasonable. 

This morning 1 saw in the news-
papers a reference to a certain letter 
addressed by certain hon. Members, 
including Acharya Kripalani. So far 
as that is concerned, my brief reply 
wiuld be this. This is a policy matter. 
It is not a question of the constitu-
tionality or otherwise of the provi-
sions of the Preventive Detention 
Act. On that point we have got the 
authoritative adjudication of the vari-
ous High Courts that the provisions 
of the Preventive Detention Act are 
perfectly intra vires, they are within 
the Constitution. Article 22 itself 
states that it would be open to Parlia-
ment to make a law for preventive 
detention, and making such a law does 
not mean any inroads on the funda-
mental rights of the people. This has 
been made clear by the High Courts 
and the Supreme court. Under these 
circumstances, I fail to understand 
why there ought to be a reference to 
t.he Law Commission at all. The Law 
Commission would come into the pic-
ture provided there are certain mat-
ters of a constitutional nature which 
require <that they should be properly 
scanned. Now, it is a question of 
policy, ami a question of policy bas 
natunlly to be considered by the 
Government and .by the bon. Members 
of ParliaJnenlt. Therefore, I submit that 
80 far as this particular .point ht 
arises out of the letter at my han. 
friend, A.chuya Knpalanl and others, 
III eoneented. that has no b'ce at ell. 

AdIarfa 1ErtpaIud: 'WlIat point' 

Shri Datar: His contention that it 
should be referred to the Law Com-
mission. I have answered that ques-
tion. 

The second point that was raised--
it has appeared in today's newspa-
pers-is to the effect that if it is to be 
continued, it should be continued only 
for a short period sO as to enable the 
new Parliament to exercise its own 
discretion. So far as that point is con-
cerned, normally we shall have the 
generai elections in March, 1962, and 
the new Parliament would be start-
ing its labours sometime in May 1962. 
Now all that we say is that the new 
Parliament should have sufficient time 
to consider this question. Parliament 
is always over-burdened with work. 
Therefore, ~ome time must elapse 
before the new Parliament elected in 
1962 will have time to come to this 
particular Preventive Detention Act. 

Acharya Kripa1anl: 
time do you require? 

How much 

Shri Datar: We have asked for 
three years. In May 1962 the new 
Parliament would be starting its 
labours and in December 1962 this Act 
would expire, giving sufficient time for 
the new Parliament to consider the 
whole question. 

According to newspaper reports, 
they wanted these two points to be 
taken into account. I have pointed 
out that sO far as the first ground is 
concerned, there is absoulteJy no sub-
stance or force in it. So far as the 
second ground is concerned, it is vir-
t urally accepted in the sense that the 
new Parliament will have about a 
year and some more time to consider 
the question of either extending the 
period or not extendin, the period. If 
that is taken into account, you will 
agree that what haa been done la a 
perfectly proper thin, and there is 
nothin, wron, ao tar aa the extenakm 
that we are 8~kin. la concerned. 

The Is.! point la with reprd to ttIe 
point of order. So t,ar &II tbe point lit 
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order is concerned, this is the sixth 
time that this Bill has been cornmg 
before Parliament from 1950 and may 
I point out that on no occasion was 
the President's consent at all require-
ed .... 

Shrl Braj Raj Singh: Is that the 
reason why President's consent should 
not be obtained? 

Mr. Deputy-Speaker: The hon. 
Minister should realise that it is no 
reason why it should not be obtained. 

Shri Datar: I am merely pointing 
out the whole circumstance. It is not 
a money Bill, nor does it require the 
sanction of the President. So, I sub-
mit this Bill for the approval of the 
House. 

Mr. Deputy-Speaker: Now Shri 
Bharucha may raise his point of 
order. 

Shri Naushir Bharucha: This Bill 
is hit both by article 117(1) and 117 
(3). That article should be read with 
clause (4) of article 22, which saya: 

"No law providing for 
preventive detention shall autho-
rise the detention of a person for 
a longer period than three months 
unless-

(a) an Advisory Board consist-
ing of persons who are, or 
have been, or are qualified 
be appointed, as, Judges of 
a High Court has reported 
before the expiration of the 
said period of three months 
that there is in its opinion 
suftlcient cause for such 
detention ...... .. 

Mr. Depaty-Speaker: That is right. 
11 this Bill is passed, certainly Advi-
eory Boards shall have to be appoint-
ed, as laid down In the Constitution. 
11le A.t cannot work unless the Ad-
v*I'Y Board is also there. Does that 
bjyolve expendi.ture from the Consoll-

(Continuance) Bill 
dated Fund of India? If this Bill is not 
enacted certainly the provisions of the 
Act would expire on 31st Decembei' 
1960. That is right. Therefore, if this 
Bill is enacted, it means it is to be con-
tinued for another three years. Then 
the Advisory Board shall have to be 
appointed. 

Shri Datar: Or continued. 

Mr. Deputy-Speaker: Whatever it 
m;ght be. Even if they are to be 
appointed or continued, that involves 
expenditure from the Consolidated 
Fund of India. But the point is that 
Article 11 7 (3) only lays down that the 
Bill shall not be enacted into law. 

Shri Naushir Bharucha: What I 
venture to submit is that this Bill 
would involve expenditure from the 
Consolidated Fund. 

lUr. Deputy-Speaker: This Bill 
would involve expenditure, that I 
admil 

Shri Naushir Bharucha: It says that 
it shall not be moved. 

Shri Datar: 
'moved'. 

No, it does not say 

Shri Naushir Bharucha: It says that 
it shall not be introduced or moved. 

Mr. Deputy-Speaker: That would be 
about other Bills. He has confined 
himself to article 117(3) and he can-
not go back again to 117 (1 ,. Articlt 
117(3) is very clear. It says: 

"A Bill which, if enacted and 
brought into operation, would in-
volve expenditure from the Con-
colidated Fund of India shall not 
be passed by either House of 
Parliament unless the President 
has recommended to that Hous& 
the consideration of the Bill" 

Shrt BraJ Raj smp: It says abom 
consideration. 

Mr. I)ep.ty-Speaker: That Is whai 
I am eominI to. This Bill shall Dot 
be passed by either House ~ ~ 
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[Mr. Deputy-Speaker] 
President has recommended to that 
House the consideration of the Bill. If 
the recommendation for consideration 
is not there, we cannot pass it. 

Shri M. R. Masani: Or consider it. 

Mr. Deputy-Speaker: No, we can-
not add words from our side. It is 
very clear. It has been held many a 
time before as well. It cannot be 
passed. Government has got time 
while we are discussing it to obtain 
that permission. 

Shri Naushir 8harucha: Let them 
(lbtain the permission and then later 
on we shall consider it. 

Mr. Deputy-Speaker: I think it in-
volves expenditure and permission 
ought to be there. But I also feel 
that the Government can obtain the 
permission while it is being discussed. 
We cannot pass it till the permission 
is there. 

Shri Datar: So far as the point 
that you have raised is Concerned, I 
shall consider that question. Bu t as 
you have rightly pointed out, article 
117(3) says "shall not be passed by 
either House". We are still at the 
consideration stage. Therefore I shall 
deal with this matter. Prima facie 
r am pointing out that whenever an 
advisory board is appointed, we are 
appointing High Court judges who 
are alread.v paid out of the Consolidat-
ed Fund. 

Mr. Deputy-Speaker: You have 
authority to appoint those judges who 
are retired and even advocates. I 
know of a tribunal that is working in 
the Punjab. There is one man there 
who is a retired Sessions Judge. There-
fore some expenditure does come in. 

Shri Datar: We come into the picture 
only indirectly. I was pointing out 
that the aavisory boards have to be 
appointed by the State Governments. 
To that extent we do qat come into 
the picture. The Consolidated Fund 
is not taken into account. But I 
would agree ..... . 

Mr. Deputy-Speaker: It is right that 
the admiriistration will be with the 
States, but the passing of this law 
would involve expenditure from the 
Consolidated Fund of India in so far 
as Union Territories are concerned. 

Shri Nath Pai (Rajapur): Not ail 
the administration will be with the 
States. What about the centrally-
governed territories? 

Mr. Deputy-Sp~er: Whatever it 
might be, the passing of it would 
invoive expenditure. 

Shri H. N. Mukerjee: May I make 
a submission? You are diffrentiating 
between certain processes of legisla-
ton and because the expresson "shall 
be passed" is there in the Constitution 
your ruling seems to be that we can 
have the motion moved, we can have 
the consideration of the clauses of the 
Bill, but only we cannot pass it. My 
submission is that passage of a parti-
cular Bill is a continuous process 
which involves certain stages and 
which, according to parliamentary 
practice, is fairly well-known and is 
standard. There can be no deviation 
from it. When Government puts for-
ward an item in the agenda in the 
fonn of a particular Bill it is absolute-
ly incumbent on Government to see 
that it is passed. It is only with a 
view to its being passed that the 
motion is being moved and consider-
ation of the clauses is taking place. 
We are having the motion moved, we 
are having the consideration of the 
clauses and are waiting for some 
eventuality which mayor may not 
take place. This is a precarious state 
of affairs. In view of that and in 
view of the continuity of the whole 
thing, I feel you should rule that 
this matter should not be discussed at 
all in this House at the present 
moment. 

Mr. Deputy-Speaker: I am very 
sorry that in that respect I cannot 
agree with the hon. Member because 
that has happened before also. If I 
remember aright, once I raised that 
very point. myself and I was over-
ruled. There are rulings here by the 
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different Speakers and that has been 
interpreted like that. Therefore I am 
obliged to go with those decisions and 
r cannot depart fpn that. 

Let us proceed now. Motion moved: 

Shri Raghubir Sahai (Budaun): Be-
fore you place the motion before the 
House, I would like to put a question 
to the hon. MiIllster. 

Mr. Deputy-Sp~aker: There is 
ample time for that. Let me place 
the motion before the House. Then I 
will allow him. Motion moved: 

"That the Bill to cGntinue the 
Preventive Detention Act, 1950, 
for a further period, be taken into 
consideration." 

There are some amendments also. 
Is Shri Braj Raj Singh moving the 
first one? 

Shri Braj Raj Singh: Yes, Sir. I beg 
to move: 

That the Bill be circulated for 
the purpose of eliciting oplIUon 
thereon by the 15th December, 
1960. (1). 

Mr. Deputy-Speaker: He is going to 
move the second also? 

Shri Braj Raj Singh: Yes, Sir. 

Shri Naushir Bharueha: I am brac-
kaited with Shri Brai Raj Singh as 
regards amendment No.1 for circula-
tion of the Bill is concerned. So I 
am also entitled to move it. 

Mr. Deputy-Speaker: I call the hon. 
Member whose name is first. All 
others are deemed to be included in 
that. 

There is another amendment by 
Shri S. M. Banerjee and Shri 
Aurobindo Ghosal. 

Shri S. M. Banerjee: I beg to move: 

"That the Bill be circulated for 
the purpose of eliciting opinion 
thereon by the 20th DecBm}>er, 
1960. (4). . 

1882 (SAKA) Detention 2324 
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Mr. Deputy-Speaker: The other 
amendments relate to the clauses. Now 
Shri Braj Raj Singh might move his 
other amendment by reading out the 
names of hon. Members. 

Shri Naldurgkar (Osmanabad): 
have also given notice of some amend-
ments. My amendments are Nos. 5, 
6 and 7. 

Shri Datar: Then there are amend-
ments Nos. 8 to 11 also. 

Mr. Deputy-Speaker: They are to 
the clauses. Those amendments relate 
to the con ten ts of the Bill. 

Shri Nath Pai: Mr. Deputy-Speaker, 
Sir, I am just seeking a clarification 
from the han. Minister. He made a 
reference to a letter which was 
written by certain han. Members of 
this House to the hon. Leader of the 
House and Prime MiIllster. Are we 
to assume that what he says purports 
to be the reply of the han. Prime 
Minister? Was he giving the reply to 
the contents of the letter on behalf 
of the han. Prime Minister or was 
he just giving his views? This is a 
very novel method. Letters written 
as confidential letters to the hon. Prime 
Minister are replied to in this manner, 
whether they happen to be quoted in 
the press Or not is a secondary matter. 
We would like to be enlightened on 
this whether he purported to give the 
han. Prime Minister's reply on the 
issues which were raised and in some 
of which we are interested. We seek 
this clarification from the han. Min-
ister because he brought in the issue 
of the letter. 

Mr. Deputy-Speaker: My first re-
action would be that if it had been 
written to the hon. Prime Minister 
and if the reply was iptended to come' 
from him, it will not have been given 
to the press. When it has been PUb7 
lished in the newspapers it becomes 
public property; Everybody can com-
ment on it, deal with it or Criticize if. 
With that he would agree. 
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SOO Nath Pal: Yes, Sir. But the 
press says that it is rwnoured, heard 
or learnt and no text of the letter 
has appeared in any paper so far as I 
know. All that the paper says in its 
usual smartness is that it is learnt that 
.a letter has been sent and it may cover 
these points. What he h$ said as a 
member of the Government is some-
thing very different. It does raise 
some questions of propriety. But leav-
ing that aside, may I ask him whether 
he purported to give a reply to the 
points raised in that letter on behalf 
of the hon. Prime Minister or is it 
that he was just airing his views, 

SOO Datar: I have replied to the 
points said to have been raised in that 
letter. It has been reported in today's 
papers and that was the reaSOn why I 
referred to that. 

Mr. Oeputy-Speaker: It is not the 
reply on behalf of the hon. Prime 
Minister? 

Shri Datar: No. It is only my 
reply to what has appeared in the 
press. 

Shri Nath Pal: We never called upon 
him to reply to that. 

Shri Raghubir Sahai: I wanted to 
ask a que3tion of the hon. Minister 
the reply to which would facilitate the 
discussion on this motion. My ques-
tion is whether any State Government 
has recommended to the Central Gov-
ernment the extension of this Act. If 
so, which are those Governments? 

SOO Datar: The hon. Member was 
not possibly present when I referred 
to it. All the States have agreed' to 
it. 

Mr. Deputy-Speaker: Shri Braj Raj 
Singh might now move his amend-
ment. Then the motion and all the 
three amendments will be before the 
House for discussion and we will pro-
ceed. 

8hrl Bra3 1taJ 8iDp.: Sir, I be, to 
move: 

Thai the BiU be referred tID a 
Select CommIttee ecmsi6t 01. 

Shri Kanhaiya Lal Balmiki, Shri 
S. M. Banerjee, Shri Naushir 
Bharucha, Shri Tridib Kumar 
Chaudhuri, Shri B. N. Datar, Shri 
Bhaurao Krishnarao Gaikwad, 
Shri S. C. Gupta, Shri Khushwaqt 
Rai, Shri Surendra Mahanty, Shri 
S. A. Matin, Shri Hirendra Nath 
Mukerjee, Shri Nath Pai, Shri 
Kashi Nath Pandey, Shri Raghubir 
Sahai, Shri Shivram Rango Rane, 
Shri Jaganatha Rao, Shri Diwan 
Chand Sharma, Shri Prakash Vir 
Shastri, Shri Prabhu Narain Singh, 
Dr. Ram !!:ubhag Singh, Shri 
Mahavir Tyagi, Shri Atal Bihari 
Vajpayee, Shri Ramsingh Bhai 
Varma, and Shri Braj Raj Singh 
with instructions to report by the 
15th December, 1960. (2). 

Mr. Deputy-Speaker: Has he obtain-
ed the permission of all the hon. 
Members included here? 

Shri Braj Raj Singh: I have obtained 
the permission of all except Shri 

. Datar's. 

Mr. D"pu.,--Speaker: The motion 
lUld the amendments are now before 
the House. 

Shri Rane (Buldana): I have not 
given my consent. 

SOO D. C. Sharma (Surdaspur): I 
also have not given my consent. 

Mr. Deputy-Speaker: Even if he had 
not included the names of these hon. 
Members, he could have moved it. 

Aeharya Kripalani: May I submit 
that the names of those have not 
given their consent may be dropped? 

Mr. Deputy-Speaker: It is very easy 
to say like that, but the hon. Member 
should have taken care before he 
moved it in the House to take permis-
sion and not mention the names of 
those hon. Members from whom he 
has not got the permission. He ought 
to have taken that much care. Even 
it he gives seven, ei8ht or ten names, 
he could move it without including 
those who may be unwilling. Why 
should he In.lude t:bem, if he bu not 
ecmsu1ted them! 
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Shrl BraJ RaJ SiD&'h: Only one or 
two persons were not there. The 
others, I met. Shri Raghubir Sahai 
was there. So many Members, I 
have taken their consent. 

Mr. Deputy-Speaker: The hon. 
Member shall take greater care in 
future to see that he gets the consent 
of those whom he wants to include 
or he may include those who do CQIl-

sent. 

Shri Achar (Mangalore): Can he 
move such an amendment? 

Mr. Deputy-Speaker: I will see that 
those who do not want to be included 
are excluded and only others remain 
on that. 

There i. one other point. Shall I 
have to place a time-limit also on 
this? That must be done because 
there would be so many Members 
wishing to participate. 

Some 
minutes. 

Hon. Members: Fifteen 

Mr. Deputy-Speaker: Fifteen 
minutes except the Leaders. They 
may require a little more. 

Some Hon. Members: And those in 
the Select Committee. 

Mr. Deputy-Speaker: They should 
not speak at all. Others should advo-
cate for them. 

Shri H. N. Mukerjee: I regret to 
have to say this, but not even from 
our good friend Shri Datar did I ex-
pect a speech so unconvincing, so 
inept and so unmindful of the gravity 
of the subject and the depth of feeling 
in the country about it, and that is 
why I feel that we have got on to a 
rather bad start. That is not sur-
prising because this whole Bill is so 
unsavoury that it is only natural for 
It to have a bad start. 

You will recall, because you were 
in ~e Chair, that when uu. Bill was 
sOUCbi to be inb'oclueed, in spite of 
tb_ Min, a ,eneral eonvmtion in 
tbiI Hw.e that we ~ Dot 0..- • 

(Continuance) Bill 
Bill at the introduction stage, we did 
oppose it at that time because this is 
kind of Bill which has to be opposed 
lock stock and barrel at every stage 
of the proceeding. This is a Bill 
which is repugnant to all that is held 
to be decent and precious in the poli-
tical life of a country. It is only a 
pity that it finds its place in the Cons-
titution in the same Chapter as the 
Chapter on Fundamental RigMs. 
Surely when the Constitution was pro-
mulgated, the idea at the back of the 
mind of those who were responsible 
for it must have been that this was 
a measure which could be used in an 
emergency, only when there is a spe-
cial situation. But, the Government 
of the country has proceeded as if this 
is a matter which could be put per-
manently on the statute-book. As a 
matter of fact, Shri Datar, at one 
stage, said in a manner which could 
almost be interpreted as threatening; 
that the Government could have put 
it permanently on the statute-book, 
but because of the benevolence of the 
administration, tbey have not done so 
and they have extended it only for a 
mere three years. 

You remember, Sir, because we were 
t<lgether in this HOUSe in 1952, when 
a battle royal was waged over this 
question of preventive detention and 
it was at that time that in many of 
our minds, the irOn had entered be-
cause, We discovered that the Govern-
ment of this country, in spite of mou-
thing certain pharses, is intent upon 
repressive measures and upon a vin-
dictive policy in regard to political 
opposition. I recall that on that occa-
sion We were t<lld how, when in 1950, 
a time which was a great deal more 
troubled than it is today, this measure 
was first proposed by the Home Min-
ister who was by no means a suppor-
ter of progressive moves, he said in 
this House, which was functioning be-
fore Parliament came into the picture, 
that he had spent some nights with-
out sleep, beeause, he did not know 
how he W8II IOing to justify before 
his country the idea of pftVentive 
detentloa in IDdePeMeat IDcUa.'l'hat 
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[Shri H. N. Mukerjee] 
was in 1950. The justification was 
given that it was only a temporary 
measure which will last. a mere twelve 
months. When twelve months were 
over, it was given an extension. Then 
began the period after universal suf-
frage comes into the picture and after 
this Parliament of elected representa-
tives of the people begins to function. 
Then, we find preventive detention 
makes a permanent settlement On our 
statute-book by indirect and devious 
methods which deserve no kind of 
support and this kind of law is being 
put on the statute"book. 

I feel surely the intention was to use 
it in an emergency. If the Govern-
ment could come forward today, 
rather if Shri Da tar could tell us that 
there was an emergency in the coun-
try or an emergency which was 
threatened in the country, if he could 
give us any facts in support of the 
proposition, we may have given some 
serious consideration. But, the way in 
which he has proposd this motion is 
absolutely frivolous, and therefore, I 
feel that if the House is going to judge 
this motion on its merits, it should 
be discarded at once, and if it cannot 
be pushed out on account of technical 
reasons, it should be pushed out by 
the intelligence and conscience of the 
Members of this House. 

Shri Datar has referred to the work-
ing of the Act and he has told us how 
very considerate the Government is 
because, only a very few people are 
prevent.ively detained. I should have 
thought that, according to all canons 
of reason, the very fact that, with all 
the ill-will in the world against the 
opposition, the Government could pre-
ventively detain only a few people, 
should be an argument against the 
the continuation of the Preventive 
Detention Act. We do not accept the 
figures here. Shri p. N. Singh said 
that many of these figures cannot· be 
taken on trust. But, even as these 
figures are, if we take them on trust, 
what is the position? The total num- . 
ber .. of persons detained -according to' 

Government figures on 31st December, 
1959, was 96. Out of them, as many 
as 69 were held up for goondaism, 12 
for Naga hostile activities, 5 for har-
bouring dacoits, 3 for espionage, 2 
for smuggl>ng, 2 for preaching vio-
lence, 2 for violent activities and 1 
was a foreigner who get entangled. I 
should think that as far as goondism 
is concerned, as far as harbouring 
dacoits is concerned, as far as smuggl-
ing is concerned, as far as espionage 
is concerned, as far as violent activi-
ties are concerned, surely, it was open 
to the Government to proceed against 
whom they had proof. In the caSe of 
espionage or in the case of Nlilga hos-
tile activities, I can concede that there 
may have been a conceivable justifi-
tion for preventive detention. But, 
what are the other cases? There can 
be no possible reason why, when the 
Government has in its armoury so 
many other weapons, it should take reo 
course to preventive detention. There 
is section 107 Cr. P.C. The Govern-
ment can arrest, an ordinary police-
man can arrest a man and after some 
time, have remand for 15 days. There 
is section l15 of the Criminal Proce-
dure Code. They are bad enough; 
they are pernicious enough; they are 
already on the statute-book. People 
could be bound down for good be-
haviour and that sort of thing. At the 
same time, the Government does not 
use whatever weapons there are in its 
armoury, but, On the contrary, takes 
recourse to preventive detention, and 
iB cases which, on its own compet-
ence, ought to have been proceeded 
against in a court for judicial adjudi-
cation, they take recourse to this step 
of preventive detention. 

Then again, I find that compartively 
speaking very few people are detain-
ed under section 3 (1) (a) (iii) because 
this sub~lause refers to the mainten-
ance of supplies and services. Most 
of the people who are detained are 
detained under 3 (1) (a) (ii) because 
the maintenance of public order is 
supposed to be in jeopardy on account 
of the activities, or the suspected 
future' activities, of these people, but· 
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as far as the people who are hinder-
ing the mamtenance of supplies and 
services are concerned, we find Gov-
ernment extremely solicHous m regard 
to that kind of people. I could have 
understood the position jf Government 
comes forward and says that anti-
social activities are bemg perpetrated 
by blackmarketeers, profiteers and 
hoarders, who are there On the scene; 
1Ihey have not to be hunted for becawse 
they are so very well known, they are 
so notorious. If Government wanted 
really to proceed agamst anti-social 
characters, .then those who are hmder-
ing the mamtenance of supplies and 
services would have figured very much 
more than they do m the l1st, but we 
find on the contrary that under the 
specious plea of the upsettmg of pub-
lic order, in the name of the main-
tenance of public order, generally 
speaking those who are the political 
opponents of the Government are be-
ing put in jug, and that is why we 
oppose the admmistration of the Act. 
The administration shows how very 
vindictive, how very motivated, how 
very tendentious it is. 

I remember the days, just over a 
year ago, when in West Bengal there 
was a movement On the part of the 
people who were asking for cheaper 
prices of food. While that movement 
was going on-ancJ. it had definite and 
almost universal popular support 
which was demonstrated in so many 
different ways--87 people were put in 
preventive detention, including 17 
members of the Legislative Assembly. 
We did not find on that occasion one 
single profiteer, one single blackmar-
keteer being preventively detained. 
On the contrary, preventive detention 
was being used against people who 
were only asking for a reduction in 
the price of rice, a morsel of which is 
necessary for the poor man; against 
thOse people who were trying to con-
duct an agitation for a reduction of 
the price of foodgrains; but not p 

single case wag there when Govern-
ment went forward in order to put 
under arrest, under preventive deten-
tion, any person charged with black-
marketeering and that kind of ofl'ence. 

(Conti1\1U1nce) Bill 
We noticed also how on 1mat occa-

sion the appeallation of habitual goon-
d.as was being given to political op-
ponents. On t hat occasion, new 
pharseology was also employed, "habi-
tual disturbers of the peace", and they 
were given a lower classification in 
jail when they were m detention. This 
kmd of addHion to the lexicon of 
British criminology took place because 
the vmdictive processes of ·the admin-
istration had to be satisfied. 

This happened at a time when the 
people wanted satisfaction of their 
legitimate desires, and what they got 
was the repression of the Government, 
a repression conducted in a manner 
which was so patently partial and 
which showed how the Government 
was not going to proceed against real-
ly ati-social elements. That was ex-
aatly what was demonstrated very 
clearly in those days, 

As Members of this House, we know 
very well how political vindictive-
ness plays a large part in the opera-
tions of Government under the Pre-
ventive Detention Act. We have a 
Member, very infiuential in South 
(ndia, Shri Thevar, who is not often 
here because he is very ill I am told, 
This colleague, who, in his own area, 
is a highly popular person, was pre-
ventively detained, and in the period 
when he was preventively detained, 
the police prepared some kind of a 
case against him, though Ihe was 
let oil' after detention. The case was 
brought against him and he was re-
leased by the court because the case 
could not stand on its own legs. Here 
is a political figure of considerable 
importance in South India who comes 
to this House with a very large popu-
lar backing who is detained just like 
that, only because the police wanted 
some kind of opportunity in his ab-
senCe to have all sorts of evidence. 
perhaps even manufactured, in order 
to bring a case against him, but the 
ca.e had no legs to stand upon and 
he had to be released. 

Then there is the caSe of Shri p. N. 
Singh. He is himself here and he will 
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speak on it, I know. We raised the 
matter in this House because we were 
flabbergasted to learn that a Member 
of this House goes from here and im-
mediately he is taken away because 
he happens to be a leader of a particu-
lar party whose look perhaps the Gov-
ernment does not like. Tl'hat party m 
have at that point of time declared 
its intention of going on a certain 
kind of agitation against the Govern-
ment, but surely it is the inalienable 
right of all organised bodies in this 
country to register their protests 
against Government activities in 
whichever way they like; and if they 
chose a heroic way, God bless them. 
It seems Government did not like it. 
And he went back home immediately 
to be arested in conditions which made 
it so suspect. Mr. Speaker was in the 
Chair at that time, and I know that 
even though he perhaps felt that we 
were going rather outside the techni-
cal aspects of the matter, he listened 
I!o us when we said that there were 
very genuine grounds for believing 
in th{ mala fides of the Government 
transaction. I am sure Shri p. N. 
Singh will bring up this case in greater 
detail, but I have seen details of the 
High Court judgment in this matter in 
The Leader early this month, and the 
judgment makes it very c1er that not 
only was there no real reason for his 
detention and they got him released, 
but they examined his charge of mala 
fides against the Government; and the 
High Court's decision is couched in 
such expressions as almost amount to 
finding that there was mala fide. They 
of course, said they could not deter-
mine the mala fides of the matter but 
that there were some very suspicious 
circumstances. They did not say the 
mala fides had been proved, but that 
there had been some very suspicious 
circumstances. The High Court's ob-
servations are such that they give a 
very definite feeling that the hon. 
Judges felt that somethinl1 was very 
wrong as far as Government's pro-
ceedings in that case was concerned. 

In the recent instance of the Central 
Government employees strike, We also 

know how the weapon of preventive 
detention was utilised. It is a very 
recent story, everybody knows about 
it, and We know how political vindi-
ctiveness was surely behind that pic-
ture. 

Then, in Lucknow recently there 
have been renewed disturbances, but 
I was rather surprised to discover that 
in August when the disturbances took 
place last time, a number of students 
were preventively detained. 

Shrj P. N. SiDgh: They are still in 
detention. 

Shri H. N. Mukerjee: Even now 
eight of these students continue to be 
under preventive detention for some-
thing which happened in August, 1960. 
The position has become so scandalous 
that even the Vice-Chancellor of the 
Lucknow University, according to a 
circular issued by the University, was 
approaching Government in order to 
secure the release of these prisoners. 
And the students of Lucknow, accord-
ing to newspaper reporis, are going 
about demonstrating, asking for the 
release of these prisoners, and that 
has created another tempestuous situ-
atiOn in that State of Uttar Pradesh 
which is today the home of all kinds 
of troubles for the administratiol'l. 

I do not understand why it is that 
students of a university who figure in 
certain disturbances, rightly or 
wrongly we do not know, in august 
should continue to be detained; for 
having been suspected to be likely 
to do cer",in things in, the month of 
August, they continue to be in deten-
tion in the month of December, 1960. 
This is how the administration pro-
ceeds and this is why this kind of 
report regarding the working of the 
Preventive Detention Act satisfies no-
body. It is merely an example of the 
utter ineptitude which Government can 
show and tf this is supposed to be 
the justification for the prolongation 
of a much hated measure, then surely 
I do not know how to characterise 
Government's attitude in this regard. 
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I know also how Government pro-
ceeds in regard to this kind of thing. 
'])he other day, for instance, we dis-
covered on what kind of information 
Government proceeds. The Prime 
Minister himself had referred in this 
House the other day to three names 
of people who, in regard to the India-
China dispute, were supposed to have 
made statements which went against 
the interests of OUr country. We 
know very well that the press does 
not publish these things. When the 
Prime Minister read out the names, 
everybody placarded those names. 
When those who were named denied 
it altogether, then, of course, the 
press keeps comparatively silent. In 
regard to these three cases, 1 have 
got telegrams and letters which have 
all been sent to the Prime Minister. 
In regard to one of these names, a 
member of the West Bengal Legisla-
tive Assembly, he has, on the floor of 
the Legislative Assembly, made a 
statement completely repudiating the 
accusation, and he has informed me 
that he has written to the Prime 
Minister in reference to this accusa-
tion which he repudiates completely: 
In regard to another man here, a gen-
tleman of the name of Kameshwar 
Pandit, 'he also has written to the 
Prime Minister and sent me a copy, 
denying the whole thing altogether, 
and saying how the report was truly 
a concoction. In the third place, the 
other man has also sent a letter to 
the Prime Minister, a copy of which 
ne has sent to me, in which he re-
pudiates the whole thing. 

Shri Asoka Mehta (Muzaffarpur): 
May I know whether any of them 
was preventively detained? 

Shri Chintamdni Panlgrahi (Puri): 
It was based on police reports. 

Shri H. N. Mukerjee: These reports 
are made, and on the basis of these 
reports, action is taken. These re-
ports mayor may not be correct. It 
is one man's word against another. 
The police informers' words are 
against another man's word; and 
these words are placed before us. 

This gives an idea as to how Gov-
ernment proceeds when it makes up 
its mind in regard to the character 
of a man or to the possibili.ties of his 
conducting subversive activities at 
present or in the future. This kind 
of thing makes it' very clear that un-
less Government changes its ways, 
unless Government ceases to continue 
to depend upon .the kind 'of '. police 
information which used to come from 
a certain type of people, unless, that 
is to say, there is an entire change in 
the spirit of the administration, noth-

• ing really good and happy can hap-
pen in our country. And yet, we find 
Governmen t proceeding in this kind of 
way. That is why it is very relevant 
that Government answers Acharya 
Kripalani's question whel' he asked 
how many cases of the Preventive 
Detention Act go up to the High 
Courts and how many of them are' 
upheld, not so much against the ad-
visory boards saying one thing or the 
other, but among those cases which 
can be taken to the High Courts, how 
many are upheld, how many deten-
tion orders are upheld, and how many 
are not upheld. That is a very im-
portant matter, because the High 
Court's decision in regard to this kind 
of thing is certainly a very important 
and reliable criterion. Yet, we find 
that Government wants extension of 
the Preventive Detention Act. 

I may say, perhaps though I may be 
repeating it, because it must have 
been said earlier, that when in Kerala, 
the Communist Government was func-
tioning, and when against that Gov-
ernment, there was a movement 
which openly declared its intention 
of subverting the administration, 
there was not one single instance of 
that Government taking recourse to 
Preventive Detention. We, I sup-
pose, are believed to be people of a 
rather authoritarian temperament, 
and if we wanted it, perhaps, in 
Kerala, the Communist Government 
of that State might have adopted cer-
tain steps in this regard, but they did' 
not do so because they felt that in 
the conditions which prevail in our 
country today, it would be foolish, it 
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would be fantastic, it would be ab-
solutely wrong, to adopt the kind of 
tactics which Government seems to 
adopt habitually in our country. 

By this continuance, Government 
is making the Preventive Detention 
Act a permanent measure on our sta-
tute-book. At one time, when our 
exhilaration about national life was 
very much more pronounced, we 
used to describe such things as law-
less laws or the black Acts. This is 
an ugly blot on oUr statute-book, and 
the sooner it is wiped out, the betteF, 
but Government does not seem to 
have any intentions in that reprd. I 
really cannot understand why GOv-
ernment is so nervous about it, when 
all over the country, there is a desire, 
·un1y if Government holds out a help-
ing hand, to go it together; let us 
<Ill -move together; we all want to do 
eo; it is only Government's guilty 
conscience, or God knows, what, 
which stands in the way, and that is 
why this ugly blot continues on our 
1!tatute-book, and as I said earlier the 
BODner it is moved out, the better for 
ell concerned, but I do not have any 
hopes about the administration, parti-
-cularly after having heard the kind 
of frivolous justifteation of a very 
serious measure which Shri Datar has 
wanted to put forward. 

Shri A. K. Sen: Mr. Deputy-Speaker, 
Sir, have you reserved your ruling 
on the question of the President's re-
-commendation, or have you direcled 
that such a recommendation under 
article 117(3) should be forthcorning~ 
1 had a few words to say, but sud-
denly I was called to the other House, 
because one of my Bills had come up. 

Mr. Deputy-Speaker: At that time, 
the han. Minister in charge did not 
say that he wanted any legal advice; 
be gave his answer straightway. 

Shri Datar: I said that I would 
examine this question. 

Shri A. K. Sen: I am making my 
"u bmission really for your assistance. 

Mr. Deputy-Speaker: If he has to 
say anything about that, I shall be 
prepared to listen; I am always open 
to conviction, if there is something 
new. but I have expressed my view. 

Shri Nath Pai: On a point of order, 
Sir. A ruling has been given now. 

Shri A. K. Sen: No. 

Shri Nath Pai: Yes, the han. Minis-
ter was absent at that time. We are 
always interested in listening to the 
views of our Law Minister, particu-
larly, the present occupant of the 
position, since he is an eminent 
lawyer, but there is a question of a 
point of order involved in this. A 
matter was raised in this House, and 
you were pleased to hear both sides, 
and then you gave your ruling. Now, 
is it open to anbody, because he was 
absent then, to come forward now and 
give his views, howsoever esteemed he 
may be and howsoever learned he may 
be? If you are going to allow him, 
then I would like you to consider that 
.this right will have to be extended to 
other Members, for, even when a rul-
ing has been given, an hon. Member 
can still corne and say something. 
This is the point that is involved, and 
I would like to be guided by you. 

Mr. Deputy-Speaker: If something 
is said before me, that has not already 
been argued, I would be· prepared to 
listen to the Law Minister as also to 
the other Members. Really, it is a 
legal question; if the same arguments 
are going to be adduced, I am not go· 
ing to review my ord~. 

Shri Nath Pai: What about the vali-
dity of your ruling? Are you going 
to reopen it? 

Mr. Deputy-Speaker: That stands, 
but every hon. Member has got the 
option to convince me. That has been 
said here so many times. 

Shri Naushir Bharucha: Even after 
the ruling has bef!n given? 
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Mr. Deputy-Speaker: I have given 
that ruling. Let me hear, it there is 
80me new POint, and then I shall con-
sider. I should not be anticipated be-
forehand. 

Sbri B. N. Mukerjee: Could I seek a 
clarification? Laler on, it a ruling is 
&Ought to be reopened by a private 
Member, a very humble Member from 
this side, would the Chair be as con-
siderate to him as you, Sir, happen to 
be in the case of the Law Minister? 

Mr. Deputy-Speaker: Surely, if it 
is a legal question, I must be consi-
derate. 

Sbri A. K. Sen: I am very obliged 
to you, Sir, and I am also obliged to 
the hon. Member Shri Nath Pai for 
the compliments he has paid me, but 
1 am very sorry to say that his objec-
~ion does not appear to be very sound, 
because the Speaker is entitled to re-
vise his opinion, if he thinks that a 
,ood case is made out for revision of 
his ru.ing. 

I have a recollection that had 
argued this point before, namely that 
article 117(3) would be attracted only 
if the provisions of the Bill by them-
selves result or would result in ex-
penditure from the Consolida'ed Fund 
of India. Simply because there is a 
suppooition that in carrying it out, 
Government might employ people and 
incur expenditure from the Consoli-
dated Fund of India, this article wou'd 
not be attracted, because I can tell you 
for information that there is no reason 
to believe that any expenditure would 
be involved. A High Court judge who 
presides generalIy does not charge 
anything. 

An Hon. Member: What about re-
tired High Court judges? 

Shri A. K. Sen: The Bill by itself 
does not contain any provision which 
would involve expenditure from the 
Consolidated Fund of India. Hon. 
Members are only supposing that it 
might re3uit in employment of people 
or doing something which wou'd re-
1442 (Ai) LS--7. 

sult in expenditure. But, where it th 
provision which involves expen&iture? 

I have a recollection that I have 
argued this question before you,. • . 

Sbri Braj Raj SiD&'h: Section 10 aI. 
the original Act provides for expeodi-
ture. 

Shri P. N. SiDcb: The whole poai-
tion is this ... 

Mr. Deputy-Speaker: Order, order. 
Let him argue his case. 

Shri A. K. Sen: I have a recollec-
tion that On an earlier occasion I had 
argued this point, and you were eood 
enough to sustain my contention. 

An Bon. Member: Was it iR •• 
Rajya Sabha or here? 

Shri A. J[. Sen: Might be. 

Mr. Deputy-Speaker: If the hon. 
Law Minister can give me an indica-
tion as to when this point arose and 
when I had given that decision, it 
would be better. 

Sbri A. K. Sen: I shall try to fina 
out from the other House also whe-
ther I had argued it there or here. 

Mr. Deputy-Speaker: Does the hon. 
Minister say that I gave that decision? 

Sbri A. K. Sen: I have a recollec-
tion that I had argued this point, and 
there was a decision; perhaps, it 
might be in the other House. 

Mr. Deputy-Speaker: Rather. I had 
observed that on an earlier occasion, 
I had raised that point, and I had 
been overruled. That was what hap. 
pened to me ten years ago. I have 
that recollection rather the other way. 
So if really the hon. Law Minister can 
find that out, We can consider that. 
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Shri A. K. Sen: I will find that out 
tomorrow. 

Mr. Deputy-Speaker: So the ruling 
stands sO long as no other point i< 
urged. 

Shri Asdka Mehta: I felt depressed 
when I was listening to the speech 
of my hon. friend, the Minister on the 
other side. I felt depressed because 
it appeared that the U;e of such mea-
aures blunts the sensitivity of persons. 
because he was assuring us, 'After all, 
why worry about this measure when 
the liberties of only 5QO and odd per-
ons have been taken away?' This is 
an astounding argument. Never in 
the history of the woo ld has the liberty 
of individual; been measured in terms 
of quantity. I can understand mak_ 
ing out a case and saying, as he said 
himself, that when Sardar Patel moved 
this Bill for consideration, he made out 
a case pathetically. That was the 
word he used. There was pathos in 
his heart, the heart of the man of iron 
and steel. His heart was bleeding 
when he said that a measure like had 
to be put on the statute-book. This is 
not what I am saying. TIUs is what 
the Minister said. And what was he 
saying today? Everything is perfectly 
all right. All his adjectives were sup-
erlative, becaUse after all the liberties 
of only 500 and odd persons have been 
taken 'l.way That is the blunting of 
the sensitivity, because liberty means, 
as has been defined over and over 
again by the highest judicial authorit-
ies in the country. the right of loco-
JllDtion. It is the right t? move about, 
and when the right to move about of 
even one person has been taken away, 
I believe that the con :;cience, of the 
people has to be roused and they have 
to be careful about a Government 
that comes forward and argues that 
way. 

Why do you worry? Only 500 and 
ocW people have been affected. Only 
two Members of this House out of 500 
bave been detained. Therefore. the 
498 have not been aJrected. Why 

worry about it? Is this thing to be 
measured quantitatively? The iact 
that this quantitative approach has 
come from Government is a measure 
of the debasement and decay that has 
already occurred as far as the handl-
ing of thi; matter in this administration 
is concer-ned. 

The Minister told us that there have 
been all kinds of jud;cial pronounce-
ments even at the highest level. May 
I invite his attention to what the 
Supreme Court had to say in early as 
[953 in the case of Asutosh vs the 
State of Delhi? This is what the 
Court said: 

"There can be no better proof 
of mala fide on the part of the 
executive authorities than the use 
of the extraordinary prOVISIon 
can tained in the Act for purposes 
for which the ordinary law is 
qui~ sufficient". 

The Supreme Court has gone to the 
extent of saying that this would be 
mala fide, where tile ordinary law is 
sufficient. It has to be established and 
proved; the onus is on them. That ha, 
not been done. Whether that has been 
done Or not, we are told that the 
Constitution permits it. Of course, the 
Constitution permits such legislation 
being enacted. If it could not hi> en~ 
acted, it would have been struck Qtl 
straightway by the courts. This House 
would never have passed such a Piece 
of legislation for which we hav!! not 
the competence and which is repu~­
nant to the Constitution. This Heuse 
would not haVe entertained any suell 
thing. You, Sir, in the Chair would 
not permit us to do so. That is hard-
ly an argument. The argument is: 
Yes, it may be a legitimate law, but 
are the circumstances such as to justify 
it? And how has it been used? And 
what is the attitude behind it? In 
matters of this kind, the attitude b 
paramount, because ultimately it is • 
subjective judgment where the cri_ 
te-ion is that of subjective satisfac-
tion. I think Shri Datar would be 
satisfied very easily if all the 498 of 
Ua had been arrested and put under 
detention, because hb whole attit~ 
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subjective attitude-is one of total in-
difference. 

That is why I said that I felt utterly 
distressed and depressed that we have 
in an important position a person who 
seems to be sO complacently' satisfied 
about the way this measure ha; been 
used. This smugness in a matter 
where the basic liberties of the people 
are concerned is a matter of the deep-
est concern to all of us. 

This particular piece of lcgisl~ tion 
was introduced in 1950, for what pur_ 
pose? Not because there was some 
violence, some goondas and something 
there. Surely in this big land of ours, 
there will always be a few wrong-
doers. Sardar Patel pointed out why 
this measure had to be there. In the 
course of his speech on the 25th Feb-
ruary 1950, he said: 

"The Communists in India who 
have been by far the largest num-
ber constitute a danger to the 
existence nad security of the 
State. I shoul<i like to say here 
"that our light is not with Commu-
nism or with those who believe 
in the theory of Cammuni3m, 
but with those whose avowed ob-
ject is to create disruption, 
dislocation and tamper witb the 
eommunication, to suborn loyalt,. 
and make it impossible for normal 
government based on law to func-
tion. Obviously, we cannot deal 
with these people in tenns of ordi-
lIary law". 

1 do not know whether the Com_ 
munists are still wedded to this policy 
or not. I am not. But one thin/( is 
obviou;, that this law is not being 
used against the Communists. I am 
bappy about it because I do not want 
this law to be used against anyone. 
'But the point is that these were the 
«mditions, this was the situation, en-
Yiaaged for which this law was there. 
But now this handy weapon 13, of 
eourse, to be wielded, and Shri Datu 
eDjoya wielding it, in all kinds of 
.aysl BecaUSe he says, 'After all, I 

am going to cut off the heads of only 
539 persons; the rest of yoU are going 
to be quite comfortable with your 
heads on'. 

I have mentioned the context in 
which this legislation was introduced. 
That context has completely changed. 
He did not point out, 'Yes, there are 
these kinds of elements against whom 
We have been ucing this Act'. He 
gave u~ a lot of figures. But I also 
have tried to analyse his figures. 569 
persons may have been detained in 
the last three years. Out of the t~tal 
number of those who have been in 
detention, some were in detention ev~n 
before the end of 1957, when the Act 
was extended. Out of the 668 per30ns 
who have been detained, who were 
either detained earlier or were de-
tained during the period-he say. 561t 
were detained during this period_ 
many as 140 were ordered to be re-
leased by the Advisory Boards, 31 
were released by the orders of the 
High Courts and the Supreme Court 
and· the Government suo motu releas-
ed . 284-probably they were releued 
even before their cases were brought 
to the Advi:;ory Boards. Therefore, 
out of the 668, I imagine about 20 per 
ceni were ordered to be released by 
the Advisory Boards and almost 30 
per cent were released by the Gov-
trnment suo motu. Is this not a mis-
use of those powers? 

8hr1 A. P. Jain (Saharanpur): It 
only shows honest motive •. 

8hr1 Asoka Mehta: Honest motives? 
Of arresting people and taking awaT 
their libert.ies? You are a distinguis'l.-
ed lawyer. You are the Chairman of 
the Police Commission. You know 
that a person cannot be detained <OVeD 
for 24 hours without being produced 
before a court. 

Shri A. P. Jain: Mistake rectified. 

8hri Asoka Mehta: Here people's 
liberties .ar~ taken away. That is the 
whole trouble with this Congres 
Party-that you can take away the 
Uberties· of the people for a week. tea 
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days, twenty days, three months. 
What does it matter? After all, we 
are rectifying it. I do not know how 
long my honourable colleague here 
was in detention. 

Shri P. N. Singh: More than six 
months. 

Shri Asoka Mehta: You know what 
the High Court had to say about it. 
What ha, been rectified? His conRti-
tuency was denied the privilege of 
being represented by him in this 
House. He got only Rs. 500 for costs. 
There is no provision for any demages. 
And what adequate damage can there 
be if a Member is deprived of hi. 
legitimate right and honoured privilege 
of representing his constituency here, 
and keeping the Government on the 
proper rail;? To say that this was 
rectified, coming as it does from the 
Chairman of the Police Commission, 
is astounding. I am surprised what 
kind of reforms he is going to produce. 
I am sorry for the state of U.P. where 
not only conditions are pretty bad but 
even the persons in whose hands the 
question of recommending reforms has 
been entrusted have this kind of ap-
proach and this kind of attitude. 

Acharya Kripalani: Chairman of 
which body? 

Shri Asoka Mehta: Shri A. P. Jain 
is the Chairman of the Police Com-
mission in U.P. 

Acharya Kripalani: He acts as a 
policeman. 

Shri Asoka Mehta: About these 
M.Ps. In the last 3 years, 3 M.Ps. were 
detained, 30 M.L.As. and M.L.Cs-a11 
goondas probably. I do not know. 
And, not one of them belonged to the 
Congress Party, but belonged to all 
other parties; every single party sit_ 
ting here has the honour or di5credit 
of having at least one of it; M.Ps. or 
M.L.As. or M.L.Cs., barring, of course 
the Swatantra Party. Of course, the 

Swatantra Party is swatantra and 
they can never be caught. But. 
barring the Swatantra party every 
single party here has had the honour 
or the dishoner of having a Member 
of Parliament or Member of the Legis-
lative Assembly or a Member of th~ 
LegislatiVe Council being detained. 
Is thi, not tarring us with a foul 
brush? Each one of US has not merely 
harboured some goondas in our ranks 
but have goondas among our closest 
and intimate colleagues; and ~t it i. 
being said that it is not beini used 
for political purpo.>es. 

Again, if We analyse it, this Act has 
been used in West Bengal on 343 occa-
sions, in the last 3 years, in Bomba,. 
113 times, in Orissa not at all, ill 
Kerala not at all, in Madras not at all, 
in Mysore only once and in Bihar 4 
times, and in Andhra Pradesh 5 time •. 
Am I to understand that Utere are a lot 
of evil-doers or wrong-doers whatever 
you call Utem, who endanger the secu-
rity of the State or whatever it is, in 
West Bengal and in Bombay? And, 
that in Oris3a, Kerala and Madras 
they are absolutely clean and there is 
no trouble and they carryon without 
the use of this measure at all; only 
my friend Dr. B. C. Roy cannot carry 
on without this Act' Surely, n() 
the use of this measure at all; only 
the people of Bengal than to say Utat 
they behave in such a manner that in 
that State this particular Act had to 
be used 343 times and there are no 
other weapons or measures with the 
Government. This only shows that 
these Governments, the Governments 
of Bengal and Maharashtra, of Bom-
bay, have been behaving in a kind of 
lax, lackadaisical manner. They do not 
mind. I hope my hon. friend Shri 
Ajit Prasad Jain will look into this 
matter. His State also is not quite 
free from this. I find the number 
there is 15. Therefore, this is lax use 
of these powers. These powers, the,;e 
special powers, as the Mover said, 
which were sought to be placed upon 
the statute-book by Sardar Patel with 
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a sob in his throat, with a sense of 
pathos in his heart, are being used by 
the Governments of Bengal and Born-
lIay, particularly, and to a lesser ex-
tent by many other Governments :in 
an indiscriminate manner. Because, 
10.01'1 is it that :in the States of Madras, 
Oriosa nad Kerala, in the last 3 years, 
.othing happened where the use of 
these measures was not necess¥"y? 
Surely, it cannot be. But, if it is so, 
tell us what the reasons are. What is 
the use of coming here and making a 
kind of speech which has been made 5 
times in the past? You have to ex-
plain the special reasons why in cer-
tain State3 this Act had to be used 
and why those special reasons are 
likely to be expected in the coming 
three years for which this Act has to 
be extended. 

Has one single person been detained 
in the last 3 years for the Defence of 
India? The number of people detained 
for furthering or safeguarding the 
Defence of India is zero. The number 
detained for the security of India is 
15. I can understand that. I do not 
kr.DW what the cases are. I have not 
oeen able to go into them. But, one 
may understand that. But, an over-
whelming majority, 500 of them as the 
Minister pointed out, were for the 
security of the State or maintenance 
of public order. Surely, about the 
maintenance of order and security of 
the State, I think, Shri Datar agrees 
with the interpretation offered by Shri 
Mukerjee. Shri Hiren Mukherjee said 
that the people in Kerala tried to sup-
port the government. Of course, it is 
my fundamental right to subvert any 
government. That was what Loka-
manya Tilak taught us. You cannot 
subvert a State. Subversion of the 
government is an inalienable right 
that ever makes democracy meaning_ 
ful. As Prof. Laski said, 'around all 
order there must be a penumbra; there 
has got to be a contingent of anarchy; 
that only makes any government de-
mocratic'. But what does he mean 
by the security of the State? 

My friend and colleague Shri Nath 
~ai 1'1118 put into prison, was detained. 

(COIUinU41\Ce) Bill 
I don ot know how he was trying • 
IDldermine the security of the State. 
I do not know how Shri p. N. Sin'" 
was trying to undermine the security 
of the State. And, if these people ara 
guilty of undermin ing the security of 
the State, I do not know why they ara 
allowed to sit here and participate 
with us in the sacred task of framinc 
laws for Our country. Men who may 
be guilty of playing with the security 
of the State should have no place 
whatsoever :in this august Home. 
And, if they have not been guilty-u 
I know and I can vouch for it and 
everyone can vouch for it that they 
are not guilty-of these charges, then, 
I say, it is monstrous that before the 
bar of history they should be con-
demned like this without having been 
given an opportunity to be heard. 

Let us look at this case of Shri P. N. 
Singh. The court said, as Shri Muker-
iee pointed out, that mala fides were 
not fully established. I do not want to 
go into mala fides. But, look at the 
way in which it was done; look at the 
procedure that was followed. Three 
different orders were served On him. 
First, by the District Magistrate; the 
State Government approved the orders 
served by the District Magistrate; and 
finally, the State Government on its 
own served certain orders on him. 
And, all the 3 orders are entirely dift'_ 
erent. He was realeased because thlt 
High Court held that all the 3 orders 
were completely different. Unfortu-
nately, I have not got the full text of 
the judgment. I have to rely upon 
extensive reports of the judgment 
that have appeared in the newspapers 
of U.P. But, I am sure the Law Minis-
ter as well as the Home M:inister have 
got the judgment with them. (Inter-
ruption) . If in this case this kind of 
administrative mess was possible, whe-
ther it was mala fide or not, I do not 
know; it is for them to say. But, 
assuming that mala fides could not be 
fully established, accepting that judg-
ment of the court, the fact remain. 
that this matter was handled in a man-
ner not only ineptly and inetllciently 
and :in a manner where it appeared as 
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if somebody was . playing With the 
rights and liberties of not onlY'm 
ordin~ citizen but an emment citi-
zen, a Member of Parliament. 

Acharya Kripalani asks how many 
people went to the High Coutt and 
the Supreme Court to seek redress and 
in how many cases was redress given. 
I do not know how many went be-
cause these figures are not given. I 
do not know why the Minister is not 
eom;ng out with those figures. But 
the fact remains that in the last 3 
years 27 person; were released by the 
High Court and 4 persons by the Sup-
reme Court; in all 31. We want to 
know from the Minister how many 
cases went to the Supreme Court or 
the High Court-31 cases out of how 
many. It is not everyone that can go 
to the Hig.1t Court or the Supreme 
Court; not all. 

The law only lays down that the 
judgmc:'t has to be subject:ve. The 
Administration i~ to satisfy itself that 
in a particular case somebody has mis-
behaved or is likely to misbehave in 
a manner that would be L,jurious to 
the safe'y and security of the State. 
Even when there is subjective judg-
ment, in so many cases the High Court 
and the Supreme Court h~ve asked 
these persons to be released. 

In the case of Shri P. N. Singh 
where we have all ,he documentations 
before us in this House, we find that 
the way various o:'ders were ,ervcd 
showed a complete lack of application 
of ~he mind at alL Subject;ve t.'J.inking 
must also have a cer'ain consistency. 
Subjective judgment does not mean 
that 10 different people have 10 
different judgments. If that is so, 
then, i' ceases to be the rule of law of 
any kind. That it was possible for 3 
different orders to be served upon him 
and all the 3 orders complete'y dis-
simiJar shows to what eX',en: this law 
has been abused. If we can establish 
it even in one case. the case of an 
eminent person, that the law has been 
abUSed in such a manner. I believe the 

onus of showing that auch abuse win 
never take place in future and that 
circumstances are such that such a 
law is necessary is on them. And, 1 
am surprised :0 find that no effort, not 
even an iota of effort, has been made 
to establish such a case. As I have 
said, for the defence of India nobody 
has been touched. 

Now, almost every day, some Mem-
ber or the othC!r gets up and enquires 
about the activities of certain undesir-
able aliens. There is one particular 
countey which does not hesitate to 
send out certain persons to create mis.-
chief iri our country. So many cases 
have been brou~ht up to their atten-
tion. In how many cases has this 
partioular Ac~ been used? Just in two 
cases of undesirable aliens ha, this 
been used-one in 1959 aDd one in 
1960. I do not k:;ov: whetber the same 
person has been deta'ned in both the 
ins'~:1ces. It may be one in that case; 
or it may be two at the most. Now. if 
these powers were u;{'d for purpoc'~ 
about which Sardar Patel spoke in 
such eloquenterms when he moved 
this piece of legis'ation, 1 can under-
stand it. But this is being U3ed aga:nst 
all kinds of people in an indiscrimi-
nate manner. We are, for instance. 
told that 226 persons were de:ained 
because of violenc2. 198 for goondaisDl, 
21 for communal activity, s'x for 
espionage and 26 for harbouring 
deco'ts and 21 for he'p:ng the NJ~a 
hostiles. Is it not possib' e to deal v. ith 
violence anj goonclai~m with ';he 
6rdinary laws of the land? rue 
goondas sO powerful in this coun'ry? 
If they are so powerful. who is 
responsible for let ing them gray' to 
that power? Jt rests upon those'" ho 
have been handl;ng the 'lffairs Of 'he 
country for the las, 15 years. Ag~in, 
how do we know who is a goonda? 
How is it established? 

You, "lie, said that I was ol)jecting 
when Shri Mukerjee was speaking OT} 
this suoJect. I was not objecting. aut 
what did he .~y? He was tryi.,g to 
suggest. I was surp:ised and shocked 
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-that the Government should not de-
pend upon police reports". Of course, 
GovernmeDt must depend upon them. 
But Government must not depend 
upon police reports fot taking away 
the liberties of a person before pro-
ducing him before a court. 1 do not 
know whether he is a lawyer or not 
but 1 am surprised that Shri Mukerjee 
should have confused such a thing. He 
had a very weak case and he wanted 
to take 3dv3ntage of this debate in 
order to bolster up a totteringly weak 
case. There is, therefore, no need to 
come out and say that the Government 
should not depend upon the police 
repo~ts. Police is the limb of the 
Government and po!ice reports are 
impor:ant but on the basis of police 
reports to puc a person in detention 
and deprive him Of the rights and 
libert.es, before hea:-ing him and 
cross-examining those who are accu-
sing him-it is that which we object 
to and that, 1 believe, has been 
objected to by all those who low 
liberty and who accept the democratk 
way of life. 

This was an emergency measure and 
an emergency measure has a meaning 
only in certain context in our Consti-
tution. There are certain emergency 
powers and those powers have to be 
exerC'ised only in a set, definite, clear, 
pricise context. You cannot change 
the context and say: these are the 
emergency powers and we will use 
them. You cannot shift from one 
position to another to suit the exigen-
cies of the administration's needs and 
moods. 

It has been said: we are merely 
asking for the ext('11Sion of this power. 
Therefore we sugp,ested that this 
ShOUld be referred to the Law Com-
mission t 11m glarl that the hon. Mlnis-
ler said that he was not replying on 
behalf of the Pr:me Minister because 
the Prime Minister has, with his 
characteristic cour' esy, "nd qu:ckness, 
replied to our letter. I do not think 
that the Prime Minls'.er would like 
that this matter ot referring this whole 
thing to the Law Commission for a 
detailed report from them should be 

brushed away in the manner in which 
that has been don~gain that is hia 
characteristic way by the hon. Minister 
sitting opposite, brushing away every-
thing suggested by those who sit 
opposite, as if it matters not at all, 1 
wish he would emulate his own leader, 
the leader of the House, who at least 
shows responsiveness to suggestions 
placed before him. Therefore, the 
sugJ;es~ion that it should be referred 
to the Law Commission shOuld not be 
brushed aside this way. 

We suggested that this should not 
be extended at all, If a case can be 
made to extend it, do it in such a way 
that this should be the very first 
measure the newly elected House 
should take up. The liberty Of one 
single individual in India is far more 
importance-o! course there are ques-
tions of war and peace--than any other 
business. To say that it will take up 
two years before the new House will 
settle and take up this business or that 
there is so much of work to do and 
there will be no time--it shows the 
abysmally low priority the han. Minis-
ter assigns to a matter of such 
peramount, profound and decisive 
importance--the liberty of the citizen. 
Therefore, we desire that th: s should 
not be extended. If a case can be 
made out, if we can be convinced at 
all, there can be no extension for a 
period of three years; the maximum 
period should be 18 months. 

Fortunately for us, Jammu and 
I{:=t:>~lJ~1ir are pa-::t of Ollr coun~ry. Un-
fcrtunately, in J~mmu and Kashmir. 
there is a piece of legislation whlc!l is 
much worse than that here, 1 do not 
think in matters of ,his kind, where 
the vital liberties of the people are 
concerned, it should be permitted any 
kind of au~onomy. Autonomy may be 
there in economic development and on 
questions of social policy. But in 
matters of Fundamental Rights and 
the basic rights and liberties of the 
people, no part Of India-even a 
village panchayat-can be given the 
right to say; I shall have some auto-
nomy .. , 
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AB B-. Member: Yes. 

Sliri Asob Mehta: This is one 
matter where, I hope, even the the 
Swatantra Party will agree. There 
ought to be total centralisation when 
the liberties of the people areconcern-
ed-centralisation, meaning thereby, 
tha t protection has got to be uniform. 

Shri Ranga (Tehali): Quite right. 

Shri A90ka Mehta: Occasionally we 
do agree. One more word and I have 
done. Shri Datar said: look at the 
way we have used this Act; in the 
whole of Punjab in th'is agitation, we 
have detained only one person. 
Wonderful! May I say that the deten-
tion of tnat one person-Master Tara 
Singh-let loose, let open the flood 
gates of all these troubles and difficul· 
ties. His wrong and premature and 
unwise detention has created a situa-
tion in which the Government now 
finds itself . .. (lnt&."TUptions.) 

Shri D. C. Sharma: Are you for 
Punjabi Suba? 

Shri Asoka Mehta: That is a 
different matter. The question is 
whether the Government was right or 
wise in detaining him. I would not 
have brought up this matter if the hon. 
Minister had not got up and said that 
in the whole of Punjab only one man 
had been detained. If only one man 
is detained in the whole of India, if he 
is the crucial, central, pivotal man, it 
can bring about total disturbance and 
total dislocation. It is this kind of 
activi:.ies and actions on the part of 
the Government whiCh make us very 
careful and cautious--apart from any 
theoretical propositions on practical 
grounds which make us critical about 
allowing this kind of powers to remain 
in their hands. 

Therefore, I would submit that no 
case had been made out. If the powers 
are to be extended on the basis of the 
speech that the han. Minister has 
made, there is no case whatsoever. 
This Bill must be rejected, lock, ,tack 
and barrel. It at all any case can be 

made out, if We get convinced, it 
'hould be extended not for a day mora 
when the new Parliament Wl11 essem-
ble and the newly-elected representa-
tives Of the people will apply their 
minds to this subject of such vital, 
profound and decisive importance to 
the country. 

Shri M. R. Masani: Sir, I c8.l1IlOt 
claim the privilege, claimed by my 
han. friends who spoke before me or 
of their associates who have experi-
enced preventive detention under the 
present law. But both my colleague, 
Prof. Ranga and I have undergone the 
same process of detention under 
BritiSh rule and therefore, we can 
sympathise with the present victims 
of this Act ... Alnterruptions.) 

I think, Sir, it is necessary again to 
recall the circumstances in which this 
BilI was accepted in the first instance 
by Parliament. It was on the 25th of 
February, 1950, a Saturday, that 
Sardar Vallabhbhai Patel came before 
this HOUSe and made the plea that the 
Bill should be passed by the House 
because, he pointed out, 350 of the 
most dangerous Communist detenus 
were in danger of being 
released on Monday morning by the 
Calcutta High Court if this Act was 
not put on the statute-book. It was 
only under this immeaiate threat to 
the security of the country and the 
clear and present danger that this 
House was persuaded or, in a way, 
bludgeoned into passing that Bill. Sir, 
as a back bench Congress Member at 
tha 1 time, I took the liberty to voice 
my grave concern and disquiet about 
the Bill that was being placed before 
the House by the Deputy Leader. I 
said then that the Bill was a "hasty 
improvisation" which should be re-
placed at the earliest possible moment 
by "a more principled, well conceived 
and well thought out measure which 
does not "hi rk the issue, which goes to 
the root of the mischief and which 
frangly takes a stand for the defence 
of democracy against totalitarian 
aiiI'ltssion from within or without." 
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AoJaarya ItrIpalaDi: ·rhey have done 
that now. 

8m H. R. MasaDI: Sir, Sardar Patel 
in his reply was very apologetic. He 
tid not show the smugness that was 
exhibited earlier this afternoon. He 
was unhappY and he was tlP01ogetit: in 
ais reply and he said: 

"As has been pointed out by my 
friend Shri Masani, the Bill has 
been brought in to meet an emer-
gency. It requires to be closely 
examined whether a better substi-
tute of a more or less permanent 
nature based on scientific princi-
ples can be brought in or not." 

16.32 hrs. 

[SHRI JAGANATHA BAo in the Chair] 

That, Sir, was his assurance, that 
the Bill would be there for just one 
year and before the year was out a 
thorough examination of the kind that 
has been suggested, by the Law Com-
mission or otherwise, would be under-
taken and this Bill, which was an un-
principled Bill, would be replaced by 
something based on better principle. 

Well, since then we have been wait-
ing for ten long years. This three-
yearly renewal has become a mockery. 
1 am glad it is there because it gives 
Parliamen t every three years a chance 
to scrutinise that measure, but, for all 
practical purposes, it has become a 
permanent blot on our statute-book. 

I. that emergency which we faced 
then in existence or not? Sardar Patel 
in justifying the measure referred to 
the sacrifices and sufferings of millions 
Of our people in the achievement of 
independence which was then so new. 
He said: 

"It would be a poor return for 
those sacrifices and sufferings if 
we fail to preserve the liberties 
which we have won after so much 
struggle and surrender them .... " 

-he was referrini to the Commu-
nists-

" .... to the merciless and ruth-
1.N tectics of a comparath'ely 

(Con.tinuance) BiZ! 
small number of persons whose 
inspiration, methods and culture 
are all of a foreign stamp and who 
are, as the history of 80 many 
countries shows, linked financially, 
strategically, structurally and 
tactically with foreign organisa-
tions','. 

Now, either that emergency exists or 
it does not. There is one emergency 
that does exist-the attack on our 
frontiers and the existence of a Fifta 
Column in this country which actively 
subserves the aims of the foreiga. 
aggressors. But, Sir, I listened to the 
han. Minister. He talked of goondas, 
as if this Act was passed for goondas 
and, in any case, you can use it as you 
like. This, Sir, is an act of policy at a 
very high State level and in the 
reasons given by the minister Chinese 
aggression and the subversion of its 
Indian agents was nver referred to. 
Th one thing that might have justified 
the continuation of this measure is 
absent from the Government's think-
ing. 

Sir, ironically enough, the fact re-
mains that this Act which was fashion-
ed to fight Communist subversion of 
this country is being used for all pur-
poses except for dealing with that sub-
versive element. If a Bill, Sir, were 
introduced in this House on a princi-
ple of that kind to outlaw that Parly 
or to make its activities difficult. I for 
one would be prepared to examine it 
if it comes from the Government of 
the day. It is for the Government of 
the day to decide whether the trunca-
tIon Of that liberty is necessary, if 
there is a clear or present danger or 
not. Sir, the best democrats have 
admitted and acccepted this proposi-
tion that Communists and Fascists 
have no right to exist in a free society 
because they stand for destruction of 
that freedom the moment they come to 
power. They believe in establishinl 
a one party dictatorship the mom"nt 
they get to power, and therefore their 
sincerity in questioning a measure of 
this kind cannot be very we11 accepted. 
Therefor, I Ilhould like to make it 
clear that w. en these benches oppoaa 
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[Shri M. R. Masani] 
this Bill, we will vote against 
it, but for extremely different 
reasons, very cllifeorent motives from 
those Wt.'tich the CommUItist Party may 
have. 

That is the real issue, but the Gov-
ernment is funking it. This Govern-
ment has not got the guts to come out 
with a straightforward anti-subversive 
measure against those who are trYing 
to disrupt the unity of our country. 
They are going about it in a round 
about way. In not fighting the real 
menaC2 fr.ey are endangering the lib-
ert:es of every individual Indian, huw_ 
ever patriotic he may be, and I say 
this, Sir, that this Act has been grossly 
misused It has been used for party 
warfare: it has been used against pat-
riotic Indians when it should have 
been used against tra: tors against 
whom it is not used. 

Let me give some examples. We, 
Arst of all, had the lonl( detention of 
Shaikh Abdullah-I am glad to say 
that later on it was transformed into 
a proper prosecution, very belatedly. 

Shri .4.. K. Sen: Sir, may I object 
to that case being referred to? It is 
sub ;udice. The charges on which he 
was detained under the Kashmir Act 
are very similar to the charges on 
which he is prosecuted now. 

Shri M. R. Masan1: I referred to his 
long detention, and I am very glad 
that the Government have come for-
ward now with the charges. 

Shri A. K. Sen: The hon. Member 
said "patriotic Indians" and then im-
mediately referred to Shaikh Abdullah. 

Shri RaDga: There was no need to 
have detained him. 

Shri A. K. Sen: Opinions may difter 
very much on this point. But imme-
diately after saying that "patriotic 
Indians have been detained" to men-
tion the name of Shaikh Abdulla would 
certainly not raise unanimous support 
from this House. 

(ContiftUARCe) Bm 3458 

Shr:! M. R. MasaDl: I am not asking 
for the unanimoui support of this 
House. Everyone has a right to judge 
ones fellow citizens until they are 
found guilty in a court of law. Here 
we live under the rule of law and 
believe that a man is innocent until he 
is found guilty, and in my opinion 
Shaikh Abdulla remains a patriot until 
he is found gullty in a court of law 
and the proper facts are established. 

The next case is a much less contro-
versial one, which even the hon. Min-
ister would not deny, and that is the 
case of Master Tara Singh: I make 
bold to say that his patriotism at least 
is as good as the patriotism of any 
hon. Member of the Treasury Bench, 
absent or present today. What is his 
crime? He advQ{'ates a reorganisation 
of a territorial nature. We may agree 
with that reorganisation or we rna,' be 
opposed to it (Interruption), We may 
have our own views on the subject 
whether or not a,ree it is a communal 
movement. Surely, being a communa.. 
list is n0t a thing to b" brought under 
the Preventive Detention Act; in that 
case millions of people in India would 
be locked up today; Being commtmal 
is a bad thing. I am against commu-
nalism in any state or form; I have 
never practised it, I abhor it. But that 
does not mean that if a man is com-
munal I would lock him up. Then 
again, who decides who is communal? 
Therefore, what I am saying is this. 
A person make~ a claim of a territorial 
nature for a reorganisation of a State 
as has been done in other part, of 
India. You may fight it politically. 
I may agree with you if you fight it 
polit'cally. But have you any right to 
USe this Prevt!ntive Detention Act and 
to lock up a patriotic Indian Who is 
exercising his civ;l liberty of agitating 
peacefully for a particular solution, for 
a particular right (Interruption)? 

An HoD. Memocr: He created vio-
lence. 

Shri M. R. Masan!: H~ created no 
violence. You locked him up before 
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anything happened. You were res-
ponsible for that violence. 

My third example my hon. friend 
Shri Asoka Mehta referred to my hon. 
friend Shri Nath Pai. I also would 
like te. refer to that. Several hundred 
trad!! unionists were rounded up 
throughout India on the eve of that 
strike. In the city of Bombay alone 
there were 36. Shri Nath Pai might 
have been leading the strike. But I 
know of a more gross case of a friend 
of mine who was opposing the strike, 
who was actively canvassing his own 
union to stop the workers going on 
strike when the police came and 
rounde1 him up for the alleged act of 
supporting a subv~~sive momement! 
This, Sil"o h the hwlp.ss way in which 
this ~3wl~s3 law is being operated. 

A st~ike mayor may not be right. 
If you want to declare it illegal, pass 
an Ordinance ~nd prosecute people 
under that Ordinance. But yOU have 
no right to use the Preventive Deten-
tion Act to fight 8 strike. wh'ch may 
be justifiable or unjustifiable, but cer-
tainly the fundamental right of an 
Indian worker. 

Let me give another example to 
.how how the Act is misused inc'pient-
Iy. I have with me a copy of the 
notice served by the Chief Minister of 
Madhya Pradr3h on the Maharaja of 
Bastar. The terms are that the Gov-
ernment of Madhya Pradesh has come 
to the conclusion that yOU must leave 
Bastar and stay in some other place 
which we shan nominate. I, therefore, 
ask you to come and see me within one 
week of the service of this notice. 
It was served on him on the 17th Nov-
ember this year. Then it says that 
if you do not come and see me within 
one week SO that I can tell you where 
you should stay, the Government of 
Madhya Pradesh will be forced to take 
oth"r steps to deal with you-an 
obvious reference to the Preventive 
Dete'ltion Act. This disgraceful notice 
which no Chief Minister of an Indian 
State should have the impertience to 

(Continuance) Bill 
serve on any Indian citizen, could 
never have been served if the Preven-
tive Detention Act was not there, be-
cause then the Chief Minister's threat 
wou~d have been worthless. He is 
in a position to address such a com-
munication to a free Indian citizen. 
violating his fundamental rights of 
residing as he likes and moving as he 
likes, because he has got this disgust-
ing weapon which has been provided 
by our Parliament to him with which 
any I'ldian citizen can be bludgeoned 
into leaving his horne and going into 
exile within this free country. We do 
not want that Indian citizens should 
be sent to exile within India, 3S the-
Czar used to send Russians to exile ;n 
Siberia. 

An HoD. Member: Hear, hear. 

Shri M. R. Masani: Not only this. 
When someone on beh~lf of the M2ha_ 
raja goes and sees the Chief Minister-
a fo,mer M:nister of the State, Mr. 
Agnibhoj-and says to him, All right, 
I will t)ersuade the Mahanja to come 
and see you. W~l1 Y,'1 zi-,:e ~inl faci-
lities to go back home safe:y without 
hindrance. the Chief Minister says: 
No. In other words, they want to decoy 
this man to Bhot)al, away from the 
Adivasis who are loyal to him and de-
voted to him, SO that he can be kidnap-
ped and taken under detention under-
the Preventive Delention A(·t. Tlus 
is the way in which the Preventive 
Detention Act is being misused not 
only when it is worked but when it 
is dangled over the heads of inno-
cent citizens. These are the reaS3I1S 
why I and my colleagues will vote 
against this measure. 

I mentioned Sheikh Abdullah, and 
I would refer to him to this extent to 
say that at least one of the things th~t 
should be done is that if th's Act is 
going to be placed in the statute-book, 
let it be made operative in Jammu and 
Kashmir also, because worse things 
prevail under the Jaw there. There 
is a reign of terror under the State 
law there-people can be detained 
continuously for ten years without in-
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[Shri M. R. Masanil 
·terruption as a,ainst one year in tAw 
.country .. 

A!l my hon. friend Shri A!loka 
Mehta said, the least that we expect 
is for all Indian citizens--since Kash-
mir is part of India, they also are our 
citizens-there should be uniformity-
not centralisation, for, I will not accept 
that word-but certainly uniformity 
<Jf rights in so far as the Fundamental 
llights of Indian citizens are concem-
.ed. 

Sir, I oppose this Bill and we shall 
vote against it. 

Shri Naldurgkar: Mr. Chairman, I 
am rising to support this Bill. I am 
<Jf the opinion that this Bill should be 
entered in our statute-book as a per-
maent law. (Interruptions). 

Shri Braj Raj Singh: You could 
also be made a permanent Member of 
this House! 

Shrl Naldurgkar: It is my opinion 
and I again repeat and stress the point 
tha t this law should be in the statute-
book as a permanent law. Much cri-
ticism has been levelled against this 
measure. We have, first of all, to see 
what is the meaning of preventive 
detention. Preventive detention has 
not been defined anywhere, but it is 
used in contradiction to the word 
'punitive'. To quote the words of Lord 
Finley in Rex vs. Haliday. "It is not 
punitive but precautionary measure". 

Shri Ram Sewak Yadav (Bara-
banki) : Can the han. Member read 
from a printed speech? 

Mr. Chairman: The han. Member 
cannot read his speech. He may refer 
to the notes. 

Shri A. K. Sen: The hem. Member 
i~ quoting from a judgment. 

Shri Naldurrkar: Yes; Lord Finley 
ha~ said: 

"The object of it is not to punish 
a man for havini done 1I0methin, 

but to intercept him before he doeI 
it and to prevent him from doin, 
it." 

So, the object of this Act is preventi"e 
and not punitive. This Act has bee. 
in the statute-book since 1950. The 
whole measure was under the consi-
deration by the Lordships of the 
Supreme Court also, and the aame 
argument as were advanced here by 
the Opposition were advanced in the 
Supreme Court also in connection with 
a case. I would like to quote the deci-
sion of the Supreme Court. The case 
has been reported in A.I.R. 1960 on 
page 27. At pages 75-76, paragraph 
119. The decision is as follows: 

"The outstanding fact to be 
borne in mind in this connection is 
that preventive detention has been 
given a constitutional status. This 
sinister-looking feature, so stran-
gely out of place in a democratic 
constitution which invests personal 
liberty with the sacrosanctity of a 
fundamental right and so incom-
patible with the promises of its 
preamble is doubtless designed to 
prevent an abuse of freedom by 
anti-social and subversive elements 
which might imperil the national 
welfare of the infant Republic. It 
is in this spirit that clauses (3) to 
(7) of Article 22 should, in my 
opinion, be construed and harmon-
ised as far as possible with Article 
21 so as not to diminish unneces-
sarily the protection afforded for 
the legitimate exercise of personal 
liberty. In the first place, as al-
ready stated, clause (3) of Article 
22 excludes a person detained 
under any law providing for pre-
ventive detention from the bene-
fits of the safeguards provided in 
clause (1) and (2)." 

This decision was given by Justice 
Patanjali Shastri in Gopalan vs. The 
State of Mad1'as. 

Therefore, in view of the deci.ion 01. 
the Supreme Court, it il quite essen-
tial that such • law should be in exist_ 
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ence. Some .hon. Members have criti-
cised the Bill and said that We must 
be sorry for the existence of such a 
law in our statute-book. I want to say 
that we must also be very sorry for 
thOSe who have created the circum-
,tances which have necessitated the 
enactment, existence and extension of 
the law of preventive detention. (In-
terruptions) . 

Shri Braj Raj Slnl"h: You are the 
people who have created the circum-
.tances. 

Shri Naldarl"kar: Therefore, 
want to make this point very clear. 
I do not want to refer particularly to 
any Member of Parliament here, but 
would like to teII those people outside 
Parliament also that if they do not 
want the existence of such a law in 
our country, it is for them to create 
.uch circumstances that this law could 
be repealed. Therefore, I have already 
tabled an amendment and at the time 
of moving the amendments, I shan 
_peak on them. 

I am of the opinion that this la .... 
'hould form part of our statute-book. 
We have seen how the situation has 
developed. There is abundant evi-
dence of it. There has been discussion 
in Parliament referring to facts as to 
how forces of separatism, anti-nation-
alism, communalism, parochialism, pro_ 
vincialism, linguism, etc., have been 
let loose. Not only will such elements 
endanger our internal security but 
they will also jeopardise our national 
interests. Therefore, in the interests 
of our nation and in the interests of 
our internal security also, it is neces-
sary that such a law should be in exist-
ence at the present time. 

Is it not a fact that some anti-
social elements have been active in our 
border areas at the pcesent time, when 
there are incursions by China on our 
frontiers? Is it not a fact that there 
has been ant;-Indian and pro-Chinese 
propaganda in frontier area? These 
f!lcts have been admitted and they 
have been discussed in Parliament and 

(Continuance) Bill 
outside, by the press and the whole 
country, and it is known that those-
element. are purposely acting in such. 
a way that our whole national security 
should be jeopardised. What has to be 
done in such circumstances? (Inter-
ruption) . I am fully convinced that 
these activities unless restricted pro-
perly in time will no doubt encourage 
the activities of those persons who 
want to indulge in subversive activi-
ties, and act against our national inter-
ests. No doubt, those anti-social ele-
ments are anxious because their acti-
vities will be hit by the provisions of 
this law. 

Various people have argued that th.,ir 
fundamental rights have been suppres-
sed. But in the same way, I want to 
point out that the Constitution haa 
guaranteed the fundamental rights 
only for the legitimate exercise of 
those rights. If by illegitimate exer-
cise of our fundamental rights we 
want to trample upon the rights for 
the fundamental rights of the other 
people, it is the Constitution and the 
law of the land that must come fOl"-
ward and safeguard the interests of 
our nation and also the fundamental 
rights guaranteed by the Constitution. 
Therefore. the arguments which have 
been advanced against the existence of 
this law or against the extension at 
this Act are fallacious are based on 
some presumptive motives and are 
based on such tact3 which are 
not justifiable as far as this measure 
is concerned. When our frontiers have 
been endangered. when there are in-
cursions by China into India, when we 
want national unity and national con-
cord, when we want to safeguard 
our territorial integrity, in these cir-
cumstances. it is quite essential that 
those elements who are acting against 
all theSe things must not only be pre-
vented and detained temporarily, gut 
they must be brought under the pro-
visions of this law and detained per-
manently. 

So many arguments have been ad-
vanced, but nobody has pointed out 
that there was no justification for the 
extension of this law. Some have 
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stated th"t it is a sort of encroach-
ment upon the fundamental rights. 
But they forget that there are consti-
tutional reotrictions upon them in the 
general 'nterest of the society. I am 
quoting Lorn the same decision-page 
. 29: 

"Per B. K. Mukherjea, J.-Arti-
rle 19 0: thc Constitution of India 
gives a list of individual liberties 
and prescribes in the various 
clauses the restraints that may be 
placed upon them by law, so that 
they may not conflict with public 
welfare or general mo:-ality. On 
the other hand. articles 20, 21 and 
:22 are primarily concerned with 
penal enactments or other laws 
under which personal safety or 
Iberty of persons could be taken 
-away in the interests of the society 
-and they set down the limits with-
in which State control should be 
-exereised. Article 19 uses the ex-
p:-ession 'freedom' and mentions 
"'the several forms and aspects of 
it which are secured to individuals, 
t()gether with the limitations that 
-could be placed upon them in the 
:general interests of the society. 
Articles 20, 21 and 22 on the other 
band do not make use of the ex-
pression 'freedom' and they lay 
down the restrictions that are to 
be placed on State control where 
an individual is sought to be dep-
rived of his life or penonal liber-
ty." 

In this Act, there is a provision for 
"the constitution of an advisory board. 
There is also a provision that the 
grounds on which the detention is 
made should be mentioned and refer-
red to the board. In the same way, the 
detenu is given a chance of represen-
1.ation After considering all the 
points, the bond is at liberty to come 
10 its own opinion. If in the opinion 
cl the board the detention is not justi-
'tied, the person is released. There are 
-some constitu1lional provisions there 
and those provisions have been upheld 
by the various Hieh Courts and the 
Supreme Court. 

So, all the arguments advanced 
against the extension of this Act are 
not justified and they are fallacious, 
Therefore, I support the extension of 
the Act and I also want to stress that 
this Act should be given permanent 
life in the statute-book . 

Shri Achar: Mr. Chairman, Sir, I 
fully agree with the sentiments ex-
pressed by the opposition that liberty 
must be given the highest priority. 
Even 99 persons who are guilty may 
be let off, but even one innocent per-
son sh'Ju~d not suffer. I agree fully 
with the sentiments expressed by Shri 
Asoka Mehta, the leader of the P.S.P. 
and even by Shri Hiren Mukerjee. 
But the point we have to consider is, 
as the position stands in our country 
now and the way the law is respected, 
whether we can get on without a law 
of this kind. It is often said that you 
cannot find such laws in democratic 
countries. That is not correct. In a 
cqun~ which is often qU()ted as the 
most democratic country, the United 
States of America. even there we find 
an Act of this kind which empowen 
the Government to detain a person 
when necessary. 

SUI Braj Raj Singh: The Act is 
there but not a single individual haa 
been detained under that Act. 

SUi Achar: I would like my friend 
to read a little about the United State. 
of America and their laws. 

Sbri Braj Raj Sin&'h: I know there 
iB a law there, but not a single indi-
vidual has been detained under that 
law. 

Shri Achar: So, to say rtl.a t in a 
democratic country you should not 
have such a law is not correct. Then 
it is sa'd "take the case of England". 
In England they have not got anything 
of this kind and it is a most democratic 
country, there is no doubt about it. 
But then comes the difference regard-
ing the respect to law between India 
and England. We have got friends 
here who will start a disobedience of 
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law and satyp.graha because every-
body must speak in Hindi, There is 
a party and they will start sat1lagraha 
for that, 

Shri 8raj Raj Singh: Mr. Chairman, 
he is making an allegation against my 
party, which I repudiate. No satya-
grana was started for the speaking of 
Hindi by everybody. That is not so, 

Mr, Chairman: Order, order. Let 
the hon. Member have his say. 

Shri Achar: I am not going to 
yield. I know that he is getting dis-
turbed. 

This is one extreme case. They have 
absolutely no respect for law. Then, 
on the other side, there are people who 
will say "we hate Hindi", They will 
erase every word if it is inscribed in 
Hindi. For that purpose, they will 
1iisobey the law. Of course, we haye 
got the other linguistic extremes. Take, 
for instance, Assam or Punjab, Not 
on'y that. I remember, hardly about 
"'X months ago or a year ago-I do not 

remember the exact time-in a border 
dispute regarding Mysore and Bombay 
the Maharashtrians and the Kannadi-
gas started a civil disobedience. 

Mr. Chairman: Is the hon. Member 
likely to take much more time! 

Shri Achar: Yes. 

Mr. Chairman: In that case, he 
might continue tomorrow. 

16.59f hrs. 

BUSINESS ADVISORY COMMI'l"I'EJ: 

F'IFTY-EIGHTH REPoRT 

Shri Kane (Buldana): I beg to pre-
sent the Fifty-eighth Report of the 
Business Advisory Committee. 

1'7 hrs, 

The Lok Sobha then ad;oumed tin 
Eleven of the Clock on Frida1l, Decem-
ber 2, 1960IAgrohavana 11, 1111 
(Saka). 
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